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HOUSE OF THE PEOPLE
Friday, 15th May, 1953

The House met at a
of the Clock.

[Mgr. DepuTY-BPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

EDIICATIONAL ADVISERS

*2189. Shri T. 8. A, Chettlar: (a)
Will the Minister of Education be
pleased to state, how many Educa-
tional Advisers, it has had in the vear
1952-53 from the Technical Assistance
Programme?

(b) What is the cost incurred in se-
curing these advisers?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Four,

Rs, 23,300 upto 3lst

(b) Abouy
March. 1953,

Shri T. 8. A. Chettiar: May 1 take
ft, Sir, that the expenses of these
advisers are mey by the T. C, A.
programme ?

Shri K. D, Malaviya: Yes, Sir.

Shri T, S. A. Cheitiar: Have the
Government assessed the usefulness of
these advisers?

Shri K. D, Malaviya: Yes, Sir. We
are convinced that they are useful to
us,

Shri A. N, Vidyalankar: What is the
total number of foreign advisers in
the Education Department?

Shri K. D, Malaviya: The list shows
that there are four educational ad-
visers whv are giving us advice In
various capacities. Besides these
there are about a dozen technical per-
sonnel who are also assisting us in
various works.

149 P.SD.
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Shri Velayudhan: May I know, Sir
in which lines the Four Advisers given
by the Technical Assistance rog-
ramme are now engaged?

8hri K, D. Malaviya: One of them is
working -as educativnal consu'tant in
vonnection with the T.C.A educational
programme. The second one pdvises
the Government of India on the orga-
nisation of the Indian Institute of
Technulogy. Khargpur. Then there
are two who are working on the Secon-
dary Education Commissiun, set up
by the Government of India tu survey
the secondary educational system in
the country to make recommendations
for its reorganisation, .

Shri P. T. Chacko: May I know,
Sir, whether these advisers are attach-
ed to any educational "institutiong? ,

s:m ‘g' o tt hv:i": ?f.'elgf
as aid, 1y attached 1t r
Institfxle. > 0 the Khargny
Shri A. N. Vidyalankar: May -we
know the nature of the advice tendese
ed and some uf the improvements that
have been effected on their advice?

Shri K. D, Malaviya: It is very diffi-
cult for me to specify the nature of
the advice tendered. We are pgeneral-
ly impressed by the advice that we
get from them and we derive benefit
from it,

Shri T. S. A. Chettlar: How many
are attached io the Secretariat?

Shri K. D, Malaviya: I belleve, 3ir,
that the educational adviser In cun-
nection with the T.C.A. general orog-
gramme is attached to the head-
quarters here,

HeLr To MACRAs

*2190. Shri T. 8. A, Chettiar: (a)
Will the Minister of Fimance be pleas-
ed to state whether the Government
of Madras have approached the Gow
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ernment of India for help to tide over
their deficit in this year?

(b) What is the amount of help re-
quested by them?

(c) What is the amount of help,that
has been promised by the Government
of India?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Not for the
current year but aid to the extens of
Rr. 10 crores was asked for sometime
last year.

(c) Nil,

Shri T. 8. A. Chettiar: May 1 know.
Sir, whether the hon, Minister for
Finance has had a talk with his
colleague the Commerce Minister, Shri
T. T, Krishnamachari, and in the
light of that ta'k he would consider
the matter?

Shri C. D, Deshmukh: I have had
an informal talk with him, but I nave
not yet received from him the quan-
titative assessment of the situation.
When that is received we shall try
and see how the reauirements of the
searcity conditions ip the South of
Mhadras could be met.

Shri Raghuramaiah;: May 1 know:
Sir, whether the conditions north of
Madras, partigularly in Anpdhra, also
would be borne in mind when this
quegtion will be considered and also
the prospect of a new State coming
‘ipte force?

BShri C. D. Deshmukh: That iakes
us into a different subject.

Mr. Deputy-Speaker: There are
famine area¢ in Andhra also—that is
what he means.

Shri C, D. Deshmukh: Famine areas
in Anthra have been dea't with vver
last year and I am not aware of any
ogutstanding problems, except of ccurse
the problem of taking measurcs per-
manently to eliminate scarcity. In
that respect some sort of statement is
being placed before the House.

Shri A, M, Thomas: It is reported ‘n
the South Indian dailies. especially
in the ‘“Madras Mail” that the Cen-
tral Government is not in a position
tu finalise schemes for aid because of
difference of opinion between the two
Governments concerning the medium
through which the amount is to be
spent and the control over the fund
al'ocated. May 1 request the hon.
Minister to clarify the position and
allay the fears of the public?
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Shri C. D, Deshmukh: There is no
controversy in regard to the medium
vr the control,

Shri Velayudhan: The hon. Minister
stated that he has not received a quan-
titative assessment of the situation,
Does it mean thay 'the Madras Gov-
ernment have not informed him?

Mr. Deputy-Speaker: The  hLon.
Minister said from Mr, T. T. Krishna-
machari, is it not so?

Shri C. D. Deshmukh: That is right,
Sir.

Shri Raghavachari: Is the Govern-
ment aware that scarcity conditions
in Rayalseema particularly Anantapur
district, still continues, this year also?

Shri C. D. Deshmukh: I have not
denied that scarcity conditions
are not continuing. But the question
here is what action is to bhe taken to
meet the scarcity conditions. 1 am
not+ aware that there is any residual
action still left so far ac the imme-
diate relief of scarcity in the northern
areas is concernegd.

Shri Velayudhan: May I kunow, Sir,
whether it is a fact that in the mind
of the people in South India there is
a genera' fear that there is a terrible
conflict between the Finance Minister
of the Central Government and the
State regarding the......

Mr. Deputy-Speaker: Why s it
assumed?

Shri Velayudhan: It has come in
the Press: it has come everywheve and
the public is entitled t, know abouy it.

Mr, Deputy-Speaker: The question
hour vught to be used for the purpose
of gllaying any differences and elicit-
ing Infgrmation. What is the goud of
making suggestions that there is a
conflict between this State and that
State and the Union and the States?

Shri Velayudhan: Because
are guffering between the two

Mr. Deputy-Speaker: It is no good
proceeding on that line.

Shri P. T, Chacko: Recently the hon.
Minister for Commerce and Incustry
made a statement to the effect that
the famine situation as pictured by
the Madras Government s a very
exaggerated one. May I know, Sir,
whether the Governmeny have any-
thing to say about this statement—
whether it is true or not?

people



3177 Oral Answers

Shri C. D, Deshmukh: I am not res-
ponsible for any report of alleged
statements made by my co'league, but
to the best of my knowledge he made
no such statement and if any such
statement has appeared in the papers,
then he has been misreported.

Shri T. 8, A, Chettiar: Mav I know,
Sir, the amount of Joan and grani
asked for by the Madras Gnernment
for the current year and last vear and
how much has geen sanctioned by the
Government of India?

Shri C. D. Deshmukh: The position
is this, The Madras Government sent
a letter on the 17tk April 1953 through
the Ministry of Food and Agriculture
giving an account of the -ost of relief
measures undertaken <o far in the
drought-affected arebs of Madras State
from 1st October. 1851 to Z8th Febru-
ray. 19853, The total givea was Rs.
916 lakhs. Now this includes sume
items which are admissible for a con-
tribution either in the form .f » prant
or a loan from the Centre and other
items which continue to bc the ron-
cern of the State Government. So
far as the items which are eligible for
assistance are concerned. their tcta!
comes to nearly Rs. flve crarer,
that Rs. 320 lakhs is for relief works
and about Rs. 100 lakhs is for gruel
centres, fodder operations, »nd sv on
and so forth. This latter is entitled
io a grant of about half the amount,
and Ks. 1 crore and 47 lakhs have
been given to the Madras State as a
grant.

In regard to relief works, that is to
say Rs 320 lakhs accommodation has
been found by the Centre by the pur-
chase of the Government securities
owned by the Madras State to the ex-
tent of Rs. 2 crores, which Is in excess
of the 50 per cent. assistance that is
undertaken by the Centre.

Shri Kelappan: Is Government
aware that almost famine conditiony
prevai! among the fishermen fulk In
the western coast due to scarcity of
fish?

Shri C. D. Deshmukh: | am sorry 1
am not aware of this, but I shall take
steps to find out if there are any
special pockets of scarcity or farnine
conditions such as those mentioned
by the hon. Member.

Shri Raghuramaiah: Arising out vt
the answer given by the hon. Minis-
ter may I take it ‘that the Madras
Government have apprised the Gov-
ernment of India about the existence of
acute famine conditions 1n Rayala-
seema and particularly the coastal
districts like East Godavan?
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Shri C. D, Deshmukh: Sic, the Mad-
ras Government have placed all the
material that is available with them
at our disposal. If there iy any ditfe-
rence of opinion it is in cegard to the
form which assistance from the Centre
should take, and in that matter there
are bound to be different points of
view where the Centre has its qwu
responsibilities and the Madras Cov-
ernment has its own responsibility.
Our attempt should be tg try to find>
out some kind of a via media for
reconciling these two viewsg so that
relief is carried to the people who
are entitled to relief.

STONE-AGE RELICS

*2191. Shri Madhao Reddi: Will the
Minister of Education be pleased to
state whether it is a fact that Stone-
Age relics estimated to be about 200,000
years old, have been unearthed by the
Archaeologist of Saugor University, at
Deori, a village 22 miles from Saugor?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): Some red sandstane
palaeoliths have been discovered but
their date can be specified only
after the geological stratification has
been carefully examined.

Shri Madhao Reddi: May I know
whether this matter hae heen referred
to the Central Advisory Board of
Archaeology for taking steps to ex-
ercise the necessary care of archaes-
logical sites?

Shri K, D. Malaviya: I am not aware
that the matter was referred to (he

- Advisory Board, but the Department

hag kept itself in close touch with all
the developments and thevy know all
about it :

Shri Madhso Reddi: May I know
whether Government prooose to take
steps for further intensive survey of
thay area and for the excavation of
the remains?

Shri K. D. Malaviya: Yes. Sir, if
necessary a Dprogramme in consulta-
tion with the Director of the Archaeo-
logica] Department will be made for
the survey.

FomreiGN PuRsONS IN INDIAN ArRMY

*2192. Shri V. P. Nayar: (a) Will
the Minister of Defence be pleased to
state whether there are persons of
foreign nationality holding honorary
rank in the Indian Army and if so,
how many and what are their ranks?

(b) If the answer fo part #a) above
be in the affirmative, for what reasons
and what are the qualifications neces-

sary for such honorary ranks?
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The Deputy Minister of Delence
(Shri Satish Chandra): (a) and (b).
There are three holders of honorary
rank in the Indian Army who are not
citizens of India, namelv, His Majesty
the King of Nepa!, who holds the
honorary rank of General, and two
ex-Prime Ministers of Nepal who hold
the Honorary rank of Liesutenant
‘General.

These ranks were conferred because -

of the close associatiog of Nepal with
our Armed Forces.

Shri V, P. Nayar: May | know whe-
ther there is any reciprocal arrange-
ment with Nepal in such matters,
whether any Indian citizen has also
been given an hvnorary rank "in the
Nepalese Army?

Dr. Ram Subhag Singh: Genceral
Cariappa.

Shri Satish Chapdra: There is no
question of reciprocity in this. It is
an award which is conferred by the
Government of India and nothing is
demanded in return.

Shri V. P, Nayar: May [ know whe-
ther it is the po'icy of the Government
to confer honorary military ranks on
persons coming from couniries which
are ciosely connected with India?

Shri Satish Chandra: As I said in
the main reply. there are only three
dignitarles on whom these ranks have
been conferred and who hold the same
at present. It all depends upon the
mcrits and special considerations ut
a particular time,

Sardar A. 8. Salgal: Is Government
contemplating to give honorary ranks
to Indian nationals also, to those who
are interested in the Defence Depart-
ment or the Defence organisation”

Shri Satish Chandra: That is a'ready
done, for the information »f my hon.
friend 1 may say that therc are about
ninety persons helding  honorary
ranks in the country.

Sardar A. S. Saigal: Wili the Gov-
ernment confer these hunorary ranks
on those who were already having
thosg ranks gut from whom those
ranks have been withdrawn?

Mr. Deputy-Speaker: It is a sugges-
tion for action.

Shri Satish Chandra: I do not know
what the hon. Member means. If he
puts a specific question the answer
could be given.

Mp. Deputy-Speaker: Order, orcer.
There is top much of subdued nuise in
the House—it is not even subdued, it
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is a loud noise. Let a1l Members
settie down,

Shri V. P. Nayar: May | know whe-
ther any honoraria are paid for these
honorary ranks, and may I also know
whether these honorary officers can
exercise any powers over the Indian
Army and, if so, what are guch
powers?

Shri' Satish Chandra: They hold ~
honorary ranks which itself implies
that they are not paid anything.

Shri V., P. Nayar: I know the dis~
tinction.

Mr. Deputy-Speaker: That is what
he has replied.

Shri V, P, Nayar: 1 said hunoraria.

Mr. Deputy-Speaker: He is exactly
giving what he wanteds

Shri Satish Chandra: Obviously the «
King of Nepal is not paid anything
for holding thic rank. That is implied
in the answer. The only thing is
thrat due honour and courtesies are
shown to them when they visit nur
troops.

Shri V, P, Nayar: I asked something
more. I want that to be answered.

Mr. Deputy-Speaker: It won't bhe
answered. Hon, Members are not at
all satisfied with the answers. N

Shri V. P. Nayar: I want 1o know
whether they canp exercise any powers
by virtue of the honorary ranks con-
ferred upon them. That is what I
had asked.

Mr. Deputy-Speaker; Order, order.
A question is put, it is in English, so
all hon. Mcmbers can understand it.
An answer is given. Whatever is not
given, let the hon Member come to
any conclusion. But he cannot cruss-
examine as in a rourt of 'aw.

?hrl V. P, Nayar: I am pointing
out......

Mr. Deputy-Speaker: Hon, Mernbers
can put supplementary questions. [t
is opep to the Minister to answer or
not to answer. But I cannot allow a
cross examination if an hon. Minister
iv floored or an hon. Member is floor- *
ed on this side.

CoLLECTION OF FINE IN VILLAGES OF
Man1PUR

*2193. Shri Rishang Keishing: Will
theterdlnister of States be pleased to
state:

(a) whether It is a fact that the
Government of Manipur imposed cal-
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lective fine of Rs. 35/- per family on se-
veral villages there without any ex-
ception on account of the activities of
some anti-social elements in 1851 and
1852; and

(b) if so. how many villages and
houses (families) were aflected and
- \ugmtt t’he collection of the fine amount-
ed to?

The Minister of Home Affairs and
States (Dr, Katju): (a) No: the
amount of fine varied from Rs, 30/-
to Re. 1/- and the fines were imposed
in 1951 and not in 1952,

{b) 20 villages and 1522 families
were affected. The total amount col-
lected was Rs. 22,633/-

Bhri Rishang Keishing: What was
the basis of selection of the victims
of punitive fine?

Dr. Katju: A collective fine is im-
posed, and that means that the col-
lective authority goes into the villages.
assesses the paying capacity or, what
I may call, the incriminatory capacity
of every single family, and impuses
a fine. There is np question of any
particular basis.

“ Pandit D. N, Tiwary: May 1 know if
before imposing the fines full enquiry
was made about the complicity of each
family in the village?

Dr. Katju: I think so. This is i651,
hon, Members will sée.

Shri Velayudhan: May I know whe-
ther punitive fines were imposed in
any vother village in India, in any
pther place?

Dr. Katju: I think cnl'ective fines
are becoming a common feature now.

Sbri Rishang Keishing: What was
the reason which necessitated the im-
position of this punitive fine on these
villagers?

Dr. Katju: Anti-social activities and.
1 believe, activitieg of a subversive
kind. I may add that afterwards
Rs. 1.468 were refunded in suitable
JASes.

Shri Rishang Keishing: Is it not a
fact that these punitive fines were
imposed on the villagers because the
viflagers could not give informatiun
of the  whereabouts of the absronding
Communist leaders?

Dr. Katju: I think the other way of
Sutting it is that probably these meople
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were charged with harbouring offen-
ders—I am not using the weurd Com-
munists.

Shri N. R, M. Swamy: Were there
any protests by any of the families
tt}hat they would not pay the collective
nes

Dr. Katju: I do not know.

Shri Rishang Keishing: In view of
the fact that an vverwhelming mgjo-
rity of these villagers have nothing to
do with the activities of the anti-social
elements. which has been proved by
the results of the last election, will he
consider the returning of the fires?

Mr. Deputy-Speaker: What is al'
this? Are we debating thi. matter?
Asking the withdrawal of the fines s
another chapter,

Next question.
GRADE II Posts

*2194. Sardar Hukam Singh: Wwill
the Minister of Home Affairs be
.cased to state:

(a) whether 300 permanent posts of
Grade Il of the Central Secretariat
service were sanctioned in its initial
constitution;

(b) whether all have been filled up
far;

(e) if not, what Is the number of
posts lylng vacant and ths reasons
therefor;

(d) whether it is a fact that the
Cabinet issued directions in 1948 that
the initial constitution of Grade I and
II should be completed very soon; and

(e) whether there are any cases that
have remained under consideration
for the last two or three years?

The Deputy Minister of Home AM-
airs (Shri Datar): (a) Yes,

(b) to (e). A statement explaining
the position is laid on the Table of the
!:romé][dle Appendix 5{11. annexure

o, 12.

Sardar Hukam Singh: Was any exa-
mination undertaken since 1848 to find
ou+ the necessity of continuing al
these 300 posts?

S8bri Datar: The object was to con-
tinue all of them, and the exemina-
tion had to pass through varloug stages
and therefore there was this delay.

Sardar Hukam Siagh: Is it now pro-
pused to All all these remaining va-
cancies with permanent peop'e?
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Shri Datar: All the posts have HiLL TriBEs oF TRIPURA
wirpety heds SIS *2196. Shri Rishang Keishing: Wil

TRIBAL POPULATION IN TRIPURA

*2195. Shri Dasaratha Deb: Will the
Minister of States be pleased to state:

(a) whether it is a fact lhat the
percentage of ‘fribal  population has
gone down in Tripura from 77 per
cent, to 30 per cent. during the last
20 years; and

(b) if so, what are the causeg of
it ?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). It
is not possible to compare the per-
centages for 1931, and 1951 since 30
‘Primitive Tribes' were included in
the Census of 1931 while only 18
Schedule Tribes were shown in the
Censusg for 1951, The increase in
non-tribal population was dus to the
heavy influx of displaced persons
from East Pakistan,

Shri §. C. Deb: May 1 know whe-
ther Government are aware that due
to jhum cultivation, some people left
the State of Tripura and went to
Assam and they have again come
back to Tripura and many of them
died in the way?

Dr, Katju: May I ask the hon. Mem-
ber how does it concern the popula-
tion?

Mr, Deputy-Speaker: If peuple die,
there will be a decrease in population.

Dr. Katju: I will give the Iigures.
As a matter of fact there has been no
decrease jn popu'ation. The House
would take note of two facts. In
1931 the enumeration authorities in-
c'luded 30 primitive tribes In 1851,
20 years later, the census authorities
only included 18 scheduled tribes. It
is not a question of percentage. The
triba) population of 30 primitive tribes
in 1931 was 192,324 and in 1651, it
was 1,06.273 of 18 scheduled tribes.
The percentage has fallen because the
popuﬂation of Tripura has increased
from 3.82,000 in 1831 to G.43.000 in
1951 due to influx of refugees from
East Pakistan. The number of tribal
people of 18 scheduled tribes is as
much of the 30 oprimitive tribes in
1931.

<shri S, C. Deb: May I know whether
Tripura tribes had been included in
thig schedule?

Dr. Katju; Of course
have been included.

13 of them

the Minister of States be pleased to
state:

(a) the names of the hill tribes in
Tripura and their present population
Tribe-wise;

(b) the amount of loan sanctioned
by the Government by way of agricui-
tural loan and the number of tribal
poprulation which has received the loan
S0 lar,

(c) the population of the landless
roving tribes who have becn settled
and the acreage of lands thereby in-
volved since the integration of the
State till February, 1953;

(d) what percentage of the budget
of Tripura for the year 1852-33 has
been earmarked for the administra-
tion and development of the tribal peo-
ple; and

(e) whether special scheme: have
been drawn up for the development of
the tribal people in Tripura during
the next three years and if so, what
they are?

The Minister Home Affairs and -
States (Dr. ): (a) A statement
showing the names and the present
population of hill tribes in Tripura is
[placed on the Table vf the House.
See Appendix XII, annexure No. 13.}

(b) Amount of loan Rs. 2,07,167/-

Number of tribal families
received the loan, 1.485.

(c) Population of roving
settled. 7,800.

who

tribeg,

Acreage of lands. 1,015.

(d) On an ayerage 5 per cent. of
the budget estimates wf Tripura for
1952-53 been utilised for the de-
velopment of the tribal people,

(e) Special schemes for 19353-54 for
Productive Irrigation, Medical Relief,
Water Supply, Education and Road
Construction are being finalised by the
Chief Commissioner.

Shri Rishang Keishing: May I know
whether there are siill some hill tribes
who have not been ciassified as sche-
duled tribes by the Government?

Dr. Katju: I said just now that they
were considered to be primitive tribes
and enly 18 have been classified as
scheduled tribes. I do not know
about 12,
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Shri qahau Keishing: May I know
whether “those primitive tribes were
considered as scheduled tribes?

Dr. Katju: There is a difference of
12 and therefore they were not con-
sidered as scheduled tribes,

Shri Jaipal Singh: With the reduc-
tion of the inventory of scheduled
tribes in thig particular State, may I
know whether, once they have been
excluded from the scheduled tribes,
they have been put among other back-
ward classes for purposes of scholar-
ship and other things or not?

Dr. Katju: That will be a matter
for the Backward Classes Commission
to consider.

Shri Jaipal Singh: I want to know
where they are now? They were
there in the Schedule in 1931. Pri-
mitive tribes are entitled lo certain
privileges under the Constitution. I
want to know under what category
they are now.

Dr, Katju: Please do not get angry.
They are ip their homes. We are
considering as to whether there had
been enumeration among the back-
ward classes or not. That will be a
matter precisely for the Backward
Classes Commission. So far as con-
siderations regarding their improve-
ment are concerned, that is a matter
for the Chief Commissioner. He will
undoubtedly look into the matter

Shri Jaipal Singh: The hon. Minis-
ter has completely misunderstood me,
What I want to elicit from him is
this. They are ordinary citizens now.
The Government of India has eur-
marked certain sums for awards as
scholarships to certain people. Now
there are two categories. scheduled
tribes and scheduled castes. Do
they the “excluded” tribeg ccme in or
not as among the other Backward
rlasses? Obviously they are scheduled
castes, and not tribes.

Dr. Katju: For the purpose of giving
scholarships and other such purposes,
they are undoubtedly backward. As
to the enumeration of backward
classes, that will be a matter for the
Backward Classes Commission.

Shri Meghnad Saha: Has any mis-
sionary effort been made on behalf
of the Indian Government (o win
these tribes to Indian culture?

Dr. Katfo: I think there is. I am
not quite sure. Some Ramakrishna
Mission people are working. That Is
a matter for private agencies, not
official agencies.
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Shri,Meghnad Saha: There ought to
be missionary effort on behslf of the
Indian Government so that they may
be won to Indian culture?

Dr. Katju: What exactly is meant
by missionary effort? jovernment
is utilising officia! agencies fur theiwr
improvement in a variely of ways
We understand the word ‘missionary’
in a different sense.

LOANS TO STUDENTS

*2197. Shri Gidwani: Will the Mini-
s{:{e of bilitation be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to a Press
Report of the reply of Sardar Ujjal
Singh, Finance Minister of the Punjab
o a deputation of the Punjab Pur-
sharthi Sabha at Jullundur, published
in the Tribune, Ambala on the 6th
April, 1953 and the Hindustan Times
on the Tth April, 1953 to the effect
that the educational loans would be
adjusted towards the claims of the
parents of the students concerned and

ans found not adjustable would be
treated as grants; and

1)) if so, whether Government have
issued instructions to other State Gov-
ernments to follow the same policy?

The Deputy Minister of Rehabilita-
tion (8hri J. K. Bhonsale): (a) Yes.

(b) No, not even tg Punjab Gov-
ernment.

Shri Gidwani: I understand that no
such instructions have been issued to
the Punjab Government from the
Centre. 1 want to know whether the
statement of Sardar Ujjal Singh, Fin-
ance Minister of the Punjab is based
on facts.

Shri J. K. Bhonsle: We have referr-
ed the matter to the Punjab Govern-
ment to get thre true facts of the case
and until we are in possession of the
facts, it is premature to say whether
the statement is correct or not.

_Shri” Gldwani: Have any instruc-
tions been issued by the Centre to
that effect?

Shri J. K. Bhonsle: No, Sir,

ACQuISITION OF LAND FOR AERODROMF
AT CHARRA (3IHAR)

*2198. Shri S. C. Samanta: Wilk the
mtl;:::ster of Defemoe be pleased to
8 k-

(a) whether It is a fact that a joint
enquiry by the Defence and Land Ac-
quisition Departments was made in
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1949 about the lands acquired for the
aerodrome at Charra in Bihar;

(b) whether it is a fact that by re-
gular survey it was found that over
and above the acquired lands there
were buildings and roads constructed
on unacquired lands;

(¢) when the owners of those un-
acquired but used lands are expected
to be paid compensation ;

(d) whether it is a fact that most
of the owners of those unacquired
lands are poor and illiterate; and

(e) whether there are other =ero-
dromes _in Bilhar where such things
have happened? o

The Deputy Minister of Defence
(Sardar thia): (a) Yes.

(b) An area of 34,10 acres was
found under irregular vccupation of
Government. Government have no
information about the existence of
buildings other than brick kilns on
this area,

(c) They have already been paid
compensation.

(d) Government have no informa-
tion.

(e) Not tg the knowledge of Gov-
ernment.

Shri S, C. Samanta: May I know
when these unacquired lands were
occupied by the Defence Ministry?

Sardar Majithia: Somewhere in
1943.

Shri S, C. Samanta: May 1 know
what were the difficulties in giving
compensation to these person_s?

Sardar Majithia: The question has
been put and I have already answered
that. An enquiry was held and as a
result of that enquiry. it was found
that some area was in the possession
of Government which was not origi-
nally acquired and as soon as that
came to light, the compensation was
paid.

Shri 8, C. Samanta: May [ know
whether Government has any inten-
tion to return back those lands to the
owners?

Sardar Majithia: If the Government
does gnot need them. they will be
returned.

Shri 8. C. Samanta: I wanted to
know the cause for this unnececasary
delay as the question was enquired
into by the Land Acquisition Depart-
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ment and the Defence Department
jointly.

Mr., Deputy-Speaker: The enquiry
was going on.

Sardar Majithia: It has already
taken place and as a result of that
enquiry. we have already paid the
compensation and” the unauthorised
occupation is no longer there.

Mr. Deputy-Speaker: Mr. Vittal
Rao; absent. Next question.

Shri Namblar: May I put the ques-
tion on his behalf, Sir?

Mr. Deputy-Speaker: Not now. Has
he got any authority?

Shri Nambiar: Oral authority.

Mr. Deputir-spenker: He musi wait
till the second round if he has got
any authority.

Shri Nambiar: It is an important
question.

Mr. Deputy-Spegker: Next question.

RECRUITMENT OF SUBJECTS OF JAMMU
AND KasuMmir 1O [.A.S. anp LP.S.

*2200. Shri A. M. Thomas: (a) Will
the Minister of Hlome Affairs be pleas-
ed to state whelher there are any dis-
criminatory regulations against the
subjects of the State of Jammu and
Kashmir for recruitment to the L.AS.
and 1L.P.S.?

(b) If so, what are the reasons for
retaining the same?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). Persons
domiciled in States which have parti-
cipated in the All-India Service
Scheme are eligible for the two Al'-
India Services referred to. As the
State of Jammu and Kashmir has not
participated in the scheme, persons
d?l;?imm in that State are not eli-
gible.

Shri A, M. Thomas: May I enquire
why the Jammu and Kashmir Govern-
ment has not participated in the Cen-
tral Scheme? .

Shri Datar: It is not for me to say.

Shrl A. M. Thomas: May I enquire
whether it has anything to do with
any special arrangements that have to
be finalised between the Centre and
that State?

»
Shri Datar: It ig likely.

Shei Nanadas: May I know in which
other States persons are not eligible
for the ILAS, and IP.S.?
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Shri Datar: It is not a question of
‘being e'igible, The question is whe-
‘ther they participate [ mey inform
the House that there are certain ser-
vices which are Union Services, for
example the Audit and Accounts and
others. They are open to all citizens
of India including citizens of Jammu
and Kashmir. These services, the
I.AS, and the IP.S. are All-India
services common to the Centre and
the States, and they are only for the
:States participating. If the States par-
ticipate, they are entitled.

Shri Nanadas: May I koow the
States which have not participated?

Shri Datar: Except Jammu and
Kashmir, all have participated.

BHOPAL AND BARODA ARCHAEOLOGICAL
CIRCLES

*2201. Sardar A, 8. Saigal: (a) Wil
the Minister of Educatlon be pleased
to state whether it is a fact that Bho-
pal and Baroda are the two new Ar-
chaeological Circles to be opened in
the near future?

(b) How many Archaeological Cir-
cles are working at present and what
are their boundaries?

(¢) Will Government have a uni-
form policy in regard to exploration
and preservation of monuments ?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes.

(b) Seven, as per statement laid on
on the Table of the House. [See Ap-
dix XII, annexure No, 14,]

(c) Yes.

Sardar A. S. Saigal: May I know
if there is any possibility of opening
more Archaeological circles?

rpel Sl pasid i
U’r) &™) I €13 V% RS W) 5-_”-:-{3
- & g ey - i

e Ministey of Education and
Navurel Resoarces and Scientific Re-
search (Maulana Azad): There is no

need.]

Shrlnsuhe gutulunrl s:i-h Mrg
W W er some provision
%r:lnninzo technical staff is alsg provided
in this Archaeological department
for improving and for haviog a uni-
.rm poucy?
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Shri K, D. Malaviya: No, Sir. From
the Government Departmen; side, there
is no arrangement for training per-
sonnel in the Archaeological depart-
ment.

Shri Velayudhan: Previously. there
was a chart or a board regarding the
short history of each monument hung
on the spot. This has been removed
from many monuments in Delhi and
other places. Is there any specia!
reason for removing them? .

Shri K. D, Malaviya: I am not
aware that all these boards have buen
removed. If the hon. Member gives
me information, I shall make en-
quiries.

Dacorties IN P.E P.S.UT,

*2202, Shri K. P. Sinha: (a) Will
the Minister of States be pleased to
state the number of dacoities that have
taken place in P.EP.S.U. since the
State came under direct rule of the
President ?

(b) Are the Punchayats still func-
tioning there?

(¢) What are the main causes of
tension between the Bishwedars and
the tenants in PEP.S.U.?

The Minister of Home Affairy and
States (Dr. Katju): (a) Two. Out of
these. in one dacoity, one of the
dacoits was shot dead in an encounter
with the police and the remaining six
alleged accused were all arrested.
The other dacoity is purely a technical
one.

(b) The so-called Kisan Punchayats
had been functioning for some time
in some villages of the old Patiala
State. But there has been g marked
change in these villages since the
commencement of the President’s rule,
The Adviser hag visited many villages
and after his visit, no case has come to
his notice in which the so-called
Punchayats have decided cases or im-
q_osed fines or other punishment.

his answer does not cover Puncha-
yats which were established under
the law.

(c) I can only give a general answer
and the answer is: The main cause
of tension is a feeling among the
ter(:’mts thft in the pa:ltl.l.e _Biswedars
had been mgoud on ir wvi es
by unsympathetic Rulers, thus extin-
guishing their prior rights and con-
verting them from peasant proprietors
to occupancy tenants, or gven iz
cases, tenants-at~will, is indu
many tenants to withbold the rents
which in its turn brought nwmnerous
“jeciments
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Shri K. P. Sinha: Have any steps
been taken by the Government to see
that the tenants are not ejected?

Dr. Katju: As I said as soon as the
P.EP.SU. Bill which was recently
passed by this House receives the
assent of the President, the President
proposes to pass the necessary legis-
lation on this subject.

Shri Bogawat: May I know if the
number of dacoities has gfone down
since the President’s rule and whether
there is peace in the State?

Dr, Katju: Considerably. As I said,
there have been only two dacoities
The law and order situation has very
much improved,

Pandit D. N, Tiwary: May 1 know
the number of dacoities committed
last year in the same period?

Dr. Katju: 1 cannot give figures
straight ofl.

Prof. D. C. Sharma: May [ koaow
whether Govirnment are aware of
the fact that there are four main
gangs of dacoits oper ating in
P.EP.S.U. and may I know how inany
of these gangs have been liquidated?

Dr. Katju: There were many gangs
ovperating in P.EP.S.U. Most of them
have been ligquidated. As ‘0 how
many remain, I cannot say off hand.

Prof. D, C. Sharma: May I know if
the Punchayats set up in about 70 to
80 villages in P.EP.S.U. by ceriain
pnrtjes have been brought round or
not?

An Hon. Member: Which parties,

Dr, Katju: These people have now
become more sensible and they are
now acting according to law. They
are not now resorting tc any anti-
legal practices at all.

Shri Nambilar: May I «now whether
the police is being used to coller
arrears of rent of the last 5 or 6 years
and if so whether the tenants are be-
ing put to difficulties or whether they
are accepting to pay?

Mr. Deputy-Speaker: That does not
arise out of this question.

Shri Nambiar: It
PEPSU,

Mr. Deputy-Speaker: Merely because
there is P.E.P.S.U., any question can-
not be asked. The question relates to
dacoities and not police.

Shri Nanadas: Arising out of the
answer to part (c) of the questiin,

relates to
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may I know what steps Government
have taken to alleviate the fear of the
tenants since the taking over of power
by the President and with what results?

Dr, Katju: We have taken many
steps and have restored confldence in
the peasantry. But, as I said just
now, the President proposes to enact
the necessary legislation as soon as
the law is passed.

L]
JALIANWALA BagH

*2203. Shri K. P. Sinha: (a) Will the
Minister of Home Affairg be pleased to
state whether it 1s a fact that Govern-
ment have taken the Jalianwala Bagh
(Amritsar) under their direct control?

(b) Is it now closed to any public
meeting or any kind of public func-
tion?

(¢) What do Government
to do with this Bagh?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (c). The
Jalianwala Bagh is not under the
direct control of Government, The
Jalianwala Bagh National! Memorial
Act of 1951 declares the Bagh to be
a Nationa] Memorial. A Trust has
been created and certain Trustees ap-
pointed.

(b) The Trustees of the Jalianwala
Bagh have decided that no public
meeting should be held within the
premises of the Bagh.

Shri K. P. Sinha: May I know whe-
ther any construction is going to be
made as a memorial in this park?

Shri Datar: That is a matter for the
trustees,

Shri Velayudhan: May I know whe-
ther any plan regarding any memorial
has been prepared or is under contem-
plation?

Shri Datar: That is what ] stated. It
is for the trustees and not for the
Guvernment of India.

propose

Bhri M. L. Dwivedl: In view of the
tact that Jalianwala Bagh is of natio-
nal importance., do Government think
that it should be taken over by the
Government and some memorial cons-
tructed there?

Shri Datar: No, Sir.

The Prime Minister (Shri Jawaharlal
Nehru): I do not understand the hon.
Member's question. An Act has been
nassed and (Government has appointed
trustees.—How else does Government
take over? By making the district
magistrate in charge of it?
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Shri Kelappan: The Depuly Minis-
ter said in the reply that public meet-
ings are prohibited in that areg. Will
the ,Government reconsider that ques-
tion?

Shri Jawaharlal Nehru: The decision
was made by the trustees and it has
the fu'lest approval and concurrence
of the Government. We felt that if
public meetings take place. of any
kind, naturally rival meetings could
also take place and «he place would
become a forum sometimes for, if not
actual. verbal cgnflict and that would
spoi! the atmosphere of the place.
So it is decided that all meetings of
any shape or kind should be avoided.

Shri H. N. Mukerjee: May 1 know
whether Government can tell us about
the progress, if any, in regard to the
construction of a memorial on the
site by the Trust concerned?

Shri Jawaharla] Nehru: It the hon.
Member means puiting up some struc-
ture as a memorial, there has been no
progress. In fact, it is doubtful if any
structure will be put up, Many people
think that it should be left as it is
without any structure, with only some
kind of a tablet and the like, but a
good deal of progress has been made.
First of all, some property has been
acquired round about’ It has been
rounded off. Five or six years ago
some of the place had been destroyed
by fire. That has been cl'eared. Prog-
ress has been made in improving the
place, not in putting up any definite
memorial.

Shri A, N. Vidyalankar: Is the Go-
vernment aware that since very early
days the Jalianwala Bagh has always
been open to fubltc meetings of non-
communal political character? Why
has this new ban been imposed now?

Shri Jawaharlal Nehru: It is because
Government is aware of the fact and
of the experience gained during that
period that it approved of this decision
of the Trustees.

Jupiciat  CommissioNer’s COURTS IN
PART *C’ STATES

*2204, Shri Madiah Gowda: Will the
Minister of States be pleased to state:

(a) which Part 'C' States are still
having only judicial commissioner’s
courts as appellate jurisdiction for
their civil and eriminal cases: and

(b) whether any step has been taken
to extend the jurisdiction of the nei-
ghbouring Part A or Part B Btats
High Court appells's lurisdictiem e3e
hese States?
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The Minister of Home Affailrs and
States (Dr. kl‘jll): (a) and (b).
Courts of Judicial Commissioners are
functioning in a'l the Part C States ex-
cept Delhi and Coorg. The question
of extending the jurisdiction of the
High Courts of the neighbouring Part
A or Part B States to these States was
consldered and it has been decided
that it is not necessary for the present
to disturb the existing arrangements
in Himachal Pradesh and Vindhya
Pradesh. The question in so far as it
relates to the other Pary C States is
under consideration in consultation
with the State Govermments concern-
ed,

Mr. Deputy-Speaker: Mr. Thomas.

ﬁmoqﬂom:mmﬂm
gf ft g e N w0 s fe
fareg 3w & g€ £1F w gad g
s omar o & 7

Mr. Deputy-Speaker: I have called
Mr. Thomas.

Shri A. M. Thomas: May I enquire
whether it is a fact that the hon.
Minister for States has sugfested to-
the various “C" State Guvernments
that with a view to effecting ecunomy
in expenditure, it is desirable to have
common Courts and common heads of
Departments especially in Departments:
like Education and the like, and if so,
what has been the reaction of the
various State &overnments?

Dr. Katju: This question relates only
to the High Courts and the Judicial
Commissioners’ Courts. - This point
was considered, and as I said, the re-
sult was that in Vindhya Pradesh and
Himachal Pradesh the old system is.
to continue., In regard to the other
“C" States excepting Coorg and Delhl,
the matter is still under consideration.

st WTCo Q®o farwret : w1 AT

g M gz T € wor w37 fE

feeg gts & gif #17 W A KT

g0 og & orar or @ § 7

o wTEY : # & ay sy s
wrar & o a4 feqr e w1E gar v
i E 1 o 3o awiy dw gf o,
ag A€ §T & (drw &) wdY )

Shri AL M, Thomas: I did not get
any answer to my specific question.
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Mr. Deputy-Speaker: The hon. Mem-
ber will wait.

st QRo Umo fyawt: # wAY
wgRT ¥ 75 A oA g fEoaw
FR A w0 § fF faq & q9g &
freq w¥w & A fearve Rw &
Fz’a #1 a7 @t w1 F wfaw
F7r w1 faare wafre < fagrma ?

o 1T : a9g 72 & f& T
(WTER) FIA 97T A AEA FAT AT
¥z made 7 saemm fF 91 qfefaas
FIAEAT BT F (7 41F MG F AASY)
Az NAT § ARG ATT AHLA ¥ 9 AS
FRE, 913 T F AT HA HES
Fram g, afer wdEl & & dE @
A F | T F AW LHYATX FERIE
# g7 wwgH ¥ qH o0 A § AR
37 %Y wr¢ fagray =& & 1 wEE N
wegT 21§, g AT g g, FAar
ff qu & AT AR fr @

Shri A. M. Thomas: I did not Eet
any answer to the specific question put
by me whether there was a suggestion
‘thrown out with regard to having com-
amon Courts—High Courts and Judicial

Courts—and common heads of Depart-
ments.

Dr. Katju: That would have been
.a very expensive proposition.

Shri Nambiar: May I know, Sir,
‘whether the Government are consider-
ing the necessity of shifting the Judi-
lal Commissioner's Court, Tripura, 1o
Assam? 1f so, why?

Dr. Katju: This matter is under con-
sideration.

Shri Nambiar: May I know why?

Mr, Deputy-Speaker: This matter is
under consideration.

Shri Biren Dutt: Has any protest
been received against this proposal
from the Bar Association of Tripura?

Dr. Katju: I cannot add to the
answer that the matter is under con-
»aderation.
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Shri Biren Dutt: Has the hon. Minis-
ter received from the Bar Association
Drf.if?:'pum any representation not to
shift?

Dr, Katju: T must confess that I can--
not give an answer straight off. I
must have notice.

Avrotmenr oF Ureavw EVACUBE L\vDs

*2205. Shri AN, Vidyalankar: Wiil
the Minister of Rehabllitation be plea-
sed to refer to the answer to starred
ouestion No. 1189 asked on 26th June,
1952, and state:

(n) whether Government have since
considered the question of allotment
of urban evacuee lands;

(b) if so, what is the basis of allot-
—ient; and

(c) whether it is a fact that tem-
porary allotment of these lands is open
to even non-displaced persons and no
preference in this respect is shown to
the displaced persons?

The Deputy Minister of Rehabilita-
tion (Shri J, K. Bhonsle): (a) and (b).
The question of allotment of urban
evacuee 'and is still under considera-
tion alongwith other urban evacuee
properties such as houses, building
sites. ete.

(¢c) Temporary allotment is made to
non-displaced persons only when dis-
placed persons are not forthcoming.

Shri A. N. Vidyalankar: How long
will the consideration take?

Shri J. K. Bhonsle: We hope very
shortly.

Shri A. N. Vidyalankar: Is it a fact?
Shri Nanadag rose—

Mr. ‘Deputy-Speaker: Let the hon.
Member who tab'ed the question be
allowed to put the question.

Shri A. N. Vidyalankar: Is it a fact
that the request of many of the dis-
placed persons for grant of urban lands
has been turned down, while the land
is given to non-displaced persons?

The Minister of Rehabilitation (Shri
A. P. Jain): Non-displaced persons
have been given only wher i

persons are not forthcomij ~ take
the land.
8hrl Nanadgs: May I know. Sir,

whether these lands will be granted
to the landless agricultural labourers
or to the agricullurists who have got
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. sufficient o}noney to carry on the agri-
cultural dperations? :

Shri A, P. Jain: We are considering
the whole question., and unless the
scheme is decided, we cannot give any
answer to any question of that kind.

‘EFFICIENCY AuDIT'

*2206. Shri Madiah Gowda: Will the
:v‘ln;;ater of Hiome Affalrs be pleased
o slate:

(a) whether Government have any
staff to conduct ‘efficlency audit’ of
various oftices in the Central Secreta-
riat and other departmental offices;

M1

(b) whetner they have any rules
for guidance in this kind of ‘audit'?

The Deputy Minister of Home Affairs
(Shri Datar): (a) No.

(b) Dues not arise.

Shri Madiah Gowda: May I know
whether they have got any other
‘machinery to judge the efficiency in the
working of the various staffs in the
Secretariat and other offices?

Shri Datar: The Government of
India propose to establish an vrgani-
zation of methods division as recom-
mended by the Five Year Plan.

OVERHAULING OF AIRCRAFT

*2207. Shri S. C. Samanta: (a) Will
the Minister of Defence be pleased to
state how many aircrafts and engines
were overhauled in 1951 and 1952 (se-
gaga;.ely) in the Hindustan Aireraft

1d.?

(b) What were the overhauling char-
ges for the same?

(¢) Was this overhauling work done
purely by Indian personnel?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) 85 air-
craft and 763 aercengines were over-
hauled at Hindustan Aircraft Ltd.
during 1951. 73 aircraft and ~ 570
Tg:;gcn.‘inu were overhauled during

(b) Approximately Rs. 130 lakhs in
1051 and Rs: 87 lakhs in 1952,

(c) Yes, Sir.

Shri 8. C. Samaata: May I know,
Sir, the hreak up of the figures sup-
plied by the hon. according
to Defence and civilian?

15 MAY 1953

Oral Answers 3198

Shri Satish Chandra: I have given
the total figure, and I think my hon.
friend will not
figures for the air force. It will nqt be
advisable to give them out.

Mr, Deputy-Speaker: The hon. Minis—
ter will kindly look at the Chuir and

answer,

Shri 8. C. Samanta: May 1 %know,
Sir, whether any personnel have been
sent overseas to have better training
in the matter?

Shri Satish Chandra: The personnel
has been trained......

Mr, Deputy-Speaker: The hon. Minis-
ter and all hon. Members must luok
at the Chair and answer so that every
corner of the House can hear,

Shri Satish Chandra: The work is
being done entirely by Indians, exvept
for the Shop Superintendent who is a
foreigner. Indian personnel have al-
ready been trained for this purpose.

Shri Nambiar: May I know whether
there is any instance recently of the
Hindutsan Aircrafts Limited also
overhauling the aircrafts of other
nations such as the Royal Air Force
which are operating in Malaya?

The Minister of Defence Organisation
(Shri Tyagi): It is not possible for me
to give an immediate rep'y for this.
In fact. I would like tu have notice,
but I am afraid if there are other
customers coming forward, they may
perhaps render service on cummercial
lines, but regarding the specific cuse
of aeroplanes going for war, I do not
believe such planes have ever been
given any service till now.

Shri Nambiar: Is the information
correct that Templer's aircraft from
Malaya was brought to the Bangalore
factory and was repaired recen'ly, i.e.
withip the period of a furtnight?

Shrl Tyagi: | am afraid I have no
information ready at hand. But |f
the hon, Memher writes to me, even
when the House adjourns I will give
the information.

Shri Raghavaiah: May 1 know, Sir,
whether we are also overhauling the
French planes that are going to Indo-
China to be used in the war agalnst
the democratic forces there? -

Mr. Deputy-Speaker: On such things
the hon. Member will kindly write to
the Minister and if he does not get the
answer, then come to the House.

Shri V. P, Nayar: May I know, Sir,
whether any specific instructions have

insist on getting the.
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-

been issued to the Hindustan Air('r.ait
factory not to take planes belonging
to enemy countries or countries cn-
gaged in war?

Shri Tyagi: There is no enemy
country, as far as India is concerned.
“Whenever any outside planes are taken
in for repairs in the workshop. I be-
lieve permission is sought and every
case is judged by the Ministry on
merits,

Prof. D, C. Sharma: May I know,
:Sir, how the hon. gent'eman over there
gets such intimate information about
Malaya?

Mr.  Deputy-Speaker: Very  well.
Next question.

Shri Sarangadhar Das: Sir, I have
a4 question. May I know what is the
customary international law about re-
pair of planeg ur ships of belligerant

countries—countries that are fighting
with each other?
Mr. Deputy-Speaker: We are not

-entering intg a discussion. There are
books on the subject in the Library
'?rhmh can be referred to. Next ques-
tion.

Factory OPERATED UPON BY FORGERS
OF POSTAL EQUIPMENTS

*2208. Shri Nageshwar Prasad Sinha:
Will the Minister of Home Affairs be
pleased to state:

(a) whether a big underground fac-
dory operated by an All-India gamg of
forgers of postal equipments has been
brought 1o light in the District of
Manbhum in Bihar by the Police of
Bihar and Delhi acting conjointly;

(b) if so, what kinds of equipments
ur articles were being manufactured:

(c) what use was
ose forged articles;

(d) whether it is a fact that the
managers of the factory were receiv-
ing Money Orders from Delhi,
Aligarh, Meerut. [Asansol and other
places;

being made of

(e) how and when was the clue ob-
tained; and

-
(f) what actions, if any. have been
iaken against those responsible for
Tunning and maintaining the factory?

The m, Minister of Home Affairs
{Shri ): So far as Delhj Police
are concerned the answers are (a) No.

(b) to (f). Do not arise.
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Information from Bihar Government
is awaited, and will be laid on the
Table of the House when received,

Books Sent To U.S.A.

*2210. Shri Telkikar: Will the Mini-
ster of Education be pleased to state:

(a) the number of books and pub-
lications sent to U.S.A. from India.
under the Indo-American Agreement
on the exchange of bouks and publica-
tions in the year 1952; and

(b) to which category of subjects
did majority of the books, sent to
US.A. from India and from USA. to
India, relate?

The Deputy Minister of Natural Re-
sources and Scientitic Research (Shri
K. D. Malaviya): (a) 1152.

(b) Books sent to U.S.A. related to:
Agriculture, Commerce, Economics,
Health, Meteorology and Transport.

Books received from the U.S.A. re-
lated to: Agriculture, Commerce.
Communication, Defence, Labour and
Public Administration.

Shri Telkikar; May I know, Sir, at
wha¢ places in India these books are
made available for the public?

Shri K. D. Malaviya: Books received

from the United States of America are

in the Central Secretariat Library of
the Government of Indla.

Shri Telkikar: Is there any pruposal
to come to such an agreement with
other countries of the world?

Shri K. D. Malaviya: Yes. Sir The
matter is being considered.

st q®o ®Wle HqRAEA: w|T A
amdty 74T ft & o e g fy
o fearal & swemm it aid &
fod oul & af & fraslt wFw ey
m oY Y 3§ F ¥ fewer &
geéd ?

sft ®o o wrewtT: TH F A
1 AT TYF AT & &% gq A
7 et & IR SR & fasfa>
¥ u¥ zw )

Shri Telkikar: Is there any arrange-

ment to circulate these books in diffe-
rent States?
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Shri K. D. Malaviya: No, Sir.
There js no arrangement as such. so
far as I know.

Shri Velayudhan: May I know. Sir. -

whether these books that are sent to
‘the U.S.A. are only English books or
books in other languages of Indis?

Shri K, D. Malaviya: This exchange
is with regard only to official publi-
cations.

Shri Nambiar: May I know, Sir,
whether Government are aware that
any of the books sent from India are
subject to the scrutiny of Senator
‘McCarthy?

Shri K. D, Malaviya: I do not know

BuiLpiNG LoaAnNs TO DisPLACED
PERSONS

*2211. Shri Telkikar: (a) Will the
‘Minister of RehabHitatien be pleased
‘1o state the conditions laid down for
granting the building loans and/or de-
veloped plots to individual displaced
persons?

(b) Are ready-built houses or de-
veloped plots sold to individual dis-
placed persons?

(c) What are the terms of payment
in cash and by instalments?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) A statement is laid
on the Table of the House. [See Ap-
pendix XII, annexure No. 15.]

(b) Yes.

(c) In the case of sale on cash, cost
price 'is recovered. In the case of sale
on instalment basis, a portion of the
cust is usually recovered in advance
.and the ba'ance in equated Instalments
spread over a number of years,

Shri Telkikar: May I know, Sir.
whether there is a vossibility of
more plots being made easily available
to the public?

Shri A. P. Jain: We are not putting
up any more plots, but whatever re-
mains over will be made available.

Shri Gidwani: Is the scheme being
fol'lowed in all The Sutcs or vnly in
some particular States ?

Shri A, P, Jain: Conditions wvary
from State to State. The scheme is
followed in some, not in others.

Shri BRaghavaiah: What is the per-
-centage vf interest that is demanded on
these Mans given to these refugees
and can the poor refugees afford to pav
#he interest also?
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Mr. Deputy-Speaker: What is the
argument about the rate of interest?

Shri Raghavaiah: My question s
what is the percentage of interest.

Mr. Deputy-Speaker: What is ihe
percentage of interest?

Shri A. P, Jain: The percentage of
interest depends upon the borrowing
rate of the Guvernment from time to
time. Ordinarily it was 34 per cent.
but recently it has been raised to 41
per cent,

Shri Gidwanl: The Minister said that
in certain States facilities are given to
displaced ‘persons. May I Kkpow
whether in places where it is not given,
it will be given if the displaced persons
ask for it?

Shri A. P. Jain: Certain'y. Every
time we are watching the state of
affairs in the States. Wherever neces-
sity arises we take necessary action.

OVER-WORK AND  UNDER-STAFF

#2212, Shri Punnoose: Will the Min-
ister of Home Affairs be plcased to
state:

(a) whether Unions and Associa-
tions in Central Services have been
granted the right to represent to the
appropriate official authorities on such

robl{ems as over-work and under-stafl-

g etc.;

(b) whether @ Government Servant
who is a member of the Union/Asso-
ciation. has the right to represent to
his Union/Association that he 1s
heavily over-worked and his office is
under-staffed ;

(c) whether he can inform the Union/
Association of the actual volume of
work of all kinds performed by him
and in his office; and

(d) whether the Unlon/Association
concerned can quote the information
and statistics of work to substantiate
the validity of the representations to
the appropriate officlal authorities for
sanction of more staff, creation of
more supervisory posts and upgrading
the status of the offices etc.?

Deputy Minister of Home
Maln (Shri {hhr): (a) Yes

(b) Ordinarily, representations In
such matters should be made to the
Head of the Office or Department by
the Government servants concerned.
But they are not precfuded from bring-
ing such matters to the notice of their
duly recognised Unin/Association,
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which may, if it thinks fit. make a re-
presentation on their behalf to the
authorities concerned in accordance
with the provisions of instructions
guverning the recognition of Associa-
tions. Such representations can be
mace only on matters of common in-
terest to a class of Government ser-
vants represented by the Association,
and not those concerning an individual
Government servant......

Mr. Deputy-Speaker: 1 am asking the
hon. Minister to stop for sometime, 1
have np objection to keeping quiet for
the rest of the Question hour. How
long can I ask hon. Members, as if
like schoo! children, not fo talk here
like this? I will have to take more
drastic action hereafter. Aon, Mem-
bers who want to talk I'ke this may
kindly go out into the lobby as long
as they want. It is impossible tn
hear anything.

Dr. P. S. Deshmukh: You

shoulid
have a hammer by which

Mr, Deputy-Speaker: I am hammer-
ing myself

Shri Datar: (c) and (d). A Union!
Association or its members nay
make use of such information for the
purpose of making their representa-
tions as is within their personal
know'edge and ran be communicated
without infringement of the orovision
of the Government Sefvants (™nduct
Rules, or the Indian Official Secrets
Act, 1923, prohibiting the unauthorised
rommunication of official documents
or information.

Shri Punnoase: In answer to (a).
the Minister said that complaints
have been received. May 1 know
what steps have been taken to meet
those complaints?

Shri Datar: Government are taking

all steps to reduce over-work and re-
move under-suffing.

Shri Punnoose: May 1 TFnow. Sir.
whether disciplinary action is_taken
against any officer for compi&ir ~~ to
their Union or Association with roRard
to over-work and under-staff?

Shri Datar: Sir, I have no, informa-
tion on that point, because it was rot
related to this question.

Shri Punnoose: Am [ to understand
that the only condition imposed is that
no official secrets shall be revealed?

Shri Datar: Subject to correction,
that s so.
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Shri Namdhari: For exploiting the
Government gervants, will the Gov-
ernment consider granting the desig-
nation of ‘Exploiter-General’ to the
hon. Communist member?

Mr, Deputy-Speaker: Next question.
. QTERAR KT, WYY
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The Deputy Minister of Defence
(Shri Satish Chandra): (a) A report
was received bv the Director Gen.eral.
Ordnance Factories in March, 1953 re-
garding the loss of Haldu planks at
Sma’ Arms Factory, Kanpur., The
value of the loss is reported to be in
the neighbourhood of Rs.  53,000/-.

(b) Yes. A Board of Enquiry was
ordered by the Director eral,
Ordnance Factories on the 25th ‘March,
1953 when the loss became known,

(¢) The report of the Board has
now been received and is under exa-
mination, It is not considered de-
sirable to disclose the findings of the
Board till the Government has come
to deflnite conclusions,

Shri Raghunath Singh rose—

Mr. Deputy-Speaker: The
hour is over.

Shri Raghumath Singh: Only one
question. Sir

Mr. Deputy-Speaker: No. The
question hour s over. There are
som@ short notice questibns.

Shri Chatiopadhyaya: On a point
of order, Sir. There has been a sud-
den cutting off gf watler-Supply both
in Old Delhi and New Delhl and

question
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Mr. Deputy-Speaker: I do not allow
the proceedings to be interryupted,

Shri Chattopadhyaya: Sir, it s a
very important and urgent matter....

Mr. Deputy-Speaker: It is wrong.
Hon. Memberg should kindly intimate
to me earlier. I cannot allow any-
thing to imerrurt the proceedings of
the House. Shri U, M. Trivedi.

Sardar Hukam Singh: Am 1 autho-
rised to put the question, Sir?

Mr. Deputy-Speaker: Yes.
Short Notice Questions and Answers
LATH1] CHARGE By PoLicr 1N DELHI

Sardar Hukum Singh (on behalt of
Shri U. M. Trivedi): Will the Minis-
ter of Home Affalrs be pleased to

state:

(a) whether it is a fact that about
683 persons excluding satyagrahis were
injured by lathi charges by the Delhi
Police on the 12th Mg. 1853 at 7-45
p. M. near the Dewan Hall, -

(b) whether it is a fact that no
medioal assistance was rendered to
any of the injured persons;

(c) whether it is a fact that the
shoppers in the area in Lajpatrai
Market were lathi charged and
driven out by the Police:

(d) whether it is a fact that one
Lekhraj a bystander was beaten till
he lost consciousness vn the road
adjeining the Dewan Hall;

(e) whether it is a fact that a story
wag circulated of acid bottle and/or
acid bomb and/or brickbats being
thrown on the Police or the Magis-
trate to cover the police excesses:

(f) whether it is a fact that Dr.
Satyawati, a Lady of Etawah aged 80
yeurs was beaten by the police till
she became unconscious; and

(g) whether it is a fact that Shri
Amo'ak Singh and his younger brother
the owners of the National Hote] were
dragged out and beaten?

The Minister of Home Affairy and
States (Dr. Katju): 1 feel that the
House will a clearer and more
connected picture if, instead of
answering each part of the question
separately, I give an answer in the
form of a narrative.

A public ting was organised at
the Dewan I-lnall at 6-30 p.M. on 12th

149 P.S.D.
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May, 1953 by the Jan Sangh and allied
organisations., A number of excited
speeches, inciting people to break the
law, was delivered at the meeting by
a large number of gentlemen including
several M.P's It was announced by
Shri V. P, Joshi that the ban onn
meetings and processions would be
defied and that he would lead a pro-
cession to the residence of the Prime
Minister for staging a demonstration.
On the conclusion of the meeting the
audience came out and formed irtu
a procession equipped with black
flags. The Magistrate on duty callad
on them to disperse and to refrain
from violating the District Magistrate's
prohibitory order. This was ths sig-
nal for violence by the demonstrators,
some of whom snatched the turbans
of the Sub-Inspectors of Police while
others commenced throwing brick
bats. A number of bottles was aiso
thrown. One of these hit the back of
the Magistrate and then drooned to
the ground and broke. whereupon its
contents burs: Into fames. Another
bottle was picked up intact. When
the Magistrate found that the prives-
sionists were not prepared to disperse
and were continuing their attack on
the Police, he ordered a lathi charge.
Some of the demonstirators ran away
but the rest continued their attack on
the Police. The women demonstrators
took a particularly active part. Thv
formed a vcordon round Shri g
P. Joshi and grappled with the
women Police who were employed
to reach Shri Joshi. A woman Suh-
Inspector had her hand bitten while
other women demonstrators also
assaulted the women constables. The
number of persons arrested at the cnd
of the lathi charge included 14 women
and 46 men. Four Policemen re-eiv.
ed injuries caused by brickbats. All
the injuries whether on the sgide f
the Police or on the side of demons-
trators were of a simple nature.

2. 1 now come to the specific points
mentioned in the question. It is not
possible to say how many persor.s in
all from amung the public were in-
jured. Among the 60 persons who
were grrested by the Police, 7 were
found to have Injuries and all of them
received medical attention e'ther
from a ductor or. in two cases, at a
Hospital. It can be afirmed that the
lathi charge was made only on persons
who were actually taking part in
violent demonstrations and had re-
fused to disperse; whether or not they
were so called Satyagrahis is more
than I can say.

3. It is not correct that persons who
were shoping in the Lajpatrai Mar-
ket were lathi charged. Some of the
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fleeing demonstrators attempted to
hide inside the shops but were pushed
out by the owners of the shops. It has
not been possible to locate any person
named Lekh Raj among those who
are known by the Government to have
been lathi charged. Similarly, neither
Dr. Satyawati nor Shri Amolak Singh
or his brother is among the persuns
arrested. It Is therefore not possible
to say whether they were in the crowd
that was lathi charged. No ladx was
however beaten into unconsciousness
nur was any person dragged out from
thr National Hotel and beaten by the
Police. No such complaint was made
to the Magistrate who remained on the
spot for more than an hour after the
occurrence.

4. Finally it is not correct that the
reports of throwing Prick-bats and of
bottles containing inflammable Iiquld
are unfounded. One of the bottles
that was retrieved intact is still in the
possegsion of the Police and its con-
tents are being analysed. Finally 1
regret tu say that violence is being
preached in the name of Satyagraha.

Sardar Hukam Singh: Could 1
know, Sir, how long after the actual
arrest were persons who had injuries
on them medically examined?

Dr, Katju: I have answered that.
The injuries were simple and 7 were
attended to either by a doctor or, in
two cases, they were admitted into a
hospital. Four policemen and 7 others
were injured.

Sardar Hukam Singh: That was not
my question.

Mr. Deputy-Speaker: How long after
the incident were they medically
treated?

]
Dr, Katju: I could not give you.
Sir, the answer by hours and minutes.
1 imagine, very soon.

Sardar Hukam Singh: Could I know,
if out of the tutal number or persons
arrested at tha; time, some were re-
leased since then?

Dr. Katju: I should require notice,
Sir. Some may have been released
afterwards.

Sardar Hukam Singh: Is this the
first <tatement of the Government
thay Is being given In Parliament or
has the Government made any state-
ment of its version previously also.

Dr, Katju: We considered whether
g Press Note should be issued or not.
When I got notice of the short notice
question, 1 thought. it better to give an
answer here,
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‘Sardar Hukam Singh: Is it a fact,
Sir, that some of the persons who were
injured in that incident have been
arrested yesterday from their homes?

Dr. Katju: 1 do not know.

Sardar Hukam Singh: Is it a fact
that] one of them was suspected  of
having a spine fracture and has he
been examined?

Dr. Katju: If that is so. I shall
make enquiries and see that the man is
examined.

Sardar Hukam Singh: Is it a fact
that one V. P. Josghi, of whom men-
tion has been made. has been re-
moved to the kotwali with an under-
wear and a banian because hfs shirt
and dhoti had been torn tu pieces?

Dr, Katju: That is all imagination:
all sorts of exaggerated reports are
being spread.

Sardar Hukam Singh: Is it a fact
that some police dandas and lathis
have been left on the spot because
they have been broken by excessive
and vialent use of them?

Dr. Katju: This is also a question
vf imagination.

Sardar Hukim Singh: Have the
authorities laken stock of the police
dandas and lathis that were taken
back by the police officers, because
I still maintain that I am in possession
of a danda tha* has been passed on
to me which shows governiient owner-
ship?

Dr. Katju: May I enquire in my
turn whether my hon. friend was
there?

Sardar Hukam Siogh: I have not
been understood, Sir. I just now said
that this has been passed on to me
when I was asked to put that question.
This question was not_given notice of
by me; and because thls quesflon has
been entrusted to me, that danda was
also entrusted to me. That shows
that it is government property.

Pandit K. C. Sharma: Is any hon.
Member entitled to bring a danda into
the House?

Mr, Deputy-Speaker: Ivobody show-
ed the danda here.

Shri Punnoose: The hod} Minister
sald tha; a large number of gentlemen
including some M.Ps. called upon the
people to break the law. May I know
how many cases have been flled
against them?
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Dr. Katju: I shall have to consider
tHEt question very cdrelully., because
8o far wﬁp have been following a policy
of—shall' T stiy—a little Thdulgence in
this matter,

Kumari Annie Mascarene rose—

Mr, Deputy-Speaker: I Have allowed
a number qf questions.

Kumari Annie Mascarene: But QUés-
tions about ladies have not been asked.

Mr. Deputy-Speaker: | am afraid the
hon, lndy member is a little late in
this matter, 1 will proceed to the
next Short Notice Question.

Kumari Annie Mascaren€: I protest
against this treatment of me.

Mr. Deputy-Speaker: There is no
11; treatment of ladies eltMeer hefé or
ere,

s ‘ Rise IN Prices oF Rice N WesT BENGAL

Shri T. K. Chaudhuri: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the report of
sharp rise of rice prices in all the
districts of the State of West Bengal
outside Calcutta Rationing Area
and of the prevalence of acute famine
conditions in the Sunderbans in the

sedistrict of 24 Parganas and in the
distr.ct of Howrah;

(b) whether the attention of Govern-
ment has been drawn to the state-
ments of the Food Minister of the
Government of West Bengal and the
Chief Minister of that State on the
floor of the West Benga] State Assem-
bly last week to the effect that an area
of 3.080 sq. miles, involving a popula-
tion uf nearly seven lakbs in the Sun-

»derbans is in the grip of famine and
that the West Bengal Government is
prevenied from undertaklnah anf com-
prehensive relief and rehabilitation
measures in this area by the non-
sanction of an allotment of Rs. 1§
crores which they asked from the
Central Government for relief;

(¢) whether the attentjon of Govern-
ment has been drawn to the large in-
flux of destitute people from the ad-

_jacent famine _and scarcity stricken
areas of 24 Parganas and Howrah
into Calcutta;

(d) what sleps have been taken by
Government so far to check these
alarming shooting up of rice prices in
the Muffasail district of Bengal just
before the monsoons; and

(e) whether Government have re-
ceived any reports from the West Ben-
gal Government to the effect that the
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so-called Kidwai Plan of Food Pro-
curement which was put into effect
since January, 1953 has practically
broken down and whether they have
asked the Central Government tn ex-
empt West Bengal from contributing
2 lakh tons™of rfce to the Central Rice
Pool and a further increased allotment
of rice quota for West Bengal?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) There has been
some rise in the prices of rice in Ben-
gal. which is a seasonal phenomenon
at this time of the year. Scarcity has
been reported .n some parts of Rasi-
hour Sub-Division and Diamond Har-
bour Sub-Division of the Sunderbans
area and the District of 24 Parganas.
There is no scarcity in the district of
Howrah.

(b) No official report has been re-
ceived We have however seen a
press report of the Statement of the
West Bengal Food Minister on the
subject.

(c) No, The report received from
the Bengal Gaovernment makes no men-
tion of this.

(d) There is no alarming rise in
the prices of ricee. The question of
taking any steps does not therefore
arise.

(e) No such report or request has
so far been received from the West
Bengal Government.

Dr, P. S, Deshmukh: If you will
permit me. [ would like to_give same
details obtained from the West Bengal
Egvernment which cover about 26

es,

In accordance with the report receiv-
ed from the West Bengal Government
today there is partial distress in P.S.
Hasanabad Haroa and Sandeshkhali in
Basirhat sub-division and in P. 8.
Mathurapur in Diamond-Harbour sub-
division of the Sundarbans area. In
the district of 24 Parganas also, there
is partial distress due to Aman Paddy
crop damage caused by Insects and
pests and Inundation of saline waler
through breaches in embankments.
The total area affected in the Sundar-
bans is 1.460 sq. miles and the popula-
tion affected 1s about 5 lakhs. The
State Government have already under-
taken test relier works in the distressed
areas for which they have sanctioned
a sum of Rs. 85,000/- for the Sundar-
bans area. They are proponn% to
sanction an additional amount of Rs.
6.63,698/-. This is under_ the oonsi-
deration of the Sfate Government.
The State Government have also sanc-
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tioned another amount of Rs. 50,000/-
for distribution as gratuitous relief.
According to the State Government
there is no s-~arcity of stocks and
there is adequate inflow of rice and
paddy into these areas conseaquent to
withdrawal of ban. The real cause of
the distress is lack of purchasing
power due to partial failure of lorcal
crops. The prices of rice in the Sun-
darbans area, My general, have showed
an upward trend and were between
Rs. 20/- and Rs. 25/- per maund vn
the 6th May, 1953. But these prices
are about Rs. 12/- below last year's
prices at this time. According to the
State Government scarcity conditions
are not obtaining in Howrah district.
There is also no scarcity of stocks in
that district, In the Howrah district
the price of rice was between Rs.
22/8/- apd Rs. 23/2/- per maund on
the 6th May, 1953, which Was slightly
higher than last monfh's price, but is
still about Rs. 18/- below last year's
price at this time,

With regard to part (e) of the ques-
tion I would like to add Sir, that the
Kidwal Plan is not so easily break-
able as has been suggested in this part
of the question.

Shri T. K. Chaudhuri: With regard
to part (e), have the Government any
information as to whether th%mpro-
curement target of three lakh s in
West Bengal has been reached so far,
and is there any reason fo suspect that
there has beep large scale exemption
of big landholders and capitalist far-
mers from the levy confrary to the
original plan of the Government. and
large-scale hoarding is belng indulged
in by anti-social elements?

Dr. P. 8. Deshmukh: I have no in-
farmation sa far as the latter part of
the question is concerned. But I can
tell mv hoa. friend that the West Bengal
Government has so far procured 177
lakh tons of rice,

Shri T, K Chaudburl: What wag the
target?

Dr. P. §. Deshmukh: Three lakh tons.

Shri K. K. Basu: In view of the
answer given, dves not the Govern-
ment consider that it amounts to an
overall modﬂ‘lcauon of the Kidwai Plan,
because there is no chance of procur-
ing further rice In the face of the lean
season that is coming?

Dr, P, 8. Deshmiukh: We dv not
think so. In any case we have ot
sufficient stocks and if the West Ben-
gal Government asks for more we will
be in a position to glve it.
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Shri K. K. Basu: Is the Government
aware that the principle of levy on
the basis of data collected trom papers,
does adversely affect the outflaw of
foodgrains from the small peasants
and the middle class peasantry and
there is concentration of foodgrains in
the upper level whichi has led to ‘his
acute food situation in {hese areas? ~

Dr. P. S, Deshmukh: This is a matter
for the West Bengal Government to
consider.

Shri T. K. Chaudhuri: ®hat is the
contribution of West Bengal from thnir
procurement to the total allotment of
rice for feeding the Calcutta rationed
area? Is the West Bengal Govern-
ment required to contribute any fur-
ther rice to the Central Pool over and
above this? What is the total quantity ,
orlgice in the balance with West Ben-~
gal?

Dr. P. §. Deshmukh: The position is
that we had originally expected inat
the West Bengal Governmefit would be
in a position to give us one lakh and
a half tong of rice for Greater Cal-
cutta. If there is any possibility of
this quota not bei fulfilled. the
Central Governmenll will be pleased
to consider any suggestions in this_
matter.

Shri 8. N. Das: May I know whether
Government's attention has been
drawn to the sad state of affairs pre-
vailing in the neighbourin State of
Bihar and if so what #®tfon has been
taken by Government to lower down
prices?

Dr. P, 8. Deéshmukh: I am not in a
position to make a statement in this .
behalf.

Shri K. K. Basu: Is the Government
aware that in view of the inflow of
saline water resulting in low produc-
tivity of land and also tMe acute food
situation for the last three years, there
has been a large scale transfer of land
from the small peasantry to the richer
ones: In Hasanabad Haroa sub-division
alone there have been 4,500 such tzans-
fers which is fuch top high consides-
ing the average rate? =

Dr, P. S, Deshmukh: I think the West
Bengal Government ig tnkinr adequute
steps so far as that matter 1s concern-
ed. and they are trying to construct a
road, 'fairl'y long, and they are also
installing tube-wells,

Some Hon. Members rose—

Mr, Deputy-Speaker: | Have allow-
ed a number of questions on this.
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Pandit D, N. Tiwary: I wapt to sub-
mit....

Mr, Deputy-Speaker: Order, order

Let me conclude. Whenever 1 find
that the hon. Members are just yoing
about beyond the question and trying
to find some more questions, then |
ask them to stop and proceed to the
next question. I am thoroughly satis-
fied that they have exhausted their
questions so Tar as relevant cuestions
are concerned. All right, Mr.  Basu.

Shri K, K. Basu: Has tfe attention
of the Government been drawn (v a
statement made by the Food Minister
in the West Bengal Legislature that in
gpite of the fecommendation of the
Planning Commission sanctioning near-
ly Rs. 46 lakhs for fhe develppment
of this particular area the Ceatral
Government has so far granted only
Rs, 15 lakhs in spite of the repeated
demands and requests made by the
West Bengal State?

Dr, P.'S, Deslimukh: [ would request
my {Mend to address this auestion to
the hon. the Finance Minlster.

Shri T. K.
Minister says that the scarcity coud’-
tions ip the siricken areas are due
to the lack of purchasing power of
the people. Has Government sny plan
under their contemplation to bring
down food prices within the purchasing
power of the common people?

Dr, P. S, Deshmukh: As the Foud
Minister's speech has been referred to.
1 would suggesf that if the hon. Mem-
bers will look into it they will find
that adequate relief measureg are be-
ing taken by the West Bengal Govern-
ment already,

Mr. Deputy-Speaker: What 1s it tnat
the hon. Member Pandit D. N. Tiwary.
wanted to submit?

Pandit D, N, Tiwary: A gimilar ques-
tion about Bihar was tabled but it has
been replied that Government ig not
prepare to accept that Auestiom.
May I know why there Is this differen-
tial] treatment?

Mr, Deputy-Speaker: The
Food Minister is absent,

o
en t
There.

fore, in view of the pressure—hon.

Members came and asked me tha; the
hon. Minister, Dr. Punjabrap Desh-
mukh may be asked to reply—with
gome hesitation he accepted because
he is not in full possession of the facts.
Similar enthusiasm was not exhibifod
by the hon. MemberT
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WRITTEN ANSWERS TO QUESTIONS
ORDNANCE FACTORY A BAKNATH

#2199, Shri Vittal Rao: Will the Min-
ister of Defence be pleased tu state:

(a) whether a memorandum Wwas
submitted to the Prime Minister dur-
ing his visit in January, 1853 to Or-
dnance Factory, Ambarnath by the Or-
dnance Employees’ Union;

(b) whether it is a fact that the
Prime Minister assured the represen-
tatives that he would look into the
same and arrange for the redress of
grievences mentioned therein; and

(c) what action has since been taken
by Government in pursuance of that
assurance?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) A memo-
randum was submitted to the Prime
Minister - by the Ordance Factories
Employees when he visited Ambarnath
in January 1953 to perform Lhe GUpen-
ing Ceremony of the Machine ool
Prototype Factory.

(p) The Prime Minister agreed tu
have the representation examined.

(c) The different points brought out
in the representation have beeu con-
sidered and wherever any action was
required, that was attended to.

GANDHI MEMORIAL FUND'S INVESTMENT
IN BONDS OF THE INDUSTRIAL
Finance CORPORATION

#2209, Shri Mohanla]l Saksena: (a)
Will the Minister of Finance be pleas-
ed to state whether It is a fact that
the Gandhi Memorial Fund has invest-
ed rupees three crores and thirty-five
lacs in 1964 Bonds of the Industrial
Finance Corporation?

(b) What is the total amount of
moncy paid by Government to the
Corporation for paying the guarant-
eed dividend?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes. Sir.

(b) Rs. 26,89,126/4/6.
Hamrrual. OrFrFenDERS BiLL

*2214. Shri Krishnacha Joshi:
Will the Minister of l!mmﬂllrl“gle
pleased to state:

a) whether the All
Offenders Bill, W‘;Il'.'h Jrsdl:nsl:rb’::'n!
sideration has been finalised: and

(b) whether State Governments
to deal with the habitual o3

e -

5 al o¥enders in
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Tne Minister of Home Affairs and
Slates (Dr. Katju): (a) No.

(b) Bombay, Madras, Rajasthan,
Punjab, Saurashtra. Madhya Bharat,
Bhopal, Mysore. Uttar Pradesh and
Orissa have enacted measures 1n deal
with habitual offenders. The Madras
Restriction of Offenders Act has been
extended to Delhi and Ajmer States.
PEPSTI B'h~n a1 Eyderabad have in-
troduced -uch measures in their State
Legislature, West Bengal are iaking
steps to enact such a measure. The
remaining States have taken no steps
to enact such a measure as they do
not consider it necessary.

DispLacen PErsons' CoLoNIEs aND
CAMPS IN TRIPURA

*2215, Shri Dasaratha Deb: Will the

Minister of Rehab
to stats: ilitation be pleased

(8) whether it is a fact that a cir-
cular has recently been issued by the
Government of Tripura, prohibiting
elntrv of outside people in the Dis-

gnt:lced Persons’ Colonies and Camps;

. (b) whether it is a fact that Tmis-
slon is required for the displncpecel per-

sons to go out of th
o : e Camps and Colo-

The Minister of Rehabili
o Ay abilitation (Shri

(b) Permission is required only for
;zi::;];t:; inmates wishing to go out at

FRIGATE: 1:0M Bririsn Navy

*2216. Dr. Ram Subhag Singh: Wil

the Minister of Defence be pleased to
state:

hafw:- ) \a'.rlwt_hee:;i the Govfrnment of India
receiv any frigates o
from the British Navy l;‘and n loan

(b) if s0. how
period? many and for what

The Minister of Defence ganisa-
tion (Shri Tyagl): (a) Y;s. Charsaton

(b) (i) Three ships,

(ii) Initially for a period of three
vears. which can later be extecnded by
agreement.

MrssmaNvasevant or RELIGIOUS
INSTITUTIONS

*?C17. Shri Balwan! Sinha Mehta:
(z) Wil the Minister of Law be
p'ensed to state whether Government
are aware that religicue inetitutions,
wvspecially the temples in India uare
mismanaged?
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(b) Do Government propose to bring
forward legislation to check it?

The Minister of Law and Minority
Aftairs (Shrl Blswas): (a) Govern-
ment have no information al present.

(b) State Governments huve been
requested to supply necessary i-for-
mation on the subject. After tli in-
formation is reveived. it is proposed,
to consider whether Centra: legisla-
tion is required and if so on what
lines it should he framed.

EXAMINERS UNDER ArL-TNDIA CounciL
POR TBCHNICAL EDUCATION

+9918. Shri K. C. Sodhia: Will the
Mirﬁzster of Education be pleased to
state:

the total number of  examiners
a g:?inted under the All India Co\lm-
cil for Technical Education dur n‘n
1852; and .

(b) the subjects for which they were
appointed?
inister of Education and
N;{::llmnmumu and Scientiic Re-
search (Maulana Azad): (a) and (b).
A scatement giving the rejquired in-
formation is laid on the_Table of the
House. [See Appendix XII, annexure

No. 16.]

Itav; oF EXPENDITURE UNDIR ‘C1AGES '
1v ENGLAND

#2919, Shri K. C. Sodhia: (a) will
thezzMinistEr of Defence be plaas:
ed to state the chief ilems O{a;;’
penditure under ‘Charges In Eng! 4
shown under head 'G' of Deman

No. 13?7

to what factors is the ex-
pel('l?i)itl?r‘:e under this head incmsln;_r
year by year?

Minis {f Defence Organisa-
tlc;l:;he(Shri T‘;:I;J!: (a) (1) Pay and
Allowances of Naval Adviser and his
staft.

y llowances wf person-
nel(zz!e::i‘edanfg ?he U.K. lur training
and other purposes.

(3) Leave Allowances of personnel.

(4) Passages to India, 3

(5) Transportation charges of per-
sonnel.

(5) Naval Stores.

(7) Oil Fuel drawn by L N. Ships at
outstations,

(8) Additions and alterations to
vessels.

(9% Training fees.’

(10) Other Misce:laneous charges.
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(b) While soinc of the items of cx-
penditure are more or less definite and
vonstant, other i{tems are of a fluctua-
ting nature and the actua] expendi-
ture depends to a large exteut on the
orders placed, the payments thut have
to be met, and ‘he adjustments in the
accounts in respect of previous jears.
No particular conclusion can, there-
fore, be drawn from the figures of
actual expenditure for each year.
During the last 3 years. however. these
figures have been on the decrease and
not increase.

SHIFTING OF SUPREME COURT FROM
DELHTI TO HYDERABAD

*2220. Dr. Suresh Chandra: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether Government have
received any request {rom the Hy-
derabad Government or the Bar Asso-
ciation of Hyderabad to 3hift the
gugr,me Court from Delhi to Hydera-

ad ?

(b) If so, do Government progou
to take steps early to shift the Sup-
reme Court to Hyderabad?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(b) Does not zrise.
WARRANT OF PRECEDENCE.

*2220-A. Shri C. R. Narasimhan:
Will the Minister of Home AMairs be
pleased to lay on the Table cf the
House the Warrant of Precedence in
India as revised up to date and in
current observance?

The Deputy Minister of Home
Affairs (Shri Datar): An up-to-date
copy of the Warrdnt of Precedence is
placed on the Table of the House,
[See Appendix XII, annexure No. 17.]

I's) MPTICN OF TOBACCO TO ADIVASIS
IN SCHEDULED AREAS OF ORISSA

#2221, Shri. Sanganna: Will the
Minister of Finance be pleased to
state:

{a) whether the exemption of 40 or
60 Ibs. of tobacco allowed to the Adi-
vasis in the Scheduled areas of Oriesa
State Is on the basis of family units
or on the basis of consumning mnem-
bers in the family;

(b) whether exemption can be ad-
justed within the statutory limit at
the discretion of the concerned officers
of the Central Excise Department; and

(¢) if so. what precautions have
been provided to guard agalnst misuse
of such discretionary powers?

The Minister of Finance (Shri C, D,
Deshmukh): (a) Growers in Orissa,
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depending upon the locality, are allow-
edpeu:to 40 l::vr 60 lbs. of tobacco free
for personal consumption and that of
the members of the family.

(b) Yes; Sir. The quanti of
tobacco eligible to exemption is fixed—

(i) on the normal tobacco-consum-
mf:l habits of the pecple in {he locality;
an

(ii) the number of tobacco-consum=
ing members in the growers housidmld,

The above limits are the maximum
and Range Officers have nstructions
to fix the allowances according to the
merits of each case.

(c) The allowances for personal con-
sumption given to the growers have
to be entered by the Range Officers
against each grower's name in the De-
partmental Tobacco Survey Book. The
Supervising Officers while on tour
check from these books a certain per-
centage of the personal consumption
quotas allowed by the Range Officers
so that they may not misuse their dis-
cretion. Sinilarly, growers affected
can also complain to the Supervising
Officers if they are dis-satisfied with
the amount allowed free by the Range
Offcers.

RecrRUITING CENTRES IN ANDHRA

#2222, Shri Nanadas: Will the
hgrtllster of Defemce be pleased to
state:

(a) the recruiting centres of defen-
ce personnel at-present in the Andhra
Area ; and

(b) how many new recruiting cen-
tres are proposed to be npened there
in 1953-54 and 1954-537

The Deputy Minister of Defence
(Bardar’ ta); (a) Army und
Navy—Vizagapatam.

. Air Force—None.

(b) None.

SMUGGLING OF PAKISTAN SFCURITIES AND
, SHARER

*2223. Shri Nanadas: Will the Minis-

ter of Finance be pleased to refer to

the answer to starred question No.

1687, asked on the 29th April, 1953

and state:

(a) the steps taken by Government
to check the smuggling of Pekistan
sccurities and shares; and

(b) how the smugglers elude th.se
checks?
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inister of Finance (Shri C. D.
Dg?:n:{h): (a) 1t is not in the public
interest to divulge the specific steps
taken to prevent smuggling ol shares
and securities or the possible ways in
which such checks are evaded by
smugglers, Very broadly it can I;e
stated that the methods pursued in
checking smuggling of shares and se-
curities are similar to those pursued in
prevention of smuggling of other com-
modities.

(b) It is not possible to root out
this evil completely in epite of the best

efforts to prevent smuggling.

HAr1 SikkA CURRENCY STABILISATION
Reserve IN HYDERABAD

#2224, Shri H, G. Valshnav: (a)
Will the Minister of Finance be pleas-
ed to state the extent of Hali Sikka
Currency Stabilisation Reserve in
Hyderabad State and the form in
which it existed ?

(b) Have the Government of India
taken over the said reserves after the
demonetisation of Hyderabad curren-
cy?

(c) Had the Government of India
to bear any extra financial burden for
providing I. G. Currency to Hyderabad
State due to demonetisation ?

(d) If so, to what extent?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The amouut held_in
the Osmania Sikka Stabilisation Re-
serve is Rs. 3 rrores in Hyderabad
Currency and the whele of it is in-
ve?ted in Government of [ndia secu-
rities.

(b) This Reserve which came owver
to the Centre on federal financial in-
tegration as part of the assets and
liabilities of the currency system is
held by the State Governinent &n be-
half of the Central Government.

(c) and (d). Currency became a
Central subject with effect from the
1st Airi] 1950 and the State Govern-
ment have been managing it on behalf
of the Central Government. The losses
on the withdrawal of the local cur-
rency will fall on the Cenjire and the
profits on the Indian currency by
which it ig replaced will acerue to the
Centre. in the case of coins. and the
Reserve Bank in the case of notes.
It is impossible to give any figure of
the net loss or gain at this stage.

BCONOMIC PROBIEMS OF SAURASHTRA,
RTC.

*2£25. Shri Buchhikotaiak: (a) Wil
the Minister of States be pleased to
state whether any special (gommlthee
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was appointed by Government to go
into the economic problems of Sau-
rashtra. Rajasthan, Madhya Bharat
and PEPSU ?

(b) If so, who are its members and
on what points have they to enquire?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). A
copy of the Resolution issued by the
Government of India on the 28th April
1953 containing the information asked
for by the Member is laid on the Table
of the House. [See Appendix XII, an-
nexure No. 18.]

Income-TAX  INvesTIGATION CoMm-
MISSION

*2226. Shri H. N. Mukerjee: Will
the Minister of Finance be pleased to
state:

(a) the functions of the Income-tax
Investigation Commission after the-
initiation of the Disclosure Scheme:

(b) whether any cases were refer-
red after Disclosure to the Income-
tax Investigation Commission; and

(c) whether the Income-tax Investi-
gation Commission is functioning at
present ?

The Minister of Finance (Shri C. D,
Deshmukh): (a) The functions of the
Income-tax Ipvestigation Commission
after the initiation of the Disclosure
Scheme were the same as prior to the
initiation.

(b) No, Sir.
(c¢) Yes, Sir.
APPOINTMENT OF InCOMB-TAX OPF.CERS

*2227. Shri Nanadas: Will the
Minister of Finance be pleased to state:

(a) whether it is fact that educa-
tional qualifications have been relaxed
in favour of Scheduled Castes and
Tribes candidates for appointment to
the 215 ts of Income-Tax Officers
(Grade III);

(b) it so, what are the qualifica-
tions now prescribed for them; snd

(c) whether fresh applications will
be called for from the Bcheduled
Castes and Scheduled Tribes candida-
tes, in view of the relaxation of the
qualifications?

The Minister of Finance (Shrt C, D.
Deshmukh): (a) No, Sir.

{b) and (c). Do not arise.
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I:C.S. OFFICERS

*2228. Shri 8. C. Samanta: (a) Will
the Minister of Home Affairs be pleas-
ed to lay on the Table of the House
a statement showing fhe number of
1.C.S. Officers in service at present?

(b) In which year was the last baich
of 1.C.S. Officers recruited?

(¢) Is there any constitutional bar
to changing the designation 1.C.S. into
IAS., without tampering with the
concessions guaranteed to IC.S.
Officers?

The Minister of Home Affairs and
States (Dr. Katju): (a) A statement
is placed on th~ Tuble of the House.
{See Appendix XII, annexure No. 19.]

(b) 1944,

(¢) There is no constitutional bar
to the designation heing changed. The
Government of India, however. decid-
ed immediately before the transfer of
power that the old nomenclature would
continue, -

GRANT 70 District  COLLECTORS OF
ANDHRA

+2229, Shri Buchhikotaiah: Will the
Minister of Flnance be pleased to
state:

(a) whether any amounts have been
granted to the District Collectors of
Andhra State by the Centre {o be uti-
lised for the purpose nof celebrations
on the formation of a new Andhra
State; and

(b) if so, how much has been gran-
ted for that purpose?

"The Minister of Finance (Shri C. D.
Deshmukh): (a) No, Sir.

(b) Does not arise.

Norices SERVEP ON MEMBERS OF
MADHYA BHARAT CHAMBER OF
COMMERCE

#2230, Shri N. L. Joshi: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that twenty-
filve members of the Madhya Bharat
Chamber of Commerce ave
served with notices by the income-iax
g;rartmant to fille their returns from

(b) whether any assurances were
given at the time of the financial in-
tegration by or on behalf of Govern-
ment regarding assessment of previous
accounts; and

(c) it so, what they are?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) It is not a fact that
such notices have been 1ssued to 25
members of the Madhyva Bharat
Chamber of Commerce as such. It is
possible, however, that such notices
have been issued to certain persous in
respect of income which accrued or
arose or was received in areas out-
side the State of Madhya Bharat but
in what was previously known under
}hgllgdlan Income-tax Act as “'British
naia .

(b) and (c). The assurance given
was that even though the Indian In-
cometax Act applies to Madhya Bharat
from 1st April 1950 and thus may in
certain cases bring within the scope of
assessment incomes arising even before
dlst March 1919, Government would.
as a special case. so far as Madhya
Bharat and Rajasthun were concerned.
exempt any income which accrued or
arose in_these States before Ist April
1949. Necessary provision has bcen
made in the first proviso to paragraph
68 of Part B States (Taxation (‘ouces-
sions) Order. 1930,

INDIAN NavAL Docgyarp Emoarovees
Union, BoMeay

*2231. Shri B. D. Shasiri: Will th
Minister of Defence be pleased toI stat::‘

(a) whether the attention of Gov-
ernment has been drawn to the Re-
solution passed by the Managing Com-
mittee of the Indian Naval Dockyard
Employees’ Union, Bombay, on the
27th February, 1953, protesting against
the policy of the Government of India
under which a number of Trade Union
:?&koe:: were dlscharggdi from service

any reasons bein as8s
for their dismissal; and ¢ i;n ed

(b) what action Government have

taken or propose to
Solttion 1 propo: take on the Re-

The Deputy Minister ence
(Sardar Mafithia): (a) ‘?’:s. Det

(b) Government have enquired into
the matter and find that no indivi-

duals were dischar
Union activities, ged for their Trade

wirar—srey wreaea? ofivaré esion
"R St e Py ;oW
srpforw werwr awr dwfw sy
w7, qg XAETH ¥, F9 AR fr
(%) ®n weg & <y ¥ 1
wfts—aoy el afirark axder &
wm fo.rar;
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(=) zfrgt, @t wra & Sl
sfafafa 4;

(m) wrea zra wfafafases a3
fraa w7 =57 faegr oqr; qar

(9) w9 F%8=3 & W@ W oW
oy ga ?

The Minister of Educalion and
Naiura]l Resources and Scieniific Re-
search (Maulana Azad): (a) to (d).
A statement giving the information
required is laid on the Table of the
House. [See Appendix XII, annexure
No, 20.]

IMPROPER BEHAVIOUR OF POLICE
CONSTABLES

*2233. Shri B. D. Shastrli: Will the
Ml?isw: of Home AMalrs be pleased to
state:

(a) whether it is a fact that some
police constables have been billeted in
the godowns of Plois Nos. 48, 49, 50
ete. North in Basti Harphool Singh
under the jurisdiction of Saddur Bazar
Police Station, Delhi;

(b) whether Government are aware
that some of these police constables
behave improperly ;

ﬁc) agaigst how many of ‘these
police constables, t(here were com-
plaints of improper behaviour towards
the neighbouring residents;

td) what and against
action was taken ; and

how many,

(e) whether Government have any
proposal for the removal of all such
police constables and quartering them
in proper police barracks thus stop-
ping harassment of the local residents?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) No.
(c¢) to (e). Do not arise.
“REAL. PeARLS UUNSET"

*2234. Shri Damodara Menon: (a)
Will the Minister of Fiuance be pleas-
ed to state whether the Government
of India have received a menwran-
dum from The Javerli Mahajan Bom-
bay requesting cancellation of the
newly imposed duty of 20 per cent on
“real pearls unset” in the Finance
Bill of 10537

(b) If so. what action do the Gov-
ernment of India provose to take on
the request made?
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The Minister of Finance (Shri C, D.
Deshmukh): (a) Yes; Sir.

_(b) The matter is under consicera-
tion of the Government of India.

PuBLIC ADMINISTRATION

*2235. Dr. Amin: Will the Minister
of Home Affairs be pleased to state
what steps have been taken by Gov-
ernment to implement the recommenda-
tions of the Planning Commission on
reform of Public Administration?

The Deputy Minister of Home
Affairs (Shri Datar): The specific steps
to be taken to implement the recom-
mendations are at present under con-
sideration.

ADVisORY COMMITTIES : OR RECRUIT-
_ MENT OF SOLDIERS

#2236, Shri Bheekha Bhai: (a) Wil
the Minister of Defence be pleased to
refer to the Starred Question No.
1821 and supplementaries thereto
asked on 4th May and state whether
the Adviso Committees. for the re-
cruitment of soldiers will include the
representatives of those who sre em-
ployed in Military Services?

(b) When will the Advisory Com-
mittees be set up in various States?

(c) Will the personnel of these '
Committees be finalised in consulta-
tion with the Central Government?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) The States
Governments have been advised lo in-
clude the local military commander as
a member of the Committee,

(b) The State Covernmenis were
addressed on the subject on the 23rd
April 1953, and it is hoped that the
State Advisory Committees will be
set up in the near future.

(c) The Committees will be formally
constituted by the Central Govern-
ment on the advice of the State Gov-
ernments.

TERRITORIAL  ARWMY RECRUITMENT

#2237, Shri Bheekha Bhai: Will the
Minister of Defence be pleased to
state whether Governmen: intend to
give first priority to the disbanded
soldiers in the selection for the Ter~
ritorial Army recruitment?

The Minister of Defence Organisa-
tion (Shri Tyagi): Ex-servicemen are
welcomed in the Territorial Army be-
cause of their cxperience, provided
that they are within the upper age
limit of 35 years ar.d are medically fit.



3225 Written Answers

ConversioN ofF Nizam GOVERN-
MENT'S PROMISSORY NOTES

*2238. Shri a Joshi:

Krishnachary
Will the Minister of Finance be pleas-
ed to state:

(a) what steps Government &zopone
to take to convert Nizam vern-
ment's tpromissory notes into Govern-
ment of India promissory notes when
demonetisation of Hall Eurmcy has
been completed; and

(b) the exact amount invested In
Nizam's Government promissory notes?

The Minister of Finance (Shrl C. D.
Deshmukh): (a) The State Govarn-
ment are taking the necessary steps to
issue fresh securities expressed in
Indian currency in substitution of the
existing securities of the State loans
which are expressed in Hyderabad cur-
rency. It is expected that this process
of replacement will be completed by
the time the State currency is com-
pletely demonetised.

(b) The total outstanding Hydera-
bad loans amount to Rs. 42;19 crores
in terms of Indian currency.

ENQUIRY INTO FIRING BY POLICE ON
STuDENTS

#2239, Shri Krishnacharys Joshi:
(a) Will the Minister of States be
pleased to refer to his reply given
to Starred Question No. 371 asked on
17th November, 1952 and state whe-
ther the judicial enquiry into the
firing by police on siudents in con-
nection with wnulki agitation on 3rd
September, 1052 ordered by Govern-
ment of Hyderabad with the concur-
rence of the Government of Indla
has been completed by Justice Jaga-
mohan Reddy?

(b) If so, what are the findings of
the judicial enquiry?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes. The
Hyderabad Government ordered the
enquiry into the firing on their own
initiative.

(b) I quote the main Nndings of the
enquiry in the words of the Judge
himself: “Taking all the circumstances
into consideraticn. and having regard
to the mood and temper of the crowd
which definitely refused to disperse in
spite of being commanded to do o by
the Magistrate, and which set fire to
the outpost, pelted stones at the police
and the fire engines violently, render-
1 them useless, the firing by the
p:;?ic-e upon such a crowd was in my
opinion. justified. The amount of
force used was not excessive and was
commensurate with the requirements
of ‘he situation.”
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The report of the enquiry was pub-
lished by the Government of Hydera-
bad early in March 1953,

TERRITORIAL ARMIES

*2240. Shri Badshah Gupta: Wil
the Minister of Defence be pleased to
state the suggestions made and ins-
tructions issued to various State Gov-
ernments regarding the formation of
‘Territorial Armies?

The Minister of Defence Organisa-
tion (Shri Tyagl): There is only one
‘Territorial Army which is being raised
by the Governmeut of Indie.

The State Governments at the sug-
gestion of the (Government of India
have agreed, in the case of their own
employees, to make good the difference
between Civil and Territorial Army
pay during embodiment and to the re-
tention of lien on posts in which they
are employed and grant of special
casual leave for the period gpent in
Camp.

Recently they have been requested
to set up State Advisory Committees
on the lines of the Central Advisory
Committee to encourage recruitment
and lo consider any locai problem re-
garding the Territorial Army,

CeavrORARY  A1LOTTEES OF TowN ParTi

1495, Shri A. N, Vidyalankar: Wil
the Minister of Rehabllitation be
pleased to state:

(a) whether any review applications
of the ousted temporary a'lottees
[own Patti, District Amritsar, (Pun-
jab) were uccepted by the Director
General Rehabllitation, Government
of Punjab, between st April, 1951
and 15th June., 1951 and whether they
were ordered to be restured to town
Pattj and if so, their number;

(b) whether any revision petitions
against the orders of the Director
General Rehabilitation referred 1o in
part (a) above, were fiied by any
aggrieved person and stay orders fis-
sued by (he Custodian General,
Evacuce Property Delhi and if so. the
number of such cases; and

(c) if the answer to part (b) ubove
be in the negative. whether the ordcers
of the Director General, Rehabilita-
tion referred to in part (a) above
were implemented up till the 28th

February, 1853 and if not. the reasons
therefor?

The Deputy Minister of Rehabilita-
tiom (Skri J. K. Bhonsle): (a) o (¢).
Complete information is being oblalned
from the Punjab Government.
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" RmsETTLEMENT OF RURALIsTS IN Town
PATTI

1496. Shri A, N. Vidyalankar: Will
the Minister of Rehabilitation be

pleased tv state:

(a) whether any culturable area
was set apart for the resettlement of
‘the rurallsts in town Patti during ihe
.quasi-permanent allotment of 1950, and
df so, its total area;

(b) the number of ruralists who
were allowed to resettle in this area
up ti'l the 15th June, 1951:

(c) whether any additional value or
-special cut was imposed on the area
referred tu in part (a) above by the
State Government if so, at what rate;

(d) whether any special cut was
imposed on this area in July, 1852 by
‘he State Government and if so. at
what rate and the reason for doing so
after two years,

{e) whether the rate of special cut
referred to in part (c) above was again
enhanced by the State Government in
January, 1953 and papers sent to the
Central Government thereafter for ap-
proval;

(f) whether any representation ULy
Sardar Fauj Singh and 52 other al-
lottees of this town was received by
the Minister of Rehabilitation Govern-
ment of India, in the last week of
January, 1953 through Shri Amar
Nath M.P.. against the propused spe-
cial cut referred to in parts (d) and
(e) above; and

(g) if the answers {o parts (e) acd
(1) above be in the affirmative what
decision hag been taken in the mat-
ter by the Government of India?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes;
temporarily. 1870 Standard Acres and
8 3/4 units.

(b) 186,

(c) Yes, originally additional valua-
tion at the rate of 31 1/4, 25, and 124
er cent. was prescribed for lands in

' ‘B’ and 'C’ blocks, but luter a
uniform additional valuation at the
rate of 311/4 per cent. was imposed
on the entire area,

(d) No. The fact is thal the addi-
tional valuation referred to in part (c)
above. was not given effect to by the
districts authorities at the time of gene-
ral allotment. When this omission
came to notice it was rectified in July,
1952,

(e) Yes.
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(f) Yes, towards the end of Febru-
ary 1953,

(g) The matter is under considera-
tion.

LAND ALLOTMENT TO BHIL FAMILIES

1497, Shri Bheekha Bhal: Will the
:\Iinistter of Rehabilitation be pleased
o state:

(a) whether it is a fact that about
three hundred Bhil families (Non-
Punjabi) residing in ‘kucha’ hutments
in Rajendra Nagar have been walting
for land allotment for the last three
years,

(b) if so, the reasons for non-allct-
ment of land up to this time;

(¢) what facilities they have becn
provided by the Displaced Harljan
Board; and

(d) when Government propose 0
settle them permanently and where?

The Deputy Minister of Rehnbilita-
tion (Shri J. K, Bhonsle): ta) The
cases of 387 Harijan families of Sind
for settlement on land are under c¢on-
sideration. Most of them apolied for
allotment of land ounly in July and
August, 1952,

(b) Non-availability of lend.

(¢) (i) Materials for constructing
Kacha huts were provided;

(ii) Petty contracts were secured
for about 40 of them who were unem-
ployed. ’

(ili) Some cash payments were made
aordmedical aid and cremation of the
ead;

(iv) New Delhi Municipality were
persuaded not to elect them from their
present habitations:

(v) Old and new garments were dis-
tributed among them twice,

(d) When suitable land
available somewhere.

ReFUSAL OF ViIsAS TO ATTEND KISAN
AT CANNANORE

1498. Shri Buchhikotalah: Will the
tMinEstt:r of Home Affairs be pleased
o state:

(a) how many foreigners were re-
fused visas by our Government to
attend the Kisan Conference at Can-
nanore ;

becuines

(b) which countries these persons
belong to; and

(c) the reasons for the refusal of
visas?
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The Minister of Home Affairs and
States (Dr. Katju): (a) to (c). Il is
not the practice to grant visas to
foreigners coming tv attend conferen-
ce; of a political character, In pursu-
ance of this, visas may have been re-
fused by our Missions abroad to
foreigners who intended to attend the
Kisan Conference. The number of such
cases is not known,

g e § qug

teee. ST wawar fag wgan : waT
foy wfY 7 7154 N rawiqa e .

(w) = 78 aw § f& JTOqR
(TorEara) 7 Rz & gErE w1
s e fFar man 9r;

(®) smas * 7Ere 7 g
gy ¥ WA-w qr aeqe  fredh
¢ @ ¥ fra w1o o wrdt w€ &

() w1 ATETT T ommE e
*Y AT IS @ w1 fawrr @ g

(v) o7 7% g7 g€ o2 feaan
A &7 g § ;A9

(%) =& 1 g1 ®77 & foq anfy
frast wa oY artT srraeawar € 7

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, in
1951-52.

(b) No datable antiquity was found
but partial remains of a city have come
to light. On the evidence of certain
painted. incised and glazed pieces of
pottery, the city is sup to date
back to the early Mauryan period.

(c) No.

(d) Information regarding expendi-
ture, which was incurred by the Gov-
ernment of Rajasthan, {s not available.

(¢) No estimates have been made.
fafew sgfemn *) qave s wmn
tyoe. it wwa fong dgar : ¥
fovwn w1t ag aT=TR & w9 w6
(%) wrag aw g fF adai &
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a7 § §WE WTeAtg sheErE §
qifewl ® 94 gEF BTA wWET
geawl #Y &7 ¥ w9 atw gfad frfew
wgfygw aqr ¥ gRETEA &
sfrard &7 § ot qedt ff ; aar

(=) wn wrefln gererenl ¥
fory ag war Twrer s & af § war
afg v ok 2, ot wal ?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) No.

(b) Under the Press and Registra-
tion of Books Act, two copies of each
published work con be requisitionad by
the Central Government. One hus
already been requisitioned for the
Parliament Library and the question
of requisitioning the other copy s
under consideration.

Dams IN KuTcH

1501, Shri Jasami: (a) Will the
Minister of States be pleasrd tu stato
the number of dams consuwiucted (n
Kutch State till now since 10487

(b) How much private land was
acquired for this purpose and row-
much compensation is to be paid for
that?

(c) Has any compensation been-
paid and if so, how much?

(d) What amount still emainx to
be paid?

The Minister of Home Affairsy and
States (Dr. Katju): (a) Thirty-four
dams, In addition, four major and
seven minor irrigation damg are under
construction.

(b) 980 acres. The comper.ation
to be paid is estimated at Rs. 58.800

(c) Compensation to be paid relatec
mostly to land acquired for construct-
ing dams as famlne relie! measures.
As a result of famine, most of the land
owners were not present when their
land was acquired. Consequently it
was not possible to ascertain the
detalls etc. of the compensation lo be
paid to them. The Revenue officiuls
of the State are, however, now collect-
ing necessary details and it 1s expected
that rayment of compensation will be
completed in the .ourse o a few
months.

(d) The amounts are being comi-
piled.
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SURVEY TO ASCERTAIN HEIGHT OF
MounT Bvinest

1502. Dr, Ram Subhag Singh: (r:
‘Will the Minister of Natural Kesvurces
and Bcientific Research be pleased Lo
state whether any official party of
gurveyors was sen. last year {o as-
<ertain the height of Mour! Fverest?

(b) If so, with what result?

The Deputy Minister of Natural Re-
gources and Scientific Rescarch (Shri
K. D. Malaviya): (u) Yes, Sir.

(b) The work is still in progress.

RE-ORGANISATION SCHEME
IN TRIPURA

1503. Shri Dasaratha Deb: (a) Wil
the Minister of Stales be rle:sed to
state whether it is a fac’ *hat many
of the Government employczs are nct
receiving pay according to re-organi-
sation geale in Tripura?

(b) What are the departitents thit
-still await re-organisation?

(c) How long will it take to com-
plete the scheme of re-orginisation in
Tripura?

The Minister of Home AfMairs and
States (Dr. Katju): (a) This is so in
some cases, As re-organisation  in-
volves screening of Government ser-
vants and re-fixation of their pay. it
takes a little time to implement the
orders.

(b) Only the Departmeunt of Com-
merce. Industry and Labour,

{¢) The whole process is expected to
‘be completed very soon.

Fooao TecHNOLOG Y (FELLOWSHIPS)

1504. Dr. Ram Sub Singh: (a)
‘Will the Minister of Education b=
plensed to state whether th» Austra-
llan Government have offernrd any
fellrwships under the Ternnical Co-
operation Scheme for training of
Indian students in food technology?

(b) If so, how many fellowships
‘have been offered?

(c) Have they been avalleq nf?

The Minister of Education and
Natural Resources and Scleutific Re-
search (Maulana Azad): (a) Yes.

(b) 12.

(¢) Only 5 Fellowships have been
availed of.
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SCHOLARSHIPS TO SCHEDULFD CASTES,
Triecs AND Backwanp CiassES ron
STUDIES ABROAD

1505. Shri Keivhing: Will
the Minister of Educatior be pleased
to state:

(a) whether 1t is a fact 1hat twenty-
two scholarships were awarded to
students belonging to  Scheduled
Castes, Tribes and Other Backward
Classes for studies abroadi during
1945-46 and it so, what are the names
of the students, the countries where
they were sent, the subjects they
studied, the posts they are now lolding
and the amount of expenditure in-
volved;

(b) whether the policy of awardinug
scholarships to students ¢+ Backward
Communities for studies braad still
continues and if so. how many <tu-
dents are being sent abroad annually
since 1947; and

(¢) i! not, whether Governmen'
propose to re-introduce tite policy?

The Minister of Education and
Natural Resources and Sciemtific Re-
search (Maulana Avad): (a) Yes, Sir,
but to Scheduled Caste students only.
A statement containing the  parti-
culars is laid on the Table of the
l;'ous;.l ][See Appendix XII, annexure

0. 21.

(b) The policy of awarding scholar-
ship to backward class siudents under
a separate scheme does nct continue.
However, they are consideved under
General Schemes. 2 such  students
have been sent abroad since 1947,

(c) The question ;s being considered
by ‘he Schedulid Castes, Scheduled
Tribes and Other Backward Classes
Scholarships Board.

TRAINING OF PRIVATE STUDENTS IN
U.S.A.

1506, Shri 8. C. Samauta: W[l tk
Minister of Education be pleased
state: whether ‘it 1s a fact that pn-
vate students studying in U.S.A. in
technical institutions are noi allowed
to have practical training In big
firms in U.S.A. without the previous
sangtion of the Government of India?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): _Np. s_ir. .

Dera oF MAHANT SANT RAM

1507. Sardar A, B, Saigal: Will the
Minister of States be pleased to slate:

(a) whether it is a fact that the
Dera of Mahant Santy Ram ot Dera
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.aba Kapur Singh of Barnala in
ZPSU has been taken possession of
1y the State Government; and

"p) whether it i{s a fact that th:
of Baba Kapur Singh was found-
'By his Gurus and the State Gov-
.nment have nothing to do with the

" anagement of its properties?

The Minister of Home Affairs and

ates (Dr, Kutju): (a) Two rooms
.ontaining some :noveable propeity of
the Dera Baba Tota Singh—not Kﬁur
Singh—in District Barnala, were taken
possession of by the Depuly Cummis-
sioner as there was a succession dis-
pute between two claimants when the
old Mahant died on the Gth January
1853. Since then ihe possession of the
two rooms has been handed over to
Ram Pal Singh. one of the clalmants,
under the interim orders of the Patiala
and East Punjab States Uniun 1ligh
Court.

(b) Yes. In the old Patiala State.
management of the Deras was under
the Government, which could aopoint
and remove Mahants. This practice
has since been discontinued.

SaLes Tax

1508, Shri A. M. Thomas: (a) Will
the Minister } * Fimance be pleased to
state  whether Govern+«ient have
sxamined the implications of the
‘udgment of the Supreme Court In
the recent Sales Tax Appeals?

(b) Has the Committee charged
with the duty of inquiring Into the
nossibility of uniformity in the lcvy
of sales tax and vther attendant mot-
ters submitted its report?

(c) If so, are Government orepared
to state their recommendations?

4% Minister of Finance (Shri C, D,
amukh): (a) The Government are
‘Wing the decision of the Supreme

given recently in three Sales

.~ Appeals, The judgment in the

se, ‘‘the state of Travancore-Cochin

Shanmugha Vilas Cashewnut Fac-

ry" was delivered only on the 8th

4 Aay, 1953. It will. therefore, tuke

ame time for the Government to

«amine and assess fully the implica-

, ‘ons of the interpretation of Article

288 of the Constitution ziven by the
| Supreme Court.

(b) and (c). Presumably the Hon'ble
Membel: is referring to the Committee
of Officials constituted by the Finance

_ Ministers' “onference to examine how
the princip.es agreed to in the Con-
ference ..ay be impiementcd in prac

; «we. 'This Committee has made mno

15 MAY 1053

Written Answers 3234

final recommendations as ils proceed-
ings were kept pending tie decision of
the Supreme Court in the three cases
referred to in the answer to part (a).

AvLOTMENT OF LAND TO RURAL
ALLOTTEES

1509. Dr. Ram Subbag Singh: Wil
the Minister of Rehabilitation he
pleased to state:

(a) whether it is a fact that the
rural allottees, entitled tg rura' land.
were allotted land in the suburban
area of villages of Sirsa Tebhsil by
impusing 12§ per cent, cut,

(b) if so, the number of such allot-
tees, the areas allotted to each, and
the name of the village;

(c) the number of
separately, who have been
land after October, 1952; and

(d) how many standard acrres of
land yet remaining to be allotted {n
Sirsa Tehsil of Hissar district. Fazllka
Tehsil of Ferozepore District and
Bhagsar Zall of Muktsar Tehsil, Feroze-
pure District?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (d).
The information is beine eollected and
will be laid on the Table cf the l{ouse.

such allottees
allotled

SukviY SETTLEMENT Murs

1510. Skri L. N, Mishra: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(a) whether the sale of survey =et-
tlement maps of villages of Saharsa
and Darbhanga Districts of Bihar has
lr:ec? prohibited by the Government of
ndia: '

(b) if s0. the reasons therefor.

(¢) whether it is a fact that the
local people have asked Government
to revise their decision on the matter
on the ground that reclamation of the
land has been held up and many lan.!
disputes have arisen on account of
no:qavailnbllity of the village mups’
an

(d) the decision of Goverament in
the matter?

The Deputy Minister of
Resources aad Scienmtitic Research
(Shri K. D. Malaviya): (a) to (d).
Preparation and sale of survey scttle-
ment maps are the respousibility of
State Government. Information has
been called for from the State Govern-
ment and will be placed on the Table
of the House when received.

Natural
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AURANGABAD AND SECUNDEPABAD
CANTONMENTS

1511, Shri Telkikar: Will the Minis-
fer of Defemce be pleased to state:

(a) whether the Aurangabad ond
the Secunderabad millitary cunton-
ments are two of those eighteen can-
tonments for which Excision Com-
mittees were set up to deteririne the
boundaries of excisable areas;

(b) if so, whether reports in respeot
of these two cantonments 'ave been
received; and

(e) if so. when such civi! .reas as
are redundant to the requirements of

the army and whick are separable,
are going to be transferred t~ the
State Government?

The Deputy Minister of Defence

(Sardar Majithia): (a) No. Sir.
{by and (¢), Do not arise.
Tq 7 wag
e st vge farg : war faen
A 72 TTFA &Y T w4
(%) 71 g § ®f odw
R wATE 7 G w7 7@ 8
(=) afx &, @ 3% g ITC
N wgrgar & ar A §; aar
() w1 3% Ay a9 Ak
T W sfgra 9T ¥9 wwm
Terd ?
The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) A Ger-

man is understood to have carried out
some excavation in PEPSU in 1951.

(b) No assistanre was given by
Government.
(c) Nothing remarkable, so far as is
known to Governinent,
gty gfcam faearfon safe

QY. ot wWo wrco waf: sy
qrwie Woft ag 7A@ T w3 e

(%) feeht & qofreg ghom
faeafan safweral ¥ swar et £
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(7) &7 7%t & § et ey,

faearfos safamai #t feg /@ & ¥
wgi-¥ei feqa &; o

(=) war s o Y faeatfer
mivaal w1 oF A @gF 9TW 9T
@, {58 awm fog ma 7

The Minister of Kehabilitation (Shri
A. P. Jain): (a) w0 (e). All displaced

persons have been regisiered together -

and no separate record has been main-
tained in respect of displaced Harijans
or any sub section ol Harijans. In the
allotment of houses also, no distinction
has been made between Harijans and
non-Harijans. though 882 tenemsnts
were exclusively built for and aliotted
to Harijans. Information 1egarding
the total number of houses allotidd tc.
Harijans or washermen is not avail
able and the time and lebour involved
in collecting this information will not
be commensurate with the results
achieved.

DEPARTMENT OF ZOOLOGICAL
SURVEY OF INDIA

1514. Ch. Haghubir Singh: (a) Will
the Minister of Natural Resources
and Sclentific Research be rleased to
state whether it is a fact that the
Department of the Zoological Survey
of India has, at present, no building
of its owm ?

(b) Is it a fact that part of the
above Department is housed In Jaba-
kusum House?

(¢) If so, what is the rent paid fo
that portion?

(d) Is there any provision made
the next year budget for a buildi.
for this Department?

(e) It so, what amount?

(f) Was this Department ever trans-
ferred to Banarag from Calcutta?

(g) It so, when and why?
The Deputy Minister of
Scientifi

Resources and c
(Shri K. D, Malaviya): (a) and (b).
Yes Sir.

(c) Rs. 3.000 p.m

Natural
h
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(d) and (e), A provision of 1;81
/hs has made for a building
or the Zoological Survey of Indla in
he budget for 1953-54.

() and (g). The Zoolcgical Survey
f India was shifted from Calcutta to
&anaran in February, 1042 during

orld War Il because of the danger
pf specimens preserved in  spirit
rnmhﬁ: fire in the event of a success-
ful air attack.

WHTE Qe
Py, i vgare fay: (%) wa
rw 54t 77 age™ A g w0 fe
w7 AT THF T AT AT OF AT
grgsdy det o § oft fieeft orgrer Y
qre A 2w wT Wor A g ?

(@) wr gowmiT w fawre €®
qALAY w7 T AR W T

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) No such report
has been received.

(b) Does not arjse.

Kories AND KHATIKS

1516, Shri B, N. Kareel: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Kories and Khatiks
who previously belonged to the
Scheduled Castes have now bcen cx-
c¢luded from their Scheduled Castes
List in some States;

(b) whether these excluded Kories
and Khatiks are still being given
sampe. facilities as to (he Scheduled
Castes; and

(c) if so, the detalls of the facili-
Jes given to ?

! The Deputy Minister of
,ﬂnlu (Snl Datar): (a) Yes.

/(b) and (c). The State Governments
nave been told that such administrative
* Ssractices in the matter of coucessions
to backward classes ag were in force
pefore the issue of the President's
Orders may contipue to be followed
unless they are inconsistent with any
other provision of the Constitution.

PERCENTAGE OF BLIND PROPLE IN
INDIA

' 1517. Shri Buchhikotaiah: Will the
sﬂnit:t‘er of Home Affairs be pleased
o stale:

149 PSD.

Home
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(a) whether it is a fact that_the
percentage of bltnd people in India
is comparatively high;

(b) whether their number has been
Increasing or decreasing during tke
last four years; and

(c) whether any steps
tnken by Government
their number?

The Deputy Minister of Home AN
airs (Shrk Datar): (a) and (b). Atten-
tion is invited to the reply given to
Shri Hukam Singh's Starred estion
No. 1104 on the 1ith December 1852,
in which it was stated that informa-
tion regarding the number of blind
people in India was not collected at
the 1851 Census and, therefore, it was
not possible to make @ comparison
with other countries of the world.

(c) Does not arise.
SuN TeEMPLE AT KONARAK

1518, Skri 8. C. Spmanta: (a) Will
the Minister of Educatien be pleased

ure being
to minimise-

. to state whether the Archaevlogical

Chemist visited the Sun
Konarak?

(b) If so, when and how many
times?

(c) What chemical preservation re-
search work has been done up-to-date?

The Minister of Education and
Natural Resources and Scicntific Re-
search (Maunlana Azad): (a) Yes.

(b) Twice in 1952 and once in 1953.

(c) Experiments were directed to-
wards stabilizing the decayving stone-
surface, to protect the treated surface
by the application uf a suitahie coatink
and to eradicate algal growth,

‘BARGABHIMA TEMPLE'

1519, Shri 8. C, Samants: Will the
htﬂntelster of Education Le pleased to
state:

(a) whether Government are aware
that the most ancient ‘Bargabhimn
Temple’ of Buddhistic age at Tamluk
in the District of Midnapur in West
Be;:gal Is in a dilapidated coundition;
an

(b) if so, whether any archaeologi-
cal survey has been made?

The Minister of [Cducation und
Natural Resources and Scientific Re-
search (Maulana Azad): (a) The tem-
ple is no! an ancient onv and is not
a monument ©uf national importance
protected by the Central Goverumcent.

(b) No.

Temple at
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The Minister of Home Aflnirs ud
States (Dr. lstju) (a) and ‘(b).
the Statement laid on the Tab ot
the House in reply to Starred Question
No. 1609, it was mentioned that there
were only two cases of head-hunting
during 19852-53. The last case was
actually on 15th April, 1952, Since
then there has been no recent incident
of head-hunting upto 27th April 1953.
Information regarding any incident
which might have taken place since
then is being collected and will be
laid on the Table of the House when
received.

U.N. SociarL. WELFARE FELLOWSHIPS AND
SCHOLARSHIPS

1522, Shri B. 8. Murthy: (a) Will
the Minister of Education be pleaged
to state whether the Government of
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India called for and received oF
tions for U. N. Social Welfare ll
ships and Scholarships in the y
19527

(b) What was 1he last date Ior 1
ceiving applicatiops?

(c) How many applications were 1
ceived?

(d) What decision has been tak
on these applications by the: Gove;
ment of India in consultation with 1
U. N. Technical Assistance Admi
stration?

The Minister of Education 3
Natural Resoutces and Scientific l
search (Maulang Asgad): (u) Yes, S

(b) For the 1852 Programme, !
last date for receiving applications v
the 9th February, 1952, For additia
1952 awards and the 1853 Programr
the last date was June 30, 1952, T
date was subsequently extended
f.':mil;gzz?' 1952, and again to Octol

(¢) 172 excluding unsponsored ap)
cations.

(d) 47 candidates were selected
the Selection Board constituted
the Government of India andw it

- names were recommended

U.N.O. Out of the candidates rect
mended, the UN.O. has contirmed
far the final selection of 27 candid:
wha have proceeded abroad.
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6687
HOUSE OF THE PEOPLE

Friday, 15th May, 1953.

L}

The House met at a Quarter Past Eight
of the Clock

I[Mn. DeruTy-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

8-37 aM.
MOTION FOR ADJOURNMENT
RETRENCHMENT IN ORDNANCE DEPOTS

Mr. Depuly-Speaker: 1 have receiv-
ed notice of an adjournment motion
from the hon. Member Shri M. S.
Gurupadaswamy which says that “the
recent strike ballot taken by eighteen
thousand employees of Ordnance De-

ots in Kanpur, Jabalpur, Pulgaon,

anagar and Chheoki against the
policy of retrenchment announced by
the Government has produced a grave
gituation which will lead to far-reach-
ing conseyuences”. v

Whercfrom does he get this infor-.
mation?

Shri M. S. Gurupadaswamy (My-
sore): May I submit......
Mr. Deputy-Speaker: No submis-

sions. Wherefrom does he get this
information? Is it authentic?

Shri M. S. Gurupadaswamy: I have
received a number of telegrams and I
have also received information from

the employees’' organisations.

-
Mr. Deputy-Speaker: Does it appear
in any newspaper?

Shri M. 8. Gurdpadaswamy:  No, _

8ir. But before......
159 PSD .
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Mr. Deputy-Specaker: Let me ask
the Prime Minister.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is a fact that certain
notices have been issued to some per-
sonnel in these Ordnance Lepots. The:
matter has been considered from a
very long time past. Conferences
have also taken place in Works Com-
mittees and with managers and others,
because of this patent difficulty that
there hag been this surplus really for
some years past. And we have fried
in every way to avoid retrenchment.
But it became quite impossible to keep
on ple who have absolutely no
work to do. In {fact they clutter up
other work. So we were compelled
to give noticc to a number of people
in the OrdAnunce Depots. It is our
desire and our practice to enlarge our
work in the Ordnance Factories so
that they might supply civil needs also
and we might avoid any retrenchment.,
But this particular matter deals with,
Depots, not with Factories. That
might a'so be kept in mind. So notices
have been issued. Even so the mat-
ter is being investigated as to how
far any person can he kept and not
retrenched. And even if they are
retrenched, even then an attempt will
continuously be made to take them
back whenever an opportunity occurs.
That is the position. I dn not know
Hmt there is any abnormality about

Shri H. N, Mukerjee (Calcutta *
North-East): So far as we are con-
cerned we have been informed that
1,362 notices were served. they were
to expire on 15th May, that is today,
and alternative employment has been
provided only to 150. Is the PrimedJ
Minister in a position to state if the
position is likely to improve—whether
more will have alternative employ-

ment and that sort of thing?

Shri Jawaharlal Nehru: All I can
say Is that we make our utmost effort, y
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vand I believe that that effor! succeeds;
~ in what time I cannot say.

+ Shri M. §. Gurupadaswamy: May I
know whether for the last three or
four days- over-time work is allowed
in the Delhi Depot and, if so, what is
the reason for thig over-time work?
If the Prime Minister says that thqre
is surplus stafl, where is the necessity
for allowing over-time work?

Shri Jawaharla] Nehru: I do not
know about what the hon. Member
says in the last three or four days--1
cannot say, It may be just to clear

« up loose strings.

Mr, Deputy-Speaker; ‘Lhis matter
v has been brought up in some form or
" another from time to time, namely re-
trenchment in Ordnance Depots. The
hon. Minister Mr. Tyagi explained at
length the other day that there is no
intention to retrench except where
absolutely necessary, alternative ap-
pointment is also sought to be provid-
ed and active steps are being takeuw,
Ordnance Factories are also sought to
be expanded so as to produce more
even for civilian needs and thus avoid
retrenchment as far as possible or
allow absorption of the surplus per-
sonnel. And in view of the state-
ment that the hon. the Prime Minister
has made that every eflort is being
made to see that these people do not
suffer, I do not think it is necessary
for me to give my consent to this
J adjournment motion.

o

LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have re-
ceived an application from Dr. Ch, V.
Rama Rao for leave of absence. The
letter says: “In view of the severe
heat and my delicate health I request
you to kindly grant me leave of ahs-
ence from attending the session, from
the 2nd Apri!. 1953. to the end of the
present session and oblige". '

He has been ailing for some time.
Is it the pleasure of the House that
the permission be granted—although
we are on the last day? Mere heat
ought not to stand in the way of any
hon. Member continuing to attend
here! We shall see as far as possi-
ble that heat is avoided inside the
House! *

Shri Nambiar (Mayuram): He is a
T.B. patient.

Mr. Deputy-Speaker: Is it the plea-
sure of .thet,!{ouse to grant the per-
mission?

Leave was granted.

——
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6690
STATEMENT ON FOREIGN
AFFAIRS

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Since the last occasion
when this House discussed foreign
affajrs, much has happened in the in-
ternational sphere and many impor-
tant developments have taken place.
No major problem has been solved, hut|

it may be said that for the first time .

in several years, large numbers of
Eeople have hoped that solulions might

e found. The “cold war"” has some-
what toned down.

Many evidénces of this new ap-
Eroach have come from the Soviet

nion and, however some people
might view them, they must be wel-
comed as helping in lessening the ten-
sion of the world. In China also
there has been evident a desire for
the peaceful settlement of the Korean:
question. .

This House will remember that some
months ago a Resolution regarding
Korea was sponsored by India in the
United Nations and was passed by
the General Assembly by an over
wheiming majority. That Resolu-
tion, as I stated in this House. was no
mandate but an ‘earnest approach to find
a basis for a settlement. The President

- of the General Assembly of the UN.

communicated it in this spirit to the
Chinese and the North Korcan Gov-
ernments, Unfortunately, both the

Soviet and the Chinese Governments

rejected that Resolution and our

hopes of a settlement suffered a seri-
ous setback. Recently, however, new

proposals were made by the Chinese
Government in regard to Korea which

opened the door again to a iresh ap-

proach to this problem which was. to

some extent, in line with the Resolu-

tion passed by the U.N, Shortly |
afterwards, the Chinese Government

put forward fresh proponsals. referred

to as the 8-point proposals, which

were a very close approximation 1o

the Indian Resolution passed by the

General Assembly of the UN. We

welcomed these proposals because

they secemed to afford a promising and

solid basis for a solution of the im-
mediate problem, which was in line

with the accepted policy of the U.N.

Many other powers also welcomed

these proposals.

Two or three days ago, the United
Nations Command in Korea put for-
ward certain ceunter proposals. Any
constructive approach tc this problem
is always to be welcomed. We were
glad therefore that these attempts
were being made to solve a problem

L
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which had given so much trouble im
the past. On a close examination of
these counter proposals, it appears
that they diverge considerably ficm

» the General Assembly’s Resolulion to
which the U.N. stands committed. It
appears that the Chinese and North
Korean Governments have expressed
their disapproval of some of these
Pproposals and stated that they cannot
accept them as they are.

So far gs India is concerncd, we
would weglcome any solution which is
accepted by the parties concerned.
We feel, however, that such a solution
is much more ‘likely to be found on
the basis of the U.N. Resolution, and
the Chinese B8-point proposals approxi-
mate so nearly to this Resolution that
they should form the basis for dis-
cussion ad we hope a solution, It
should be possible to amplify them
or to vary them by agrcement where
mecessary. We earnestly hope, there-
fore, that this avenue of approach will
.not be given up but will be pursued.
In any event, we trust that the nego-
tiations at Panmunjon will be
carried on, even though there might
be occasional setbacks.

The House is aware that India has
often been mentioned in some of
these proposals and it has been sug-
gested that this country should under-
take various responsibllities. We are
reluctant to assume distant responsi-
bilities. But if an agreement is ar-
rived at between the parties concerned
and the task suggested for us is with-
in our competence and not opposed fo
any policy that we pursue, we do not
wish to escape that responsibility.
That responsibility is all the greater
because it is India's good fortunc to
have friendly relations with the great
powers who, on either side are parties
to the dispute. If India can serve
the cause of peace in any way. we
shall gladly offer our services. Hut
such services can only "be offered if
there is an agreement as regards the
solution.

I have referred to the new hopes
that have been raised in the minds of
innumerable people, hopes tha* the

fear of war, which oppresses humani—-|

4y, will diminish and the cold war.
the horror and burden of which was
described recently in eloquent sand
forceful language by the President of
the United States, might end. There
is undgbtedly a new atmosphere in
the world and the outlook is brighter
than it has been for a long time, It
is for the statesmen of the worid, and
more especially those shouldering
heavy responsibility in the great
mations, to seize this opportunity with
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.
courage and wisdom, and lead huma-
nity towards peace. I am very glad
that the Prime Minister of the United
Kingdom has recently suggested a
conference on the highest level bet-
ween the leading powers of the world,
to meet informally and in privacy and
without a rigid agenda, to tackle the
problemg that afflict mankind and to
make every effort to rid humanity of
the fear of war. I would earnestly
commend this suggestion. The stakas
are the highest that the world cffers
and a war-weary and fear-laden huma-
nity, will bless those who will rig it
of these terrible burdens and lesd it
to peace and happiness. President
Eisenhower is not opposed to this idea
of such a conference but has recently
said that the time for it is not ripe.

In the Middle Fast, I regret to say
that the situation has gravely deterio-
rated. India is deeply intercsted in
these countries of the Middle East and
has the friendliest ties with them dat-
ing back to long ages past. It will
be a misfortune, not only for the coun=
tries concerned but for the worlqa, if
these problems of the Middle East are
not solved peacefully and co-opera-

tively.

The great continent of Africa, fromwr
its northern Mediterranean couast te
the far south, is in process of dynamie
change and eruption. In the extreme
south, as is well known a racia! policy
of gross intolerance and arrogance has
shocked the world. In other parts of
Africa also, in various shades and
degrees, this racial policy is in evide
ence. It comes into conflict with the
rising nationalism and consciousness
of African nations. Unfortunately
there has been g great deal of violence
on all sides and repression which has
brought misery to vast numbers of
people. No solution of the African
problem can be based on racial dis-
crimination or on the suppression of
the African people. who have suffered
so terribly for centuries past and who
must command our syvmpathy. I
earnestly hope that methods of vio-
lence will cease there, for this can only
bring misery to all concerned.

It has been our misfortune during
the past five or six years, to have
strained relations with our neighbour
country Pakistan. Any calm and dis-
passionate consideration of Indla and
Pakistan will lead to the inevitable
conclusion that there must be friendly
and co-gperative relations between
them. Geography, past history, com-
mon cultural backgrounds anéd innu-
merable individual contacts lead 1o
this conclusion. Any other concl-
sion is fraught with unhnpplness and
disaster for both. am happy te
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inform the House that, during recent
weeks, there has been a marked im-
rovement in these relations and many

iendly gestures have been made to
us from Pakistan which we welcome
and reciprocate, We shall make
every endeavour to dispel the clouds
that have darkened our respective
horizons and caused unhappiness to so
many people. (Hear, hear).

The Governor-General of Pakistan
recently stated that the independence
and sovereignty of Pakistan must be
fully recognised and no attempt should
be made to interfere with them, I
am surprised that this obvious pro-
%osition should have been put forward.

here is or can be no desire on the
part of any reasonable persons to in-
terfere in any way with the freedom
and independence of Pakistan, Cer-
tainly India does not wish to do so
and desires friendly relations with its
neighbour and sister country, each
recognising the other's freedom and
Integrity. I am aware that there are
some misguided persons in India
as well as in Pakistan who have con-
tinually sown the seeds of hatred end
illwill against the other couniry and
who talk wildly about conflict and in-
terference. But this Parliament and
the country have denounced and re-

udiated this mischievous outlook and .

alse ideology.

In recent months, a domestic agita-
tion which influences our foreign re-
lations. has demonstrated how utterly
irresponsible and mischievou$ this out-
look is. I refer to what is known as
the ‘Jammu agitation’ which has de-
monstirated to what lengths irresponsi-
ble hehaviour. harmful to the nation.
can go. This agitation has not only
injured our cause internationally but
has made the very solution, which it
seeks, more diffcult of attainment. It
has been a challenge to the authority
of Parliament and an attempt to up-
set by unlawful and often violent
mreans the decisions of our Parlia-
ment. It has begn a matter of pecu-
lar regret that those whose primary
duty must be to uphold the Constitu-
tion and have respect for the laws
made under the Constitution, should
be guilty of inciting people to violate
those laws. I am not merely con-
cerned with the moral aspects of this
matter but also with the evil conse-

uences, both national and interna-

onal, that flow from it.

The world is full of problems and a_/

tortured humanity seeks anxiously for
some relief from its fears and Ltur-
dens. In this tragic drama, a mea-
sure of responsibility comes to us in
this great country. We have enough
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of our problems here and they con-
surmre our thoughts and energy, hut we
cannot isolate ourselves from ihe at
brotherhood of the nations and from
the common problems that affect
humanity. @ Whether we wish it or
pot, fate and circumstances nave cast
this responsibility wupon us and we
must discharge it. In the manner
that we, in common with other coun-
tries, discharge it will depend whether
our generation and the next will live
in peace and bring about the progres-
sive happiness of mankind or suffer
irretrievable disaster. That responsi-
bility can only be discharged if we
are united and hold together, remem-
bering always our high ideals and
objectives and not allowing ourselves
to be swept away by the Igar Or pas-
sion of the moment.

'
.

REPORT OF PUBLIC ACCOUNTS
COMMITTEE

Shri T. N. Singh (Banaras Distt.—
East): I beg to present the Seventh
Report of the Public Accounts Com-
mittee on the Appropriation Accounts.
(Civil), 1949-50 and unfinished Ac-
counts (Civil), 1948-49.

PAPERS LAID ON THE TABLE

NoOTIFICATION AMENDING GENERAL RE-
GULATIONS OF THE INDUSTRIAL FINANCE
CORPORATION OF INDIA

The Ministey of Finance (Shri C. D.
Deshmukh): I beg to lay on the
Table a copy of the Ministry of Finance
Notification No. 5/53, dated the 30th
March, 1953 making certain amend-
ments to the General Regulations of
the Industrial Finance Corporation of
India, under sub-section (3) of Section
4" of the Industrial Finance €Corpora=
tion Act, 1948. [Placed in Li‘braru.
See No. S-62/53.)

Rerorts oF THE TeaMs oF OFFICIALS
WHICH VISITED SCARCITY AFFECTED AREAS

The Minister of Finance (Shri C. D,
Deshmukh): I beg to lay on the Table
a copy of the Memorandum showing ac-
tion taken by Government cn the reports
of the teams of officials which visited the
scarcity affeled areas of West Bengal,
Mysore, Hyderabad, Bom and
Madras, in pursuance of the under-
takings miven in replies to Starred
Questions Nos. 401 and 1718 asked on
the 2nd March and 29th April 1953,

respectively. [See Appendix XII, ap-
nexure No. 223
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PROGRESS REPORT oF FIVE YEAR PLAN
AND ReporT oF CommuNITY PROJECTS
ADMINISTRATION

The Minister of Planning and Ir-
rigation and Power (Shri Nanda): I
Beg to lay on the Table a copy of each
-of the following papers:

(1) Five Year Plan—Progress Re-
ort for 1951-52 and 1952-53.
Placed in Library, See IV.
A.2.(15).] .

(li) Report of the Community
Projects Administration {for
1852-53. [Placed in Library.
See IV. F. 41(a).]

VOLUNTARY SURRENDER OF SALARIES

The Deputy Minister of Finance
qShri M. C. Shah): I beg to lay on
the Table.........

Mr. Peputy-Speaker: Order, order,
please. It is naw two or three minu-
tes since the statement was made, Still
“hon, Members are talking in groups. I
‘will ask those hon. Members to kindly
go into the lobby and talk, not here. I
‘will have to take more severe action;
but today is the day of the session
and I do not want to do anything.

Shri M. C, Shah: I beg to lay on

. the Table a copy of the staterment con-

taining information prpmised in reply

to unstarred question No. 686, asked on

the 24th March, 1953 regarding volun-

tary surrender of salaries. [See Ap-
pendix XII, annexure No. 23.7

STATEMENTS SHOWING ACTION TAKEN BY
4{GOVERNMENT ON ASSURANCES, PROMISES
ETIC. GIVEN DURING SESSIONS

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table the following
statements showing the action taken
by the Government on various assur-
ances, promises and undertakings given
during the various sessions shown
against ‘each:,

++ Third session, 1953
of the House of
the Pcoplc)’ESu
Appendix  XIV,

. annexure No.2.]

(2) Supplcmcntcrr -+ Second session,

Statement No. II 1952 of the House
of the People.
[See Appendix
IV, annexure

No. 3.]
(3 S“Pplemenu? -+ First session, 1952
Statement No. III of the House of
the People. [See
Appendix XIV,
anneXure No. 4.]
{4) Supplement ++ Third Session
Statement No%l. g::ond part) of
visional Par-

4{1) Supplementa
Statement No.

Estate Duty Bill 6696

See
IV, anneXure
No. 5.]

NOTIFICATIONS AMENDING CENTRAL
Excises RuLes, 1944

The Deputy Minister of Finance
(Shri A. C. Guha): I beg to lay on the
Table a copy of each of the fcullowing
notifications in accordance with
tion 38 of the Central Exciscs and
Salt Act, 1944:

(1) Central Excises Notificaticn No. 9, dated
the 7th
Maich, 1953,
@ " = " No. 11, dated
the ~ 15th
. April, 1953.
@ " " L No. 13, dated
the 8th April,
1953.
No, 14, dated
the  1s5th.
April, 1953,
[Placed
Library. Ses
No. 8-74/53.1

CORRECTIONS TO A STARRED QUESTION
re ROLLING STOCK FROM JAPAN

The Deputy Minister of Railways
and Transport (Shri Alagesan): 1 beg
to lay on the Table a copy of the state-
ment correcting the reply given to
supplementary to Starred Question
No. 1268 asked on the 27th June, 1H52.

liament, 198I.
ppendix

(4) " L L1

STATEMENT

In reply to Shri T. S. A. Chettiar's
question asked on 27th June, 1452 as
supplementary to the starred question
No. 1266 by Pandit Munishwar Datt
Upadhyay, substitute “ten Metre
Gauge Passenger Bogle Underframes”
for “ten locomotives”. _

Mr. Deputy-Speaker: The time for
voting for the Publec Accounts Com-
mittee and the Estimates Committee
was fixed till 11 o'clock, In view of
the fact that a number of hon. Mem-
bers have been engaged here, I extend
the time till 12 o'clock.

ESTATE DUTY BILL--contd.
10 A,

Mr. Deputy-Speaker: The House
will now proceed with the further con-
sideration of the BIll to provide for
the levy gnd collection of an estate
ﬁ:& as reported by the Select Com-
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Shri N. P. Nathwani (Sorath): The
Select Committee has introduced seve-
ral changes in the Bill and I consider
the changes made by the Selecl Com-
mittee as improvement on the whole.

The first important change that has
been made by the Select Committee is
to fix the exemption limit and also to

lay down the exemptions in respect of
certain kinds of properties. It has been
provided in the Bill that property of
‘the value of Rs, 75,000 shall be exempt
from estate duty and in the case of &n
interest in joint family property of a
Hindu governed by the Mitakshara
school of Hindu law, the limilt would
be Rs. 50,000.

The criticism is levelled that the
above limit is fixed at a low rute and
does npt take into consideration the
various social and economic factors in
our country. In this conneclion, they
refer to the depreciation in the value
of the rupee and the high cost of liv-
ing. They have also referred to the
economic backward position of the
female members in our society &nd
pointed out that they are depending
for their maintenance on the head of
the family and that they have got no
independent source -of maintenance.
They have also pointed out and be-

moaned the lack of social and ame- °

liorative schemes in our country.

Again, other friends who consider
that the limit fixed is rather high,
referred to the appalling poverty of
millions of people in the country, and
their exceedingly low standard of liv-
ing. In these circumstances. I think,
that in fixing the limit at 75,000 and
in giving exemption in respect of rer-
tain kinds of property, the Selecl
Committee has followed the middle
path—the middle path between the
excess of valour and the excess of
caution. I consider the exemption
lmit as quite reasonable. Taken
along with the exemptions granted in
respect of other properties, 1 believe
they make due allowance for our
special social and economic factors in
the country. I consider the limit
sufficiently high tp cover amongst
other things the case of an ordinary
residential house belonging to an aver-
age middle class person.

Again, this limit accords very well
with the trend of public opinion in
the country on the question. The
Estate Duty Bill was introduced for
the first time in 1046, In that Bill,
though it was a boom period and
money was very cheap, the exemption
limit was fixed at Rs. one lakh. and
there were no provisions for granting
exemptions such as those which are
now provided for in the report of the
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Select Committee.. Again, in 1949,
the first Select Committee had sub-
mitted its report to the Constituent
Assembly; in that report, the Select
Committee had approved this limit of
Rs. one lakh with the observation that
it was a liberal one. During this
period, therefore, public opinion has
also crystallised in favour of the ex-
emption limit being fixed at Rs. one.

. lakh.

Since 1946, many. events have ha
pened in the country which would
justify the limit being fixed ut a lower
level. For instance. since 1946, pri-
ces of several commodities, particu
ly of urban immoveable property, have
fallen. Various schemes for develop-
ing our resources are getting into
strides creating a demand for higher
revenues. Lastly, there is today more-
realisation in the country of 1the need
for removing disparities in wealth.
Therefore, if at all the Select Com-
mitiee has erred, it has erred on the
side of liberality, but I say that the
limit, taken together with the exemp-
tions of properties, comes very near
to the public opinion in the matter. It
comes to nearly Rs, 90,000 or Rs. one
lakh; in some cases, it may be even
more.

In this connection, a reference was
made to the high exemption limit of
60,000 dollars fixed in the U.S.A. This
statement has been made in at least
two of the minutes of dissent, and is
likely to create a wrong impression. In
the first place, it must be noted that
60.000 dollars is fixed for the federal
estate tax. In 1928, when this fede-
ral estate tax was introduced in the
US.A. for the first time, it was
thought to fix the exemption limit at
a high rate. The intention was only
to rope in higher estates and leave the
gnt;atlejer ones to be tackled by the

'S.

[PanDIT THAKUR DAS BHARGAVA
in the Chair] :

Therefore, in the U.S.A., in forty-
seven out of forty-eight States. there
is either an estate tax or an inherit-
ance tax cr a combination of the two.
But in fixing their exemption limits for
elther of the two taxes or for both,
several States have fixed them at a
very low rate. I have read about at
least several States where the exemp-
tion limit for an estate is fixed at
10,000 dollars. Again, it must be
remembered that a large exemption
limit had a special reason, viz., to allow
the smaller States to tax the smaller
estates, and this intention has been
maintzined even now. Therefore,
the Federal Govermment does not
lower its limit.
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&[ has been argued by some that a
nction in the exemption is made
between the interest in a joint family
governed by the Mitakshara school of
law and other properties and that such
distinction compares very unfavoucab-
ly with other properties. I do not
wanl to repeat the arguments which
have been already advanced in sup-
port of the fact that no such distinc-
tion or unfavourable comparison Iis
being made by fixing two different
limits. But I want to add one or two
observations of my own. It must be
remembered that in case of large pro-
perty-owners:- governed by the Mitak-
shara school joint status is not now
the normal condition. As a result of
the impact of the income-tax law, the
tendency of such joint families is to
sever their status and to form partner-
ships. Therefore, there may be some
ancestral property which might have
formed the nucleus. But the mem-
bers of the family come to a partition;
the father comes to a partition with
his sons and joins them as partner in
their business or other activity, so
that at the time of his death. he dies
leaving property of which he was the
sole owner and which devolves by in-
heritance and not by survivorship on
their coparceners. This is a very
important factor to be borne in mind,
because even amongst Hindus who are
governed by the Mitakshara law, self-

acquired property or separate proper-

ty is bound to be far large in com-
parison with the ancestral property.

. The second point is that if the limit
of Rs. 75.000 is considered to be &
reasonable one, and if it is argued
that it overates to discriminate aggjnst
other properties, the remedy would
be not to increase the limit of Rs. 75,000
but to reduce it, namely the other
limit of Rs. 50,000, ,

Then I come to the question raised
yesterday by Shri Dhulekar., He ask
ed for raising of the limit of Rs. 75.000
on the ground of morality. I consider
it to be a serious question. If our
taxation is going to make people dis-
honest, then certainly we should seri-

usly take that into consideration. But

do not think the limit which has been
fixed, taken in conjunction with the
exemptions. is such as to make people
dishonest. It must be remembered in
the first instance that this taxation is
different from income-tax. Income-
tax returns are to be flled every year,
and there is an inducement to sup-
press income every year, but it ig not
80 in the case of this tax, which would
be levied only once at the time of the
death of the deceased, and therefore
the inducement is not much.

Then it was suggested that if the
limit is raised, there would be no in-
.
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ducement to resort to dishonest prac-
tices. I do not share this view,

the contrary, I believe in the old
maxim that says that ‘“‘the more one
gets the more and more one desires”

Lastly, it must not be forgotten that
in the case of small estates, the bur-
den of taxation would be very small.
In respect of estates in the neighoour-
hood of Rs. one lakh or more, the tax
would be between Rs. 500 and Rs. 1000.

There is, next, the question about
aggregating  agricultural and other
exempted property in_determining the
rate of estate duty. I do not want to
repeat the arguments already advanc-
ed in support of this provision.
wish, however, to say that the inclu-
sion of agricultural land is iikely to lead
other States, which have not already
passed resolutions for enabling Parlia-
ment to legislate in respect of agricul-
tural land, to fall in line, because the
value of the agricultural land would
already be taken into consideration
under this measure. Secondly, there
is a proposal to treat agricultural land
a little favourably, maybe by reduc-
ing the scale of rates of estate duly.
Therefore, the inclusion of agricultu-
ral land is to be welcomed for the
sake of uniformity in taxation of agri-
oultural land.

Then, I come to another point. Im
clause 9. an exemption is made in fav-
our of public charitable purposes, H
confess that I do not quite follow the
meaning of the expression ‘public
charitable purposes”. We know the
origin of this expression “public chari-
table purposes” used in the Bill.
the BIill as introduced in 1946, the
words were “public or charitable pur-
poses”. In 1948, the then Select Com-
mittee changed the words by deleting
the word “or”, and made {t “public
charitable purposes”. In law, Sir, as
you know. the term ‘“charity” has a
well-defined legal meaning. It does
not colncide with the popular mean-
ing, but there are certain propositions
which are well-established in law. I
will merely state them with a view to
make my point clear. The words
“public charitable purposes” are tauto-
logy; the word “public” is unneces-
sary. Charity, it is well established,
must be of a public character. The
law recognizes no purpose as charitable
unless it is of a publicc character

purpose must, in order to be charit-

A
able, be directed to the benefit of the

community or a section of the commu-
ity, and not to the benefit of particu-
lar private individuals. There is no
such thing as a private charitable
trust. Therefore, the first submission
that I wish to make is that the word
“public” is unnecessary.. But then, 1
was told............
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Shri Velayudhan (Quilon cumMave-
likkara—Reserved—Sch. Castes): Pub-
lic trust by the Government and all
that.

Shri N, P. Nathwani: No. A chari-
table trust would include purposes
which are only public.

Then I was told that the intention
was to exclude charities meant for
caste or communal purposes. If that
was the intention, I am afraid the
language used is inapt because pub-
lic charitable purposes would include
a purpose for a section of the public
or for members of a caste or commu-
nity. If that is the intention, then the
language will have to be suitably modi=-
fied. I personally would welcome
such an innovation because I feel that
the time has come when the Legisla-
ture need not afford any concession in
favour of charities which are meant
for caste or communal purposes. I quite
appreciate the generosity of the per-
sons who give these charities but the
value of their bounty is affected by the
narrow hidebound outlook of these
people. such charities are calculated
to perpetuate the differences between
caste and caste and community and
community, and is inconsistent with the
spirit and directive principles enshrined
in our Constitution.

Then, lastly about charitable pur-
poses, I would like to say that some
definition either on the lines of section
18 of the Transfer of Property Act or
on the lines of the definition given in
section 4 of the Income-tax Act should
be embodied in this clause 9 because
otherw:se there would be difficulty in
interpreting the exact meaning 2{ the
term ‘“‘charitable purposes”. There is
some difference between the English
law and the Indian law as regards the
exact import of this term.

Then I come to another point, viz,
that of appeals. In my opinion, it
would have been a very desirable im-
provement if the Select Committee had
provided for an appeal to an indepen-
dent Tribunal on questions of fact. In
regard to income-tax, we have already
accepted this principle. The hon.
Finance Minister gave two reasons for
not providing far such a right of ap-
peal. He said that some amount of
flexibility was necessary in the initial
stages, and serondly. he said in the
case of about 95 per cent. of the cases.
the question that would be involved
wolt;id be the gquestion of wvaluation
only. =

As regards the first point, no doubt
,» lexibility is desirable and has its uses,
but above all things we want impartia-
lity. And here comes the difficulty.
The persons who have to administer

f
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this Act do not have the necessa
judicial approach, They are acti
with an executive mind, and that is
why there is justification for the com-
plaint that public confidence is lack-
ing in them. And secondly, from the
point of view of the tax-payer it must
be remembered that what is of the
utmost importance is the satisfaction
that they should get that their case 18
being tried before an impartial Tribu-
nal to the last qunce of its merit. And
this satisfaction is of great importance,
It is second only to the satisfaction of
winning the case. '

As regards the other point referred
to by the hon. Minister, I beg to differ
from him that in respect of 95 per cent.
of cases the only question that would
be referred would be the questiun of
valuation. No doubt it would be the
most important, most frequent single
item of controversy under this Act,
but there would also be véry impor-
tant other questions of fact. [f we
closely scrutinise the various clauses
of the Bill beginning from clause 5, I
would say we find that many difficult
questions of fact are involved. Even
on a simple clause like clause 9. many
important questions of fact would
arise. In the first instance, the ques-
tion would be when the gift was nmade,
who took the possession, who enjoyed

* the fruits of that property, whether the
transaction was bona fide or nof—all
these hare important questions qf fact
on which the rights of parties wo
depend. , - uld

But I do not want to miniinise the
value of the concession which has been
madge by the Select Committee. I
quite agree that so far as the question
of; valuation is concerned. some special
or technical knowledge is necessary,
and the Tribunal is not competent en-
ough in all these matters to come to a
decision of it} own accord. The Court
also requires the assistance of experts
when some special or technical know-
ledge 1is concerned. * Looking at it
from that point of view. the provis'on
for referring a dispute ahout valua-
tion to an independent arbitration of
two valuers Is a very satisfaclory
thing. Therefore, while I want the
provision for an appeal to an indepen-
dent Tribunal to be made, I would also
wish this provision to be maintained.

There are one or two matters about
. Which I will speak very briefly. There
is. first, the question about refund.
There is provision in clause 61 about
Eiving refund in respect of an exress
duty paid under a mistake or when
the property is over-valued. But
there may be other occasions when
subsequent liabilities come to 1ight,
when many dormant claims are put
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‘forward and the person accountable
might have paid the duty without
knowing about them. It would mnot
be fair on the part of the Department
not to grant relief in such cases. But
I do not find any provision in the Bill
to meet this situation.

Lastly, I would say one word about
-avoida:ce of duty. Similar provi-
sions about estate tax are in operation
in other countries since the last seve-
val decades. Many loopholes have
been found from time to time, and they
have been plugged up. But one im-
portant form:of avoidance is transfer
during one's lifetime. The only vuiner-
able period is two years, but large es-
tate . holders distribute their wealth
well in time so that an ecstate is re-
duced as much as possible at the time
«©of his death. In our society this ten-
dency is likely to be followed on a
larger scale because an adult som,
though he is absolutely entitled in his
own right tp property, would like to

* carry out tHe wishes of his father.
That is the consequence of our social
system today. Theretorg._ though I
know that we are at an initial stage,—
1 also kpow that the matter is pending
before the Income-tax Investigation
Commission—still I think that if we
want to achieve substantially either
of the two objects set out in the State-
ment of Objects and Reasons, we will
thave todevise some method for bring-
ing this transfer also. With these
words I support the Bill. ,

Shri G. D. Somani (Nagaur-Pali): 1
would at the very outset like to make
a few observations on the principle of
the Bill as I definitely feel that the
Bill, in the way in which it has emerg-
ed from the Select Commiitee. will do
more harm than good to the general
economy of our country.

In this connection, I would first like
to refer to the amendment that s
already before the House, that the
Bill should be circulaled for eliciting
public opinion. (Interruptions.) I
would like to draw the attention of
the hon. the Finance Minister to the
various representalions that were made
by the commercial organisations that
at least until the findings of the Taxa-
tion Inquiry Committee were known
the Bill should be postponed, After
all, an expert and specialised body,
the Taxation Inquiry Committee, is at
present engaged in an elaborate study

of the entire taxation structure of the

country and the incidence of taxation
-on the various sections of our society
and it is only fair and logical that any
new taxation measure, especlally one
of such a far-reaching character, shculd
mot Have been placed on the Statute

Book until the same was reviewed by
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such an expert and specialised body,
when it Is already engaged in examin-
ing in all its aspects wne present toxa-
tion structure of the country.

After all, this is not a new measure.
This measure has been a matter of
study by various authorities and Com-
mittees ever since 1859 and if this Bil}
could not be placed on the Statute
Book so far. it was not due to any lack
of desire on the part of the Govern-
ment concerned, but it was exclusive-
ly due to certain formidable complica-
tions and difficulties involved in this
Bill which difficulties still ‘continue to
remain. My submission is that the
most fundamental objection to the way
in which this Bill has been brought
before the House is that it will adver-
sely affect savings and capital forma-
tion and thereby more adversely affect
our national economy ihan the benefit
that might accrue by the armount of
yield from this Bill.

In this connection, I would first like
to refer to what the Colvin Committee
on National Debt and Taxation in
England said in 1927. They said:

“Taking social and psychologi-
cal effects together, we think that
the estate duty is distinclly more
damaging to saving than the in-
come-tax.”

It does not require much argument
to substantiate this opinion of an ex-
pert body. After all, human neture
as it is, it is only natural to infer that
when a man finds that his savings, a
large portion of his savings, is going
to be taken away by the State, then
there is an incentive rather [nr less
work and less earnings and an incen-
tive for frittering away his 1csources
in so many other ways. That is ex-
actly contrary to the basic vbjective of
this Bill which is to assist the State
in the implementativn of the varicus
development projects. I would like
to make a submission to the hon. the
Finance Minister to closely analyse the
repercussions which it will have on
capital formation and on analysis if the
House is satisfied that the operatinn of
this Bill will result in drying up the *
sources of invesiment and in withdraw-
ing from investment an amount whi~h
may be larger than what you might be
able to gather from this duty. then
certainly, it cannot be too strongly
emphuasised that this Bill shoild very
well stand over until the needs of our
expanding and developmental economy
are met in the initlal oerind. After
all, the primary objective today is to
raise the standard of living of rur
people and that will be possible only
by increasing production by stimulat-
ing investment in all directions and
by various other ways, so that our un-
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[Shri G. D. Somani] ,

tapped resources may be exploited to
the fullest possible extent. But al-
though no definite estimate has yet
been given by the Finance Minister to
the House about the probable yield
/from the duty, supposing, for the sake
.of argument, the Exchequer gets ten
crores from this duty and the opera-
tion of this duty inflicts an injury to
the extent of 20 crores to our national
economy, then I would like 10 caquire
bhow this Bill is going to promote the
development of the country which we
seek? The whole point—I most res-
pectfully beg to submut in this connec-
tion—is that the approach to this Bill
has been more of a psychological and
sentimental character to ensure that
those who have got wealth should be
dispossessed so that this disparity that
is existing might be wiped out. I am
not against the reduction of this dis-
parity, provided you can bring about
this reduction in disparity without ad-
versely atlecting the general develop-
mental programme of the country. 1
would ask a simple question in this
connection. Is it worthwhile trying
to reduce this disparity if in the pro-
cess you adversely affect the national
development programme which we
have under the Five Year Plan? The
fundamental object before us i1s to &c-
hieve the development of the country
and if this concentration of wealth in
the hands of a few assists in the
development of the country, then is it
not worthwhile at least in ‘he transi-
tion period to suffer the disparity
rather than do something which will.
while doing something to reduce the
disparity, adversely affect development
in so many directions? I would there-
fore humbly urge that this aspect,
about savings and capital formation,
should be much more minutely examin-
ed than the way in which it has been
done so far. We will have time en-
ough after the transitional period of
five or ten years when our resources
would have fully developed, to take
whatever measures we think fit to re-
move this disparity. But the position
%odny is=—as we have been hearing

rom the hon, the Prime Minister and
other leaders of the countty—that we
have first to create the wealth hefore
it can be distributed. Suppose, for
instance, we today impose a hundred
per cent, capital levy and take away
whatever wealth at present lies with a
small gection of our population, Will
that help our national economy in 2ny
way? Wil it make the slightest diffe-
rence to our teeming millions if what-
ever is left by way of concentration of
wealth in a few hands is taken away?
Will we, by drying away these springs
of production or investment. he serv-
ing the interests of our cruntry? After
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all, the Government are committed to
the pattern of mixed economy, not be-
cause they have got any unduly soft
corner for the private sector; the ques—
tion is, and it has been stressed quite
clearly from the Prime Minister on-
wards, that this private sector would
be allowed to continue only to the ex-
tent and the period till it serves the
broad national objective of develop-
ment. The moment the private sector
fails to make its contribution to the
national economy, it will not be allow-
ed to'exist and it is in the light of this
policy of the Government that I appeal

- that this question of this levy being

rushed through should be examined.
My point is that the repercussions
which it might have on capital forma-
tion and in several other directions
may far outweigh the advantages
which the small yield from this duty
may constitute to the national ex-
chegquer.

I would also in this connectién like-
to draw the attention of the House to-
the repercussions which it might have
on the middle classes and the small
scale and middle-sized family partner-.
ship businesses. The hon. the Finance
Minister in his opening remarks on.

- this Bill had hinted that if this Bill

led to some of these private fomily
artnership businesses being converted
nto public limited concerns, that would
be a development which wouid ot
be unwelcome. I agree so far as it
goes but the question is whether in
view of the formalities and the neces-
sities of forming a public limited con-
cern, it will be practicable or feasible:
for the vast number of our middle-
sized industries .or middle-sized.busi--
nesses, which are to a certain extent
the backbone of our economy, to cons-
vert themselves into public limited
companies.

Then there is this question of the:
disruption or dislocation that these
middle-class or middle-sized pusinesses
would suffer from the operation of this
duty—it was not dealt with by the hon,
the Finance Ministerr He left
it with the remark that it they
convert themselves into public limit-
ed concerns, that will be a step-
in the right direction. But he
has not pointed out any of the difil-
culties involved; if they are not able
to convert themselves into public limi-
ted concerns and if the operatlon of
these death duties disrupts or disloca-
tes the smooth functioning of these
institutions. then it will have inficted
A severe hardship on these middle
classes who have been the worst hit
by the war and post-war conditions.
No safeguards have been provided in
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the Bill o ensure against the disrup-
tion and dislocation of such businesses.
After all, it is too tragic to visualise
how, in a family concern when they
would be mourning the death of the
chief partner, their bread earner, the
Government’s demand for this duty
will disrupt their business permanent-
ly and place those families under a
permanent hardship. This is also an
aspect which should have received
more attention from the Select Com-
mittee ,than it has had, My rcading
of the situation is that whatever may
be the yield from this duty to rerve
the interests of the States for which it
is being coliected, if a proper study is
made of the injury that it will cause to
such middle class businesses and the
injury that it will cause by drying up
the sources of investment into produc-
tive channels by the big businesses
who might be affected, then the net
balance would be that the country
would suffer rather than gain by the
passage of this Bill at this stage. We
are in the midst of a developmental
economy. Qur resources are at pre-
sent concentrated towards building up
and towards expanding and anything
that goes against the incentive to pro-
duce, to invest more, to save more
should be regarded as a policy which
is not desirable at this stage.

I know that several . countries have
got such a type of death duties, but
the conditions differ. Here we have
a complexity of inheritance laws and
at present we are also in
development and certainly we have to
see to the circumstances and condi-
tions of the country concerned before
we embark upon something, simply bte-
cause it has been done in other coun-
tries. I would therefore, again ap-
peal that certain safeguards or exemp-
tions should be provided in the Bill
which would ensure that it will not
lead to more harm being done to our
economy than benefit,

In this connection I would make one
suggestion which might, at least to
some extent, meet the requirements of
the situation and that suggestion was
put forward by the representalives
the Federation. It was that invest-
ments in new enterprise§é approved by
the Government should be exempted
from the purview of this Bill. Already
the Income-tax Act, as it stands today,
provides certain concessions to ese
new concerns including the liberallsa-
tion of depreciation and also the de-
claration of dividend up to six rer
cent. Now. this is only logical that
when the Government, in order to en-
courage the and development
of new industries, have provided cer-
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tain concessions to the new concerns,
it is not too much to expect that any
investment made in these new indus--
trial enterprises should be exempt, at
least for a period of flve or ien years.
of transition, from the purview of
this Act.

This will lead, in the first instance,
to a great Initiative In building up.
certain new Industries of which the
country is in urgent need. On the
other hand I may also draw the atten-
tion of the House to the fact that if
there be no such counter-direction,
the Bill might result easily in the peo-
ple trying to invest their funds in some-
such sorts of commodities like hullion
or jewellery which are less likely to
be detected than these productive chan-
nels. It might easily lead to the flow
of investments in unproductive chan-
nels rather than productive channels.
Already, I understand that tnere is
some provision in the UK. Act which
provides exemption for certain Gov-
ernment securities. There is no rea-
son why, in the context of the require-
ments of our country, the Government.
bere should not allow these invest-
ments in new enterprises to be exemp-
ted from the purview of this Act.

Similarly, so far ‘as charity is con-
cerned. there is already a lot of refer-
ence in several minutes of dissent that
the public charities should be exempt
both as regards duration and 2s re-
gards the amount. I know come
amount has been prescribed. which.
will be exempt from the duty.

Shri C. D, Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Barellly Distt.—North): A sum of
Rs. 2500,

8hri G. D. Somani: A sum of Rs.
2500 has been made uniformly appli-
cable, My point ig that a certain per-
centage of the value of the property
should have been provided—it may be
ten per cent. or twenty per cent; but a
uniform rate of Rs. 2500 irrespective
of the status of the person concerned
is mot just and fair. After all, he
should have an opportunity to con-
tribute a certain portion of his assets
to charity if he so chooses. ‘After all,
we have got ancient traditions in our
country under which people make their
gifts for charity at the time of their
death. Certainly, subject to certain
safeguards that this concession will not
be allowed to be misused and subject
to certain ceilings the Government
should see that instead of a uniform
exemption of Rs. 2500, it should be
fixed in terms of percentages—what~
;:er reasonable percentage it might
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[Shri G. D. Somani]

Theny the question of dwelling
houses. It is really very tragic to
find that even in the case of dwelling
houses, it has raised too much of con-
troversy. I would have expected that
in view of the sentiments of the vast
number of people, at least this ques-
tion of dwelling houses, subject to
certain ceilings, should have been de-
ecided. I can understand that several
rich people who have got a number of
~dwelling houses in, several bplaces
should not get exemption for all. But,
. certainly subject to certain ceilings
prescribed, it would have been possi-
ble for the Select Committee to pro-
vide exemption for dwelling houses
for the ordinary common man, for the
people who will be affected by this
tax.

Similarly, I would also urge that
provision should also be made to ac-
-cept payment of the liability in kind.
That is, if a property is valued at a

certain flgure, it should be open to the °

party concerned to surrender that pro-
perty at that amount so that he may
not be forced to liquidate the same in
order to meet the liability under the
Act.

There are many other things which
should be said and which may be said
later on since the Bill is going io be
discussed in the next session. But, I
would again urge wupon the Govern-
ment to explore and examine the im-
plications which this Bill may have
and to provide at least some amend-
ment which will ensure that the needs
of our development which are para-
mount at present will not be adverse-
ly affected. )

Shri C, C. Shah (Gohilwad-Sorath):
I must confess that I was amazed at
the speech of the last speaker. (Inter-
ruption,) I have known him long and
I have known him to take a reasonable
and rational view even when questions
of property are concerned. But, I
was surprised that in the year 1863 he
should still plead that this Bill should
be circulated for public opinion apd
he should plead in the name of nation-
al economy, in the name of our de-
velopment projects and say that this
Bill should not be passed at this stage.

I heard the hon. representative of
the Ram Rajya Parishad objecting to
this Bill on grounds of religion. 1
could not argue with him, Of course,
it was most entertaining to hear-him.
My hon. friend Mr. Somani speaks in
the name of national economy. Well,
human nature has a certain capacity
for self-deception, but that it cen go
to this length is something which amaz-
-ed us, ordinary people.
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Estate duty is an ordinary, common
form of taxation all over the world.
Not only does it not come too early in
this country, it comes too late. I can
understand a man arguing that the ex-
emption limit should be higher than
what it is; that public charities should
be exempted to a certain exteut; the
specific suggestions which une can
make with regard to the Bill one can
undersiand. But an outright cpposi-
tion to the Bill is a thing which I can~
not understand. Coming as it cdoes
from Mr. Somapni, if it in any manner
represents the Federation of Indian
Chambers of Commerce and Industry
—to which he has referred—I regret
to say that that is not a point of view
which in any event a large majority in
this House can ever accept, But 1
am sure that the members of the Fe-
deration of Indian Chambers of Com-
merce and Industry have taken a more
reasonable view on this as on all other
matters and do not share thc views
which Mr, Somani has put forward and
it will be doing an injustice to them
to say that he represents themr.

He has trotted out the old, outworn
arguments of national capital not being
formed, savings not being made and
he has held out .a threat that estates

" will be frittered away if one is under

the fear that he has to pay estate
duty. May I respectfully tell him
that if men of his class fritter away
their estates on this ground, the hetter
it is. The wvulgar ostentation of
wealth which we find in these days,
particularly from that class of people
who have suddenly become rich dur-
ing the war, is most distressing. May 1
respectfully tell him—if he represents
his class—that India lives in the vear
1953. Well, I do not want to take the
time of the House in arguing with him.
But I do hope that in his callmer mo-
ments he will think that a modest Bill
like this ought not to have met with
this kind of treatment from him:.

This is a very modest Bill. I know
there are some on this side of the
House who consider this Bill a very
extraordinary measure, something of a
great measure which they think s
#oing to be a great leveller of the in-
equalities of wealth. I do not take
that view. This is an ordinary mea-
sure of taxation which any modern
Government, calling itself progressive,
must have, the earlier the better. T
do not also share the view, by which
some have given pictures of sombre
situations, of families being ruined and
widows and children being left ciesti-
tute and all that kind of thing, »nd
estates being washed away. Nothing
of that kind is going to happen by this
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Now, consider what this Bill is. Let
us once and for remember that
men of property—as my hon. friend
Mr, Tek Chand sald very rightly yes-
terday—are, and ought to be, pursued
by the tax collector from the cradle to
the grave and even after death. It is
their lot, and it is their good fortune,
that they are so pursued by the tax
collector. If I may respectfully say
80, payment of estate duty by men of
property, is the last settlement of ac-
count . by them with the society of
which they were a part and froin whom
they have-collected their wealth, It
is their last settlement of account for
all their unconscious sins of omission
and commission during their life time.
And I hope by properly paying the
estate duty they will go with a clean
bill signed by the hon. Mr. Deshmukh,
8o that they may have an easy entry
into Heaven.

Dr. N. B. Khare (Gwalior):
the Pope? faiioe)

Shri C. C. Shah: Yes, as the Papal
bulls used to be issued.

Anyhow it is a modest measure. I
can understand anybody saying that
the exemption limit ought to be a lit-
tle high considering the conditions in
the country. I can understand any-
body pleading that hardships in the
administration of the Act should te
removed. Such constructive sugges-
tions ought to be welcomed.

Only three questions are involved in
the Estate Duty Bill: what 1s the pro-
perty to be taxed; what shall' be the
measure of taxation and what shall be
the method of collection. Thes2 are
the three simple questions which arise
on an Estate Duty B!ll and in each one
of them there is ample rpom for con-
structive suggestions. In a taxation
measure it is very difflcult to strike
the golden mean. The Select Com-
mittec has done its best to arrive at
what it calls the greatest common mea=
sure of agrecement between the various
groups. Some thought that the ex-
emption limit should be low; some
thought that it should be much high;
some thought that the exemptions
should be of one nature or the cther
nature. The Select Committce has
undoubtedly. honestly, tried its best to
arrive at the greatest common measure
of agreement. One may or may not
agree with them. because in a taxa-
tion measure there Is nothing like
equity. There will always he hard-
ship in any taxation measure.

Is he

Take Income-tax Act for example.
hon. friend Mr. Somani will be
able to give one hundred and one
cases—] myself can—of genuine hard-
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ships caused .py the operation of the
Income-tax Act, which he would like
to remove, which anybody would like
to remove. A taxation measuve is al-
ways a measure which involves some
hardships.  Therefore, let us_recog--
nise that hard cases make bad laws.
Take for example quick succession,
Mr. Tek Chand argued very eloquently’
yesterday—and some of us were much
impressed by it—dacoits come cnd kill"
you, though in very rgre cases it hap-
pens—there are still’ some in India.
But that Is not a normal haprening,
let us not think of abnormal cases as.
ordinary. Taxation measures must
be looked at from this point of view.

What are the objects of an Estate
Duty Bill? There are only three ob-
jects: one to make it a source of re-
venue; secondly to reduce the inequa-
lities of wealth and thirdly the gocial
and psychological effect which it has
upon the community as a whole.

Now, as I began by saying that this.
is a modest measure, I want to point
out from the revenue point of view
what is the income which it is expect-
ed to yleld. No estimate has been
made. But I may tell, the Planning:
Commission estimates it at Rs. eight
crores to Rs. ten’ crores. Now, income-
tax alone yields Rs. 150 crores, 15 to
16 times more than what the Estate
Duty would yield. Do you not consi--
der—I ask my hon, friend Mr. Somani
—that compared from that point of
view, this is a very modest mwersure?”
If by one single measure of tuxation,
the Income-tax Act, you ran take-
away Rs. 150 crores. do you stop capi-
tal formation? Do you discourage
savings? Then, do vou suggest seris
ously that by a measure which will
lead to a levy of Rs. eight rrores to
Rs. ten crores you will so much dis-
rupt the nat.onal economy, 1hat it
should be circulated at this stage?

The second ohjection js to reduction
in inequalities of wealth, In my
opinion. though it will be a step in
that direction, it is a very mndest and
moderate step.  The Estate Duty Bill’
taxes property at death and the mo-
ment it is introduced men of Troperty—-
and I am sure Mr. Somani hzs consi-
dered it from that point of view—
would immediately begin arranging
their affairs and so much transfer their
property during their life-tim2 as to
leave as little as possible. to be sub-
jected to Estate Duty. It is my pro-
fession to advise people and I have
been advising people to do so] If my
hon. friend Mr. Somani comes to me,
I will save him as much of =state duty
as possible, within the limits of law, of”
course, Even as a leveller of inequa-
lities of wealth it Is a -very modest.
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measure, only a first step in that direc-
tion. That is why when some friends
-on this side of the House wax eloguent
-over this Bill and make a sentimental
approach to it and think they are doing
a very great thing, I beg respectfully
to say that though it is a measure in
the right direction and has come not a
day too late, we are not doing any-
thing extraordinary but something
which ought to have been done long
-ago. But the ‘opinion of all well-
known economists on public finance is
that the value of the estate duty is not
so much as a source of revenue, nor so
much as a leveller of inequalities of
wealth, but it is the social and psychu-
logical effect on the community as a
whole. People feel that here are
men of property who are be:ng sub-
jected to increasing taxation at every
.stage, even at death. It brings a sort
-of psychological satisfaction. It 1is
not jealousy. I ran assure men of
property it is not jealousy, But it is
necessary in their own interest that
they should make people, the millions
of people in the country, think as to
what their attitude is. namely that
"“the wealth which we possess we pos-
sess for you and not for us alone.” I
do not want to be more eloquent on
this. I wish only to say that enligh-
tened self-interest should dictate to
them that they should .welcome this
measure, and not only welcome it hut
say “we want that a higher rate of
-duty should be levied on larger pro-
perties”. They should voluntarily say
that. If man does not wvoluntarily
choose equality. if man does not volun-
tarily give up greed, if man does not
want to look to the needs of his fellow
brethren, the law must make him do
what he will not do woluntarily. It
is expected that man wlill voluntarily
do it. But if man does not do it and
puts all impediments and hindrances
in the way of a Bill like this, the ear-
:ier law takes its course the better it
" is. .

Having said this much on the gene-
ral aspect, if you will gilve me a few
‘minutes I wish 10 touch one or two
“points. 1 know that I have already
+outrun my time.

Mr. Chalrman: He can go on for
three or four minutes more,

Shri C. C. Shah: I only wish to
‘gsay a few words about one or twe

ints.. The first point i{s about pub-
"lic charifies. I do not mind from
"which side of the House this sugges-
“tion comes. I would not like this mat-
-ter to be considered in a mmanner that
“because the suggestion comes from my
fhon. friend Mr. Somani it should not
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be considered and because it comes
from this side therefore it should be
considered. I personally f{eel that
there should be a greater inducement
for encouraging public charities and
thereto;e a larger exemption is neces-
sary in that case. I will not dilate
upon that at the present moinent, At
the proper stage I will do so,

The second point is about appeals to
the tribunal. I have carefully read
the speech of the Finante Minister. I
have no grievance against the Central
Board of Revenue as such. But 1
have no doubt in my mind that they
have a departmental outlook, what~
ever flexihility they may have. Peo-
ple must feel that justice is done, it is
not enough that justice is done in fact.
Another consideration I would urge is
this. The Central Board of Revenue
sits in Delhi. These appeais will
come from all over the country and it
is inadvisable. in my opinion. that all
the appeals from all parts of the coun-
try should have to come to De'bhi. And
the man must have a satisfaction that
he is personally heard. A district
judge in his own district will be able
to hear him more expeditiously and
more justly than otherwise, I do
not mind the first appeal remaining
with the Central Board of Revenue,

-but there should be a second appeal

on a question of fact to the judicial
tribunal as it is under the Indian In-
come-tax Act And there T am forti-
fied in my opinion because under the
Indian Income-tax Act after an experi-
~nee of several years we came to the
conclusion that it is better to nrovide
a judicial tribunal under the A-rt.

11 am.

I have outrun my time and do not
want {o take any more time of the
House. With these few words T sup-
port the Bill,

=t Qo Wto fawm (faem srefrrg) ¢
arefar oY, & 7 wod fira ofr SrATAY
|TEA & ATIO7 WY qgT N ¥ gAT WKW
# ? fedfenr ave (faafa feooly) #

off geitare frarerx &1 A2 o e
W a8 AT o # e oo
gadfiere & fedfer Az A ¥ w1
wYE wear Y aH gor gt g o
g7 | @ §h7 SAST & ATH 9T A7AT T
&Y e T g & 1 T Wy g P

¥ frerger Frdre F & it wred & f 7%
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faw wft zorar & wrg  arfd wTEET
[T Trfer T 37 ¥ a=9T @)

9% fas @& ¥ 0z dw AT 7
R¥s F AT HR IH IR AGH R &
T gy faw F¥eE ALY ) q9AT W
R §¥FT FA2Y 3 Ao o fr @
fas o3 & 3T ag faw arw 7@ fear
T, WX T TQAT q47T w2 7@
& fgg ®efaw gy sam,
I 79 fas & 9 F@ F7 HIG WIS
#rm, ag faa, F qawar g, ¥ & W
F AT (AT AT | OEEH AT LEUR
F e arw ¥ arx ag faw e arfearde
Fowrar, 39 & a2 g7 499 wRA
H T W gwFd A7 q@ £ e oW
FHEA 7 ¢ q3F F A7 WA F@E
FFfema a1 fas gafaa d s qrad §
W ITH ¥ 3¢ 9wl § FaT w0
F garaq frar 2, 3¢ gl 1 JEew
e A A owoar o fafer 7
& %I g1, 3fFT o7 Al F W
¥ ar 59| ¥ g faw zar wm
w2 x5 Pz saN g w
Fanfas o & sy fonr ST s aey
o TF 7 3T &7 FIGT Gq7 A9
g AR aA afafa Faggisrang H
FTE Ta7 Fieqd 6T ff 59 qg7 &
xo azeil #) faga adr & fr ag fawr
ZY, AT 1A §Y WY T q7q, Sfwa 4
TR Y g AN ¢ v ag fawr wrex
¥ oz aTw AT-ATEF | | aY g AvgaAr
qfe g fag eI daw @
wrer $T wri & fad qerdt aE far
aran, fwa arardr &, 9 faw 59 ¥s
& L TrAT Qi ST § A THAT T
BT § W FTHTT Y IR 5797 N 5T H
7 § faer gwar qr 7g fa=m | goeTCwY
£ #T A T 91f5d, R W 9w
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5UH 7 wigw faarmy 7df w7 Trfgd
TH TAANIT QIAT & GFA q47T9 & (77
TR #Y a7 TFT FEW E AR A ALY
w16 57T f gFar g | | A}
afg w1 v IzET, AN AT I
§ 74 w4 AN W TqIET WAAN
T fem§ = fem A
ATIEAHT a1 A IEA: WA A &
wdaTer & WA A 2w Afa W<
g weA ZT wi s &) frar 3y g
FawgnEs ¥ fagra & gafasr @y
T WA . WY AQT w1 AT THAT
g oY T ARy F gFar § A fog
qeF A Fqw A7 Ffew w7 oAvAT E
ag ®eF woAT sEwgre ® fror Ea g
S AT TgET § 1 ST S wv
wawa afawm ¥ 78 3 fs g8 Joimfaai &
g3 § 2T FT TIAT T @, W IT A9
FrrAT & g w747 figer a4 AT AT
q9a9(q QAT FAAT 3 TG, A {
gumAr g f& g9 o &0 wfys @
o frdt 7 74Y € 1 T £ a7 9%
gATX I gl & avmr foie g
T faa 7o faw #1 oo & g 1o A
frgram st §

o# 3@ 7 fo wax qfafs 7 g= faw
Y AT H TrE gAT A fovar, g faw Y
AT TAA wew WK fee § f
T F gERAT aga § Ai ® fad
T § | €W ar@ ) gurd faw
it wgew & W wlwe e g,
T & F3 AT & FE wraRe
T8 | 9w aw T W A R AT
W §AWA ATAF 7 FATGT A9 | I Faey
M xaaT G WY Ay grn wrfzg
T TF oredljTE & a9W a9 |

# &Y aIE ¥ @ oA T1GAT Ty
fe ag o 7 1 Y@ qav Frwre fe
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fasr # wrer @ g & 9 fF
B TH WITHY IH WY GHE F ATOE TR
F1 AT FE KT FE qTIEAFAT T UL |

¢ WA T§ a1 A wEaw E frag
fawr qur famr adi € 1 &m0 F wgT €0
YTHT § W qwT g g v Ay 7
TR A W | v farw F of
TLEY w1 g fgrae Aoy € | o T
FRET ¥ FE Y a7 g% W
AT W qHTAAT Y AT qHY | W
T T 39 F Hiferaw wfezq 7@ @ qwe)
whaFgaei g fFgg smn
qRT A & fag s ove fag o
sa< afafy &1 ag #gar fr w=wqwa
TYE € | 7E W A § W ag Fie-
g & faers E, ag T g A ™
¥ gEwa A& | W &7 AR TN

WH gOTa® e g iy a 8

oY fegga 7 gzt w1 F1€ faura &
fame are Fdf &

& &1 ug o argan g fr fee mmaedy
%1 oF 447 WW § wgrer wife § 3
(farma &%) &1 wfawiz 7@ @
wifgd « T & # 7 WY wrgar g fw
WX &IT ATREY AW S AT 9T A
WY get gedfe w3q s wfuywr
gl @1 arfgd | 9w % a7 W
g e SGT d@ qF AT ;WAT
o gwraar @@ Ar §wa | gafed
¥ FIEAT aga SIAHTE ) TH %
faqdta wax sfafd § g 791 =
¥e e fzar § | 7g @ve ag & wta-
wTF ¢ | g% w2 #Y foOE § 47
wvy & g gg oew & §

“In practically all countries
with a federal structure of Govern-
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ment where inheritance or suc-
cession duties are paid in the
component States side by side
with estate duty, the principle of
granting relief in respect of such
rduties whenestate duty comes to-

. be paid is well-recognised. The:
Select Committee feel that a
similar relief should ‘be provided
in this Bill also within a specifi-
ed limit"”.

q% 7o H1E HEAwE ALY Ty, W
W 74 @ve A 7§ gfee 7@ w4
Tawar g fr ag ow aga sfafamard
(Frowra€t) &1 ¥ 79 v &7 agT APF
wfed & =t ¥ ag oY vw ¢ e
TH ®1 g7 I TG WIAT AT | I
%! Y 7g ®T gy ar fF gREE
gzt fom wra T 3wt A Y §,
gt At A Wik 3g 3@ fagra
w1 ¥ FT T R N wre s
¥ ife s w1 & wfyw
TE T@AT W WHF WH ¥ SG1ET w1
ggfe 7 s awar | 9T TF W
STHI 9T ¥ Tl g7 9 I% I§
famr wwfemsr T ’

™ ¥ aE e 37 et 6k
ZAAATT & T F FgAT 2 | TTARTT aray
Farq g | ST A eE e
warfa® a9 sarar AT qIAT 1 WY
frarsrzaTai ST W AT qRATI WA
FHEY | O HILATE W17 0F JATAT qTG
|G @S &1 AT AT FATHAT F 97 JY
HT® &7 ATA & A8 WATE Al 39 Ay
QA& g q FTAAT 73 | 3fEa e
Y€ JIEATE AT § WX I & 1 AT
I T § AY I &1 OF dar A dww
T AL IATYEAT | 3/ TG F JATH HP
FT 7T T A1 FqTEr T g W
wTA qTET 597 AT RS fer w3
ATCETH w7aT § Y ¥TAH 2R F aw wrEn
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g | O s d 129 g uE ¥ fag
QF q7 AT ATfEd | W Ay famT Wy,
WTR T ITAATT FT ATAR ATAT 21 4T Fyarr-
HTFT ATAA 14T Y, &4 #1 Q& &7 &
Zxg A7 wifed | Framaa R qrawm
¥ 4@ W T X FrE qT w4 A
grar =fga

74 oF M wsarw & fv gt e
HAY 7 X €9 FT HT X 0T TF  AGY
Far§ fe frg ¥ s faar smgam
T qg 4% «ar & av fae ¥ |
gAar @3 | g Fmy 4 fF feaar
TIAT W7 GO0 | §TQ H QF HIT A0S
& f& =t oY 2am sommar 9w Ay e
T WY &y o, fow § afaer £y
At 7 v | felY #Y o &R 79
&1 a7 fae, fedt ) S€aET $4
# AT T &, T F WA ¥ w1
FTah | 3T 1T ¥ TR F¥ae FAT
A O g w1 fraw @ faar g e Qv e
Fago a1 feza & ot o7 e
& faar wdmr | a7 aga &9 A
2 | 1 & e A g # g 9 W
T wwoy ¥ & R
TT AR F99) & A9 FI T AR FEI
®Y TET SIET TEAT | AT AW ERTAATT
£ W T ¥ a9 w7 H1E 06T U
@ s v wrqw dww ¥
o AR IEAZ i Ay aw
ardi | g faret § q GeveA QAT Wfgd
fs fireq wrs are gy & € &Y ar
T HTA 7, IT G T 299 g7 Wil
T A ¥ 37 freza q Ay s awdad
(FerTfamfal) & & am

fegrs =t 7 ar fifeq  safig)
grofagd 7 gm ) xHr awg W
saT wifge fore a@ & 99 am

159 P.S.D.
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T Y AT A E A oA § 7d
faelt saf 7 fearay

T ¥ AR AR §2 439 fregae
FaAR A S & 1 A A e A WY
W s gmiagw WMAEfE
feqréde & wrgdl  gam W X §,
o 1 & fir sfama (fogm)
®T a%a g | dfwT Tgh qTARAT FALY
7 agw ag wfam T g s
T F 92 FTAERT | FATL ey 5oy
wr€o Yo 0Fo MIFFHT W & | I7 §1 FA/Y
g7ew 249 wfa Fieat & arg o1a &7 7¥er
T ayr g | ¥ AT W A AT E R
37 wfawrfeat & qrg 17 71 /w7 o
gz | A wraar g v ag fFas wd aredr
2 & uiT feed qF wradt €13 0
W I A ¥ FE wHE AT  av
firdt arg wTgdY & ‘o war §, T OF
¥ fad g, wiT ot azww gar § ag
wqrETaT @ & fd awAw g g,
fad s 2 & forg srar QY awar 2
feT uw ara gg WY g f& 57 wfewfay)
< A %1 fagare 78 & | s argey
¢ fF 3 £ witw &ar wfuwrfal &
g @ ; fsomr ¥ §Y wwit W) e
faer adbar W trare AT fadr
v & 2w e wdfrer ofr st wfawrdy
& agi § 9w vreH T § qa 99
FY T Y IgA FATKT IFATT Y EYefy
£ O Taagd s faer ao sy o
A1 AT woer g & g Arfgd | wTaTar
wrafasTegmTwifga fis s ag famd-
FrH wite w3 o sk ag fsgaar
# oY F3 | €T aO% g O T1iEd |
WY ET E-ATE 9T G AL IPH W74 |

or arg v ot § | oF faee
FOFIX & T 3T AT Y g anfed
N 7@ T T FT X gAY Forw qx
qg FT 7 g%, 9 AL [ T TH WLy
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AT 7L AR I F I ATAT R AT A &),
Ag ag 299 #Y fafwe & o1 ¥% ar
T8 AR wH 9T g9 F 9T Il 6
arzeeTar w4 | fas 37 & 7 &) faee
g @ wrfgg ot f 2w & fafae =
TT T®, AT ATX F S B AT FA FT
wag WigETd T ar & |

W | | ag Wt wgAT angen § fw
&= & wreHr w7 57 glawr f P
srfgd | s et 9T ST ST STw
o FT WS 9% 39 %7 fafesaa
 Fag ft W wmEd w3
zrar qaw fe 3w #f faferaa 9w g
7 faw vt g &Y T TaT A, wiww
g =ifgd fv wroet faferae w7 fgemr
FTH 2 9F | TTE TP STEATE

F grgm wEar f§ goee 1
GATET TNV H W IT § qarfas fas
g gugT T |

ot TSt (W A
gamfa ofr, ag I favas ofr @7
¥ wTd rET TATE ¥W ¥ gg Ay ot
® U7 § fF gw wwa gy Aot & wme-
fagt & qra g7 aeft (wfaw) § wix
§& A fora) & wrafad & ore agaewg
agr £ sy & wefaal & o §g
wwE | afgwia & qeggHra@id
g W FF & IW HY gH fAerT A1fEd |
WHIA aE § | Afwar Mg ARt
# @@ ¥ A wrawwwar € fF o wTow
wTEHt & 9T &, I I9 F 979 T @ 7
® T YHI A Aq & wH A 04T AW
forg ¥ e & 0w wredt £t W &7
v g o
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M aF wrh § ag Foqe adf
@ § WR IT N gAw faawr Tww

AR e el @ ) Ay WAy we

tfr o7 wfewrc § @ = Fra
iR w g ¥ av 5 1 @ F W
wimgmga sl g Tem
Fm qT dar Afaw  wamT qEer § ™
' Ag TR T v AR T
ITHIFAE | X T AT O A AT
et & fr ag s dar @) fie o ww
¥ dur F7aT § A AT AL WO qEHL
¥ frd & & wog W AT W
R R % dem frem wO
aifgd WX ag awwar wifgd fs ag
I 3 AT & WX PR A e A
T § 7g gATe T § W o g der
g ag 37 & grwr & fodt o ) o e
Wit %Y ag gfer & oy 9w fow oy
s ww faw &1 qrer v f Oy
WOR A9 § 0 & A A W@ | e
N fawr waww s § W
E IEd ¢ oW oW W ae
g

W o3, der e g A A
aTEw A wyr &, < wafea e aE )
oF @ g TR T afeeg & A
arer oY ot & e o # ger ¥ w3
& wrafer ®Y & | F e aff g W A
# OHT ATEA AT WAL BT ATAX ATAT
£ | Y ¥ WOR IT qA@A  wiAerr
wTedt ¥ 4§ qET WEW fF oo ww
g9q AT A% & &l W & T
forera & w2 aft gard e st st
¥ TAT & FT IT K AT W FILT
qEE AT IRTFL AT WY FCAR
BN W @A §A0T 87§ awar §,
g ¥ T9w | T WEew | WA .
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Ty T fag ;o qE @
afz wqur &r ot & ?

st RARTETeT @ aft qTETC T
FrE A forw g5y a9z A0 @ 39 w9y
T N @ awd § W1 T T WK
WY AN w7 v & fe 3 e w9 qaar
T AT & | TE T TF TG FT F4
gfrag 3 Avy smamardar
T AR S O ¥ owrEdr §
T A ORT AT Ot s § fE 29
TET AT FT ¥ 7Y vg 30 fH g
AT AT &, WGy AY AG S |

I wrafe gare Wi | St
A9 1 9z BEfF W wias
9T & AT ¥ GARITH A g TF A
# INfa @ WA &40 9¥ I |
@ 1 qg A7 & 5 @ a9a g1
TF ST T JARA I ATT | AL
o e 7 a9t 9% 33 $ I,
ata o< faae fear & 5. frm TR
FAT AT FT IATEA 3 | WK AT =A7iAT
s N fod § ag aifoamde &
ara @ T § WX 39 W gH
T A AR w AT § 1 @ qg ww Ay
cATiAT R 7 #3 faar SR I ag
fawfar & f& o e &7 faer s
aifgd WX @ ¥o #1 faq av 5
¥ $g Taar 1 wnfgd fog & s garar
JoTET 4§ | WA afy fEdt we ar
fefY demr &1 IF ¥ FANR § FF
W ¥ JNTEA g8 W}, W ¥ Hfgew
FRTQT A EoW, I« AT I FT
F1E wea &Y 7@ wr i W A g7 A W
FTIH FTGHT | G A AT FAIT
faers oY Wi 99 7 78 T Fraw w1 &Y
WX 39 7 ¥g vy & A WA
¥ g dR A g Seade

16 MAY 1933

Estate Duty Bill 6724

™3 g 37 & fod o wd
fawr o aga ow 0 &1 WA
I AT AT § | WT WL gL 0F 8T
qT 9 I T UET X AT 47 JY I &7
€ w7 & 7@ WA | e gt
HTE SYATAY ATEE 1Y T F wa e i
FTAT rfgd AT gaTt A AT qTET
HY o I7 ¥ Frfaa) £y qof &7 ¥ ¢ faw
&7 FAGT HAT A1fEd T T N6 FT
FmwT wify @@ arar afgd forw &
&9 § aTeT ¥ | T, &, A oW /-
97 &7 ¥y § afx frd & s wfeae
ST FYAT EY AT AN 7 A & IARA
# amer g g o

@A FE FT W W favas A
T & ¥ I7 & FIC A AT A7 FEAT
WqEAT TT W igd & UEH § UH
T FIT AT AGATE | I AT A
¥ ooed § WY wg @%ar 91 9
T @ g WA g | @
ff 7oA dur wEr & T EW
YW A FARIT AR T
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FRIGF AT AGIR FASTE & |
Ao wig d %y fF oW @
srgg feem o & f@, 39
feenr xasT WX wsg wW & foR
wwaard (fafare w7 & o) w7 30
aifgd anfie o wreelr A IW €Y a7
#avy gy fs AT o dar s Ag T
TH &7 § F& HA | I 7 ey a7
Y guTaT AA X A IW & I qG. A
w7 fear o fe A w7 wwar forar o
wTX AF gATX XA F A XA FAT AFTAY
ARGEECR IR L CR E ed KL
Fawr Rt @EITT R AT J|H
X fear o s waw & faa @@
¥ wWHY A GO TRH N WET W
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[ qreavar | .
faar 9T | wawT St A &1 R T fear
wWE frd @ A H s @ A
arfed | 7% A farem & sTAT T IO
ot & & gAr faar w4 starar aea
g2 § fr g JT @I F
AN T TF TE T ATAT § W F/A
ach daq qT srafer iy @i a7 gart
W &1, AN fF FadqT 2z wga0ar
T By THaT | Svar fE garefa o &
g1 91, % { ag w7 faqr & garwr A
ST AZATBTCEEI G (AR AT R
T ®Y A FT §F F7 {rg 291 Iefgq
w1 €4 A1 A HIT FTAT AFET |

TG [T N F AL G | T
& ag & fr ot TrawTr ¥ mad X
ag 77 %37 & s feara e F @ § a9
& ATl W WA IT ) qgT wiws
AW T | ¥F FT FIq AL AE
Fwzeaon I 7 fgar g | dTIFOF AT
& | 9Ty afx 7 QAY wx fyzr fea ond,
afe T gY I, & T arAar i dar
R ararg ar g, T TR qavT
# & avar A8 &, 9o afx qg f ¥
o JTAT A AT A AD AT
* wrafer fgz a@ W e & dar
TR K w4 7 1 A g7 QA #7 A% ey
dr wifgd 1

gEX A gz & fs wr R 7 Tg
sy T ar war § fFoqeg & < ad
> M NE G w@g AT
HT X WA A TEILET &1 AT I4T g
# I9 ¥ I 249 7 A0 1 g AUY
T qAA 7 g Ay R T gy
®T ] W AATHEET | A ATELE)
&7 g7 I 747 W4 § 9 AF TQ AR
& agf wrar 1 g, 7z @ v g 5 QA
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T TIF FCL, WE X7 WG AR I
faar x7 & 73 %707 57 ¥ Fe fa7 77
qZ T FT IT TFT F &Y ¥g I T00f
FTIRTT 74 g 7 &, fore wrara e
N IT AT T AT ITH N AHEAT
IR AZA AT | qi5 T3 O T AT BrEEY
FHEEAfIT (ArqRoE) § ATAAF
& 1 3feT 1o & wfafors afe o o
wredtfeqa & a ag ¥ aqq F A8 wram
A |IB F AT A(FZT | AFF A gg &
TF T AT AIRT X AT ITE

NEAITAgE F @R Lo FAC
wE AT oy gAREE A gz faig
WAT AL IWAILFTANE
fF Yo gAX &7% aF %Y fawr 37 &1
T W fgam ¥ vy Ay E
mafy A FIEAA X & 1 ATFY TN
#Y oY FATTHTR TF &1 3 Z & saar
st @ 5 mrd sl Y e sy
9T A S FACT T@T TAT E XA F AZ
Fg qT% ArqA A8 A g fr afz oF
WIEH FT AR AT THC AT,
fraraT sariz &qF gerfer & A 0§
STHEAT ®Y F W IF KT HUAT WY
HTAEAT F1 28 EY, ¥F AR QA ArAgA
#, Mg ¥ gg fefedsas A ararar
war & a3 AF TN AAT AW | q%T
DA AFATT X, ITTN A TH
¥ ¥ &rF 3re Ia g X g% ) eafwd
HIAT 17 ®1 €L | AT T ATF FT
fear sna @t wsay AN | WA AT
gy w3 ¥ fe aaY & f9q oy g w98
TR, A 7 S A @)

garafa o, q& T FwC F aga
€7 a1 FgAT 9 | TTI 9T /9 T q&F
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TwT Y, @ F AT TAT &Y FEAT qTE_
g fr gm faw ol off 3 g1 @ e
FAFT RN IT o § @ 9,
TR FrE, i A4 wgr f& “He
regards this measure as the
good God'’s gift for Lawyers.”
# sgn g fe w & G oW
yE e A @ fr feer
ug ® wgd fad agar S @
fas, wv o feoft @t ag @
uwG HTH § T W I Y 99 g
ofz qg awe & 9 99 WY A«
¥ gd wmrafer &

T FTR FAA A I e ferwd
I T g wOT owar g, A
|qTAT AT W &Y A

frr ot (st et ¥ro dwAw)
9 T R ¥ W age fwar s

ot gAY 0 & §, ag A
o T ¥ CEETTEET oI 60 (9
w1 gAET) § | few s ¥
qTE WY AAT qBATE &Y ST FT G Y
aet § &, 7% &% & wifE g w
a7 &g 37 &1 ft fasar & 1 78 qreEw
qgd NS IT T FA 3w E, wWifw
ag Y @ o & § ) o9 A
wgaT ag & & o7aT 3R ¥ werar oy
Qa GR & IW BT R AR &
Qe aga ¥ (wfew) @6 E
T WY &y AT gw, afx genT wwar
& T ar g N A0 ¥ 9w gy
T AT G AT T {1k
TS TTm & a1 w1 gw e £
* A7 it T fear e ey
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T T W Yo EWIT TE H
W AT AT I orefan ¥
q&T &t I A 516 gAY @ FAay )
f6dt & 0% amw awf fodt 7 gl
AT FATE | A T AT & WY
S ¥ TR wy S s &
e @ & 9F A g 9@ W] W
TAAT A T T § A A g & A7 |

WY A WA qTeqTA § Ager A ard
WE A X AR FT g7 S B GAAT
4 W o agd www F AE arE of ¥
TW A A T qugr e
(e ) T@X wHa wgi WY O G
¥ AT § IT H JTHEA B W19 Iy
a7 e Qmar § o &
%g FX&S dTAOTE |

————

DELHI ROAD TRANSPORT AU-
THORITY (AMENDMENT) BILL

Mr. Chairman: It is now 11.30.
W shall take up the Delhi Road
Transport Authority (Amendment)
Bill, and as soon as it is finished, we
shall revert again to the Estate Duty
Bill and the discussion wi'l continue.
Shri Alagesan,

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Ibeg
to move:

“That the Bill to amend the
Dezlhi Road Transport Authority
Act, 1950, as passed by the Coun-
cil of States, be taken into consi-
deration.”

I am sorry to troublz the House on
this last day for a few minutes with
thig small measure, This is occasion=-
ed by an oversight in my Ministry.
They have failed to issuc the notifica-

.tion required under section 1(3) of

the Act, bringing the Act itself into
force. As the House knows, the Act
was passed in 1950. Two notifications
should have been issued more or less
simultaneously. bringing the Act in-
to force under section 1(3) and estab-
Jishing the Authority itself under
sertion 3(1). The notification estab-
lishing the Authority was issued. but
due to an error the other notification
was not Issued . This 18 the reason
for bringing this Bill. Clause 3 :s
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the Bill provides for the validation of
gll actions that have been taken both
by Government and by the Authority
during this period. It is a very for-
mal clause. The whole Bill is a very
formal - one, and I hope the House
will not take long to pass it.

Shri Nambiar (Mayuram): I wish
to say a few words.

Mr. Chairman: Let me place the
motion before the House.

Motion moved:

“That the Bill to amend the
Delhi Road Transport Authority
Act, 1950, as passed by the Coun-
cil of States, be taken into consi-
deration.”

Shri Nambiar: This amendment 1s,
of course technical and tries 1o
validate certain actions taken. So
many actions have been taken under
this Act. I do not question &ll «f them,
but 1 wish to refer to some of them,
particularly in regard to the treatment
meted out to the staff, e.g, conduc-
tors, drivers, workers etc. I have re-
ported to the hon. Minister several
instances as to how these men were
treated. In many cases, the actions
were grossly unjustifiable. The c_;eneral
Secretary of a Registered Union re-
cognised by the Authority has been
discharged on a flimsy ground. His
name is Sharma. He ig a conductor
himself. This instance was the sub-
ject of a question in this House. He
has been discharged for the reascn
that he gave a passenger the wrong
change, i.e., instead of paying back
two annas, he paid back one anna.
That was the error committed by him.
and for that he has been discharged.
When thig matter was taken up, I was
old: “Oh. it is only departmental
action. It has nothing to do with
Trade Union activity.” The fact re-
mains that this man is the General
Secretary of the Unlon. This dis-
charge created a lot of tension and
excitement. Maintenance of service
wag threatened. There was a strike.
The men waited on the General
Manager in a deputation and demons-
trated before Scindia House. But
the man has not been taken back yet.
This discharge was a grossly illegal
action. Government and the Authority
were not satisfled with this. They
have suspended half a dozen active
Trade Union members in the shed.
That happened only a :month back. I
can give you the names. I have al-
ready communicated the names (v
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the Transport Minister. They were
all active memhers of the Trade
Union, executive members. They were
suspended all of a sudden. The rea-
son given was that during their off
itime inside the shed they conducted
some demonstration. Subsequently I
negotiated with the Transport Minis-
ter and they were asked (o give
an apology for their mishehavicur.
That is the term they used, but
they never misbehaved. Now
after long negotiation, they have been
taken back. So, their Trade Unijon is
being hunted. and ail sorts of indirert
pressure is exercised to make the
Urion work not in the interests of
the workers. but. to support whatever
ic done by the D.TS. authorities.

Apart from the lzborur problem, 1
have to submit to you about the
transport service, I have gol a!l res-
pect for the Transourt Mmister, but
I can say that the feel'ng of the ~oin-
mor. man in Delhi is that the trans-
port service is most unsatisfactory.
Even if you wait for hiuf an hour or
45 minutes.... .,

SEA XK. Basu (Diamoni Harbour):
One hour.

Shri Nambiar: I do nnl know your
experience, you may hive a ecar, but
the persons who are travelling by bus,
even if they wait for 30 or 40 or 45
minutes, they will not get a bus.
There were occasions when people,
after waiting so much time. had to
walk and go late to their offices and
undergo a lot of difficulty. 1In the
peak hours, in the morning as well as
in the evening, there is so0 mucn rush
that the people are not getting the
benefit of the transport service. It is
said that recently they have put some
more fleet of buses but the service as
such has not changed, It is not only
my experience. It ig the experience
ot the Delhi people.

With regard to the buses. their capa-
city and malntenance, I nave much to
say, because the D.T.S. men—the con-
ductors and drivers—have told me
that it is impossible on certain oc-
casions to run the buses. Many of the
buses are unserviceable except in
extraordinary. circumstances because
of the efforts made by the staff. Peo-
ple get frightened when they see the
buses coming and the way in which
they behave. And recently there have
been some severe accidents. I amnot
condemning the D.T.S. as such, but
I say much attention has to be pald
towards the future of the Delhi Trans-
port Service.

-
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Here they have. got thig authority
and it must be given legal status. Of
course, it was conducting itself with
no legal status so far. We are going
to give it, and that too with retros-
pective effect. Only yesterday we

ssed a Bill with retrospective effect,

his is another Bill to be passed with
retrospective effect. At the same time,
what are the guarantees given to this
House and the people that the D.T.S.
would improve? There was a General
Manager whom they have changed.
and a new man has come.. I have no
personal quarrel with him. I do not
know him, but he is, I have heard com-
plaints from the stafl, not a person
liked by the staff because he is a
person of experience in the General
Motors etc. 1 do not go beyond that,
because the Minister will say that he
is not here to defend himself. He is
not - a person liked by the staff at
present. That is the trouble. He
wants to create some sort of disrup-
tion among the staff so that this re-
cognized and representative organiza-
“tion may be by-passed and some sort
of workers' committee or some sort of
the staff council is brought in sup-
ported by the officialdom. Therefore.
the Delhi Trasport Authority requires
thorough change, and the Delhi
Transport Service also should warrant
a closer attention of this House to see
that it is well cmductgd.

When I go and represent the matter.
the hon. Minister says: “After all, we
are only here to supervise; and it is
the Authority which has to do every-
thing."” And when we go to the Au-
thority, they say: “Why do you come
to us. Go to the Minister. We can-
not give answer to you. We are
small persons, executive people. We
cannot deal with it.” I hesitated to
go to the General Manager on many
an occasion when there was a crisis.
When there was so much trouble here
in regard to certain communal teamsion
there was an attempt Lo stop the bus
service by attacking the staffl from
within. by suspending the workers, so
that the workers may go on strike.
What communal bias that officer had.
I have my own doubts. I brought it
to the notice of the Authority that
these people may be working in league
with certain persons. So it requires
careful scrutiny and the officials on
whom we have suspicion’® must be
searched. They should not be allow-
ed to go anywhere.

In the capital City of Delhi, when
~we come here we see that the trans-
port service is so bad. I am c¢oming
from Madras. We have got a Gov-
ernment bus service there, and it is
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thousand times better than the service
here. ] can claim it. Therefore, we
have got to provide.....

Shri Radha Raman (Delhi City):
On a point of order, Sir, I should
like to know if the hon. Member can
speak about the grievances of the
D.T.S. staff. Is it within the scope of
the Bill? Are these relevant points?

Mr, Chairman: When this Bill s
under consideration, every hon, Mem-
ber can oppose the Bill. can support
the Bill. and the Bill can be opposed
on this ground also. Therefore I do
not think this point arises.

I would reguest the hon. Member
to be brief.

Shri Namblar; Yes, Sir. I shall make
it brief for the convenience of the
Minister—and today is the last day.

My difficulty is this. With regard
te the !aw, why should there be a law?
They say they have got something like
300 or 400 buses, and they have gol
their own factory, and they have got
their own staffl—not much paid, They
are ill-paid I know, less paid than in
Madras. Why should there be so much
of law? Did the Government go into
the auestion and conduct an enquiry
into the matter.

The staff themselves. through their
union, have volunteered so. much of
help to the authority saying that this
can run on a profitable basig if certain
routes are well-planned at peak hours,
if certain time-table changeg are there
if certain so-called condemned buses
are brought into repair with the help
nf the staff. If there is consultation
between the Union and the Authority
concerned, if the union and' the wor-
kes are taken into confidence, things
can be improved and it will be far
more better than itistoday, But they
do not want the co-operation of the stalf:
they do not want it to be economical;
they do not want to see that the Delhi
people are better served. That is my
grievance. Otherwise, in the capital
City of Delhl you can yourself imagine
such a thing can never happen. I'can
understand it in the mofussil, if it is a
district centre. Therefore, it requires
careful c¢onsideration, and this House
must watch.

We, can, of course, allow this Bill
to be passea. but all the illegal acts
committed against the staff and their
Union must aiso be rectified and the
persons concernea must be reinstated,
and better co-operation should be
achieved between the staff and the
Authority. This is my request. Of
course, I am making the request to an



6733 Delhi Road

[{Shri Nambiar]

empty bench. The Deputy Minister
is here. The Transport Minister s
not here. Anvhow. I have to make
a request to him. and 1 hope he will
certainly consider the matter.

Shri Dabhi (Kaira North): While
supporting this Bill. I would like to
say a few wordg on the working of the
Delhi Transport Service which is
. operated by the Delhi Road Transport
Authority.

I have previous experience of the
public buses running in -everal cities
of this country, wviz., Ahmedabad,
Poona, Bombay, etc, but I have
never seen a cityv where the service is
so irregular, so unpunctual, so in-
efficient and wherein the rates are so
high as in this transport service. In
most of the routes if you go half a
furlong even. two annas are charged.
That is about thz route.

About negligence and complaints, I
had made one complaint in the first
session against the rude behaviour and
conduct of a conductor. It took about
four months even to finish the
enquiry and come to a conclusion.
And that after repeated reminders!
After four months they say that they
have taken action, and that without
contacting me even.

Then, about the
drivers. We know that in every bus
service it is the duty of the conductor
to give information to the passengers
or supply information at Jleast to
strangers. Several times I myself and
Pther passengers have asked them:
When will this bus start’, ‘Where will
it go' eté. and their answer has been
‘I dp not know'. Every time the con-
ductor says that he does not know.
This is the conduct of these conduc-
tors. In many cases when a bug ar-
rives at a bus stop, before passengers
get in the_conductor gives the whistle
and sometimeg passengers fall down.
Sometimes even before the conductor
whistles, the drivers start the bus.
This is not solitary instance. I myself
have experienced such cases several
times. Only a few days ago I had
such an experience.

As regards punctuality and regu-
larity. T want to relate gome of my
experience. At very few places time-
tables are fixed. Only a few days ago
I had }vrituen through the Secretary
of ‘Parliament and then they put up
some time-table at some places. Even
at a place like the Secretariat, from
where about a dozen buses start. up
to this time there was no time-table.
When I wrote to them, they fixad

15 MAY 19853

conductors and

Transport Authority 6734
(Amendment) Bill -

time-table at one or two places and
there a'so the times are not given.
They merely say that every 15
minutes or 20 minutes or 30 minutes
the bus will come, So, the passengers
de¢ not know when it will arrive and
when it will start. Several times 1
have had to stop along with other
passengers at ‘the Secretariat. We
have had to wait for 20 minutes, 3¢
mirutes and 40 minutes and then
afterwards we have had to walk in
order to go to North Avenue. Only
a few days ago we had such an ex:
perience at the Secretariat bus stop.
It was raining at that time, The
starting time of the route No, 15 bus
was eight in the evening. After 20
minutes a bus was to start, then an-
other affer 30 minutes. But I arrived
there at eight p.M. and we were there
up to nine p.M. and in the rain. No
hus came, there was no tonga and
I znd other passengers were drenched
ard we had to go to North Avenue
welking.

Then there are several instances
Foth of negligence of service and bad
conduct. My hon. friend, Mr.
Nambiar, wanted to sugeest that only
Ligher officers were negligent, 1 say
that the conductors are even mor‘e
negiigent. So also the drivers. I will
relcte an instance of a few days ago.
The starting time of the bus from the
Secretariat was twelve. There were
two buseg for route No. 15. But tl'_ley
jeft the bus and went away saying
their duty was over, I do not know
wlhether their duty was over. But no
bus started and we had to go to North
Avenue walking.

So thig is the position of the service
Of course, 1 have drawn the attention
of the hon. Deputy Minister to this
<tate of affairs and he has promised
t» Jook into the matter. But I still
wanted to bring to the notice of this
House the state of affairs in Delhi.

LastL{. this is the capital of Indi:
and here we must have an ideal bus,
service So even from this point of
view also, I hope Government will
ecee that all this nemligence. irregu-
larity and unpunctuality is set right,
and ar. ideal bus service is run in the
capital of India.

Mr. Chairman: Before we proceed
with further discussion of this Bill, I
will request hon. Members not to go
into very deep details about any de-
fects in this service. because after all
it is a very small Bill and ig techni-
ral. Hon. Members may make out
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any points in brief if théy have got
any grievances of this nature. But
if they go into details of their ex-
periences, it will take a long time, I

should think this Bill should be

firished within a very short time; we
should be able to finish it in five or
ten minutes.

Shri Bogawat (Ahmednagar South):
1 do not want to repeal what my
friend, Mr. Dabhi, has already said.

‘' But it iz a disheartening thing that

the bus service in the capital city
should be so inefficient that people
have to wait for hours and hours.

Yesterday | had writlen to the Minis-

fer I can say that only two days
back about 200 people had to wait for
nearly an hour and a half on route
No. 27. and the eonductor came and
he took only four or flve people and
went. away. So many ladies and
children were left there and they had
to hire some tonga or some taxi or
some other conveyance. We have been
experiencing this for a year. Here
in the capital city the bus service
ought to be a very ideal service. Just
lock at Bombay. How efficient the
service is. I say this is all due to the
negligence of the embployecs. They
do not care for the public and the
management s not so strict as It
ought to be It is the duty of the
to look tn the
convenience of the public. If they
d¢ not do it, thev are not discharg-
ing their duty. Even Members of
Parliament are inconvenienced. What
about tie poor ordinary people?
I.adies who had to go to Vinay Nagar
or Lajoat Nagar at night time could
not get any service. There were no
toneus also. It is very disgraceful on
our part. when the Government s
managing all this service, that peo-
ple should be troubled and in-
convenienced.

So I want to bring this to the notice
n! the Government, The officers and
oll the employees should behave pro-
perly ana do their duty. 1 can say
this is all due to the instigation of
some people. These conductors and
the employees are behaving so badly
that they do not care for the public
convenience. So my humble sugges-
tion is that the Minister should note
all these things and instruct the
officers also and see that this service
is as efficient as in Bombay.

st Ty oo wATafy S, v fawaw
& g N § ¥ wex Aral B WY & g
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a7y ot 7 Fg war o fs FYOTE
£ | garfiat o el & an §, wewes
¥ WUA  WEAErT & A A, v &
w@H & a1 & ot W ad agt 9%
& 7€ 37 § o Y @ fear
AT GFAT & | WEA & WA qATA
e & T ¥ N o oo
‘!'If&( t & @0 o Tqe &I
e fgaa  aww W =T
¢ o oot ot q@ o qavog &
W Ay qfew @ 1 Qwddew
(g¥ed) a1 g qurT qwE o
wy & fm e mmel W
W qTE = 87 ¥ Wy fawy gom
@ o T g fr oagw AR g
e H gt e s § fow
¥am Fw=T agy @ oF A W+
wrd & 1 S wY O g & e oy
qget § ety awelts gyt &, frerht
frey 27 % g7 G 9 @F H A
§ o wf o1 w< aw fd § 1 77
AT AT wr g g ) e F om
WX AT ¥ WX qaverg fEwET A
g Wt ag 7z & f& ox faw o am w0y
Qx (dmifea) sm & 6 2o ard,
te¥o ' A FTH F AT wfed v
o T g W o oy
ow g Wi | g% e & wa Al & o
& #fgzer § 7wy ¥ i g 93 aifaar-.-
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[t T =
‘qz W g, fafrea o & o aard
FET G & Wiaga g faeelr

AezwAE g | AT T T TATFA

T A § T TG T AT AT
-gran g fe v e | 7 fas 9w wafE
% frdy foedare oy &, 7 fod 39
F oY GUETEAT a1ST § I9 A, qfew
fafredY a% 7 g ava w1 eqver 7 fwar
f& ot Favee aaar gare feqrd-
Hz A @ & M IF N =y ¥ ey
TH T g | T T F A@ A
famt ft A ¥ AN F AR W
% U & 39 1 g a=ry F FA
FAT HT AL FAT TS0 4T FE FTT
‘qE | TR ATEHH G 1 TH & fag ga o
L =T A & | T AT gL A
QA WY & Y gF g% wE A@Ar
wifgd W & ag s 5 grow &

T o Ty g ferer A § R W

g ag A fear 9w, @1 @ 7@
aarm ag 5 @7 arw o o e
(safaeat) v aorg &, av forr weerara
N AP YU T GEE I H T A
TRz & ar feadde § W oS=*W
TEMAT § | W W WER F A, gy &t
W amg At INA i & @ IW w0
aF ¥ WA AFAQTET WIT FT ISTAT
qgar & WY I ¥ goerC w1 Sfew
(sfersat) FwaT &rar § | 39 & A S

AT TIAFE T AANAT§ 7g FA G AT

wT AT7 HIT FT SGAT G A9 G |
FNLAZ H1E &Y AT A AT HT AT,
N A gz guET I Iwar § fF wg
aw tm;ﬁ}f ary & fwa w1 7w gy
foar wr a6a1 § 1 Xq W T a7 @S
AT 947 | ¥ oF o e e

v
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AT I1d gt 9 T gy, ot 9
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R oF £fe9¥e Roged wafed (e
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graw et € g fF fom & afd a8 war
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it &g AT 9T IT HEAAT A
arafaa) ) ey agg W FITHR T
frqr o faver feraqrdt = o8 ¥
afeq = W &, wifs @ O
TR Y 7377 FT OF  AgT AT
Ifgr aar AT § | W WEHIT &
e @ faw w1 N fF g
A @7 AT @ q9E (§997) wIw
g R qg Iniz w31 § s aarw afy-
FAM W o § § a8 9 T4 g
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fis i o= oge 7 et g€ 6 W
W T #1 AF v § gark fag
gt &, 9 faw & o &3

12 Noon

Mr. Chairman: It hag been suffl-
ciently discussed.

Skri Raghavaiah
five minutes, Sir.

Mr. Chairman: Yes.

Shri Raghavalah: Before giving
assent to this piece of legislation
brought to this House for giving new
life to the Act, we would like to give
a few suggestions t¢ the Government
of India for running these D.T.S.
buses in an efficient and useful man-
ner, uscful to the public and 1o the
wcrkers also.

(Ongole): Only

Before making any suggestions, we
would like to criticise the present ad-
ministration of the D.T'S. I do not
want to add to the catalogue of
grievances that have been made by
hon. Merhbers both on this side and on
the side of the Government, Suffice it
to say at present, that a stage has came
when inefficiency in the running of
the D.T.S. will not be tolerated even
for a moment. Grievanceg after grie-
vances have been made against the
workers of different strata Before
going into that. let us consider for a
moment whether the salartes vaid to
these employees are living wages at
all. A conductor gets less than Rs,
100 and a driver gets at the most Rs.
100 or Rs. 110. Sir, you know how
difficult it is in this city ......

Mr. Chairman: Salaries of wor-
kers are not germane to the considera-
tion of the present Bill. This is a
forma]l Bill and 1 do not think that
in this discussion we should go intu
the question of the salaries of drivers
and conductors. However. as he has
started it. I will request him to be
very brief.

Shri Raghavalah: Sir, you know
that even for Rs 70 or Rs. 80 it is
very difficult to get a small house with
one or two rooms in the city. It is
sickening to look at one or two
room houses in old Delhi for
residence. Under such inhuman
conditions, you expect the drivers and
conduetors to work in an efficient
manner. I do not want again to go
into the depths of the workers’
grievances. The Minister of Trans-
port must know them a great deal
Al] that I would like to appeal to him
is to have a human understanding and
enable the workers, the conductors
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and the drivers in the transport
services to work, ° Sir, you know in
the International Labour Conferences
it is an accepted truth that therc
should be eight hours work and the
workers .should not be asked to work
more because it will result in pre-
mature deathg and premature loss of
vitality. Even at this stage, the very
fact that the hon. the Railway and
Transport Minister has not recognis-
ed this simple truth that there shall
be only eight hours work and not
more is really deplorable.

I would just like to make a few
ruggestions for the efficient running
and administration of the transport
services. The first thing is that you
should not go on asking the drivers
and the conductors as to the timing
of the buses, There shou!d be a no-
lice board at the Secretariat, at the
place from where the buses start and
according to the time table the buses
should start. One bus comes at
4.2 p.M, and another at 422 p.M. The
huses are running at 20 minutes inter-
vals. You know that in Bombay angd
Madras and cities like that you have
got bus services at filve or ten minutes
intervals. The people need not stand
in queues as they stand before ra-
tion shops whenever there is food
scarcity. That should not be the fate
of passengers esoecially in this czpital
city of New Delhi. It should not be
the lot of passengers in the capital of
India, It is also a deplorable fact
that the buses do not run to time.
Sometimes the buses do not have
lights, Yesterday night I wanted to
board a bus; the conductor told me
that the bus will not be going to its
destination as there were no lights.
In the case of the next bus into which
I rot the holding rod was broken.
This is the way in which the buses
of the Delhi Transport Service are
run. I have come to *know that they
have a workshop, It is surprising
that in spite of it the buses should
ply in this way—with lightg not func-
tioning, the holding roads broken, etc.

For the efficient functioning of the
service, the following are necessary:
better conditions of service to all
the employees. from the lowest to
the highest: confirmation of the tem-
porary staff; increase the frequéncy
of the buses. say flve minutes or ten
minutes. There should also be pro-
per distribution of buses on the
routes. For instance. certaln routes.
like. Goal WMarket. for instance re-
quire a greater number of buses.

{ hooe th=a hon. Minister will take
intn ennsideration all the sumgestions
and give effect to them immediately
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and not make promises only to be
broken, .as is the case with the Gov-
erment of India.

Shri M, S. Gurupadaswamy (\y-
sore): This Act was passed in the
ykar 1950. This amending measure
fs sald to be fo correct a technical
error. But it is a substantial error.
Government have falled to imple-
ment the Act though it was passed
three years ago. They say that through
oversight they could wnor impiement.
this Act, I have of late been observ-
ing that this Government is specialis-
ing in the art of oversight; also they
areh specialising in the art of short-
sight.

Shri S. 8. More (Sholapur):
about insight?

Shri M, S. Gurupadaswamy: My
hon. friend Mr. More says that they
are not showing any insight. I want
the hon, Minister to show hereafter
at least better insight into this matter.

I want to refer to one or two im-
portant things about the management
of the Delhi Transport. 'Jgain and
again on the floor of this ouse we
are complaining that this Govern-
ment is most inefficient, most in-
competent to manage its affairs. And
that is most reflected in the D.T.S.
The ineficiency in this case is hun-
dred per cent. or it will go even more
than hundred per cent. This bus
service cannot be called a service. It
= a mess-service.

Shri S. 8. More: Disservice.

Shri M. 8. Gurupadaswamy: Yes.
And you are rendering a geat dis-
service to the country. People come
from overseas to this country and see
that the bus service in this capital
city is most disorganised and in-
cfficient. It is a sad commentary on
the efficilency of the Government.

I want to say one or two things
about the management. People have
complalned that it is not properly
managed. Some of them have com-
plained... .

Mr. Chairman: Much has already
been said. I would request the hon.
Member not to repeat them.

Shri M. 8. Gurupadaswamy:
on'v make one observation.

Mr. Chairman: Has not the hon
Members said enough so far?

I
Shri M. S, Gurupadaswamy: Only
grievances have  been
the House.
Each Member hrg a catalogue of
But I have to make
The staff in tha

What

1 will

some observations,
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‘D.T.S. have not been provided with
-enough amenities and comveniences.
The inefficiency is ovartlv due to the
scriminal neglect of the staff. If you
want to improve the efficiency of the
service it is imperative that you
should provide a high standard of
amenities to the stafl.

I am seeing overcrowding every-
‘where. If you want to avoid over-
crowding and if you want to regulate
passenger traffic you must increase the
number of buses, Many M.P's from
the South Avenue are complaining and
Mr. Basu was telling me just now
that there is not one single service
available from South Avenue to Con-
naught Place or any important cen-
‘tre in the city.

It is necessary that the whole
matter should be considered and the
‘DTS, should be well planned. well
organised and well managed. [ leave
‘it to the hon. Minister to take pro-
per steps to see that the service is
conducted properly.

Shri K. K Basu: [ wish to raise one
or two points. Sir. I shall not repeat
4 single word of what has been said.

Mr, Chairman: Why did he not
:stand before? 1 have been allowing
Tepetition also! I would reauest the
‘hon. Member to be wvery brief.

., 8hri K. K. Basu: Absolutely brief
“Sir. ,

1 would only urge the hon. Minis-
‘ter to explain the legal position re-
.garding certain contracts entered in-
‘to on the authority of the President.
‘Clause 3 tries to validate certain ac-
‘tion taken under the authority of the
‘Delhi Road Transport Authority Act.
‘But as you know, our Constitution
envisages that contracts entered in-
‘to in the name of the Union can be
«done by the President or a properly
authorised .body. What I would like
‘to know is this. Suppose a certain
thing has been done on the au-
‘thority of the President delegated to
wcertain individuals or officials con-
nected with the transport body, On
the basis of that authority he might
have entered into a contract with
‘third party. I want to know whether
section 3 of this Act is sufficienf
validation for all the actions done
‘under the authority of the President
as envisaged in our constitution.
Sir, you are an eminent lawyer and
Yyou took a leading part in the fram-
ing of this Constitution.

Shri Alagesan: I am grateful to the
Members who participated in this de-
bate and made various useful and
Selptul suggestions. I shall take the
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last point first. We are assured by
the Law Ministry that clause 3 which
we are putting in is sufficient to
validate all actions that have been
taken including contracts entered in-
to and various other acts that have
been taken in pursuance of the obli-
gations that havz been placed both
on the Central Government and the
Authority, This clause is sufficient to
validate all those things. I can as-
sure the' hon. Members that there is
no further legal difficulty about tius
matter,

The bringing of this Bill, for this
particular reason. has done some
good. In a way it has given an op-
portunity for the hon. Members of
this House to focus their attention on
the working of the D.T.S. I can, at
the very outset, say that we are not
very much satisfled with the way in
which the D.T.S. is working. We
would like to provide more ameni-
ties. remove the present irregularities
and the unpunctuality that has been
eomnlained about and put the serviea
on an even better footing and it is
good that the Members of this House
had occasion to pass these remarks.
I am in entire agreement with the
Members who said that in thig capital
city, we should provide a capitall bus
service which should be a model and an
example to other services that gre run
in other cities. As it is, I am sorry 1
cannot claim that and I can assure
the House that we shall take every
step to improve the conditions that
are at present obtaining. That does
not mean that severnl improvements
have not already been effected.

Many members of thig House ought
be familiar with the old and rickety
buseg that the old GNIT Company
was running in this city. Those who
have seen the GNIT buses will be able
to realise what an improvement the
present bus service offers and there
are many Members in this House who
have had occasion to trave! in the
old buses and who also travel in these
DTS buses and they can realise the
improvements we were able. to effect.

In this matter, I can tell the House
that many members of the public snd
also hon. Members of this House as
well as the other House have com-
plained to me personally of the weay
in which this service is working.
Especially I should like friends wha
are interested in labour to take note
of this point, especlally about the
courtesy aspect of the conductors and
drivers. In fact, an hon. Member of
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this House complained to me that a
small child fe!l down from a bus and
hurt herself because the bus was nnt
stopped sufficiently long for the child
to get down and for other passengers
to get down. 1 can enumerate cases
that have come to my notice but I do
not want to take the time of the House
We are looking into all these things.
In fact, a school has been started to
give training in courtesy and in other
aspects to the staff but I am sorry to
say that the Union is not looking with
favour upon this effort. I hope the
Union also will co-operate in this and
cee that maximum courtesy ig shown
to the passengers. After all, We have
to develop a new philosophy both in
the minds of workers and others, It
is not the Delhi Road Transport Au-
thority or the Central Government
that is the master of this bus service
The real masters are the passengers
who travel by paying. Drivers and
conductors are bound to be courteous
and helpful to their masters. I wish
those  friends who are very much
interested in labour welfare take note
of this and also take proper steps.

As far as increasing the amenities
to the public is concerned, we have al-

ready got about 34 buses in February -

and put them on the road. But, many
of them are on replacement account.
We hope to get another contingent of
30 buses by the end of July. Before
the financial year is out. we hope 1o
get also another contingent of about
70 buses. Many of them may go to
replace old buses. But, still the nums-
ber of buses on the road will be more
than what it is at present, and will
bebﬂlmd'etﬁt to pgictve satisfaction to the
public with res to regularity, punc-
tuality and all that. . i

My hon. friend Mr. Nambiar said
that the buses are not in good condi-
tion and the workers are afraid of
taking them out on the road. It is a
fact that in the several routes. we have
to miss the scheduled timings of
several buses every day. This is due
to this fact. Though the buseg are
there ready in the shed, the drivers
and conductors who have to take out
the buses do not appear at the last
rioment. The buses are in good ron-
dition; but they are unable to take out
the buses and several buses have to
be ‘missed on the various routes.caus-
ing great inconvenience to the public.
To obviate this. the Authority bas
necessarily to employ daily-rated peo-
ple. Here, I cen say that a large num-
ber of these daily-rated people have
been put on the monthly rate basis.
But, still when the employees who
have been employed on the monthly
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rete basic do not turn up at the last
moment, and thereby cause a

aeal of inconvenience to the public,
the Authority has to resort io employ
dally rated people, so that the buses
which are in a good condition may not
be left in the shed. Now, there are
two depots. We want to increase the
mumber to four and the work is on
hand. Also a pucca workshop is be-
ing built and then, we hope to keep
the buses in a much better condition.
I think that is all as far as the pub-
‘ic aspect is concerned.

Shri K. K. Basu: Then, the Mem-
bers aspect?

Shri Alagesan: My hon. friend Mr
Nambiar was pleading . for proper
treatment to the employeeg in the bus
services, drivers, conductors, ete. 1
can quote a few figures which will
chow how they are treated. whether
they are treated better than before or
not. The average pay—pay and other
allowances included—of a driver is
about Rs. 127 whereas formerly he
wag not getting more than Rs. 85 A
conductor at present is getting about
Rs. 104 whereas formerly he was
getting round about Rs. 80. Then the
number of buses that are now running
is roughly about 193 whereas the >ld
bug service was running only about 120
buses. The total number of employees”
in the old GNIT was 1200 roughly.
"“he present number of employees is
1760. So. there is an increase of about
47 per cent. in the strength of the staff,
but I would request you to look into
the total wage bill. The total wage
till which was previously Rs. ten
'nkhs approximately is now about
Rs. 28.4 lakhs. i.e. for an increase of
47 per cent. in the strength of the
staff. the wage bill has shown an in-
rrease of about 150 per cent. These
firures will show whether there are
better cornditions obtaining for the
workers or not. As I said, a large
number of daily rated staff have been
brought on the monthly roll. Rest
room and canteen facillties have heern
provided. A Chief Medical Officer
also has been appointed. He is
required to go round the families
and treat even the familie of
d¢he workers, A . recreation mn! al-
so have been started. A Labour Wel-
fare Officer has been appointed and
various steps have been taken. Labour:
has been associated with the D.R.T.A.
Advisory Committee by taking a :u-
presentative of the labour organisa—
tion. These are the steps taken with
regard to the questinn of treatment

of labour.

My hon. friend Mr. Nambiar has
raised the question of an individuak
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employee. He raised it previously alsa
through a separate question. Though
I should not like to take long, I should
like to place the particulars of that
case before the House. This conduc-
tor whose name is Sharma, has been
in service from 15th August, 1948.
His record of service has been ''ni-
formly bad. From 15th August, 1948
to 30th January, 1951 he was warned
thrice: strictly warned twice; caution-
ed once; severely reprimanded once;
finally warned once; last chance given
once. and his good conduct bonus
stopped thrice. This ig the record of
this employee. He has been the
General Secretary of the D.T.S. Wor-
kers Union since March, 1951. The
management was very lenient in deal-
ing with him in all these cases of
irregularity. On 29th October, 1952
he wag charge-sheeted for some fur-
ther irregularities. namely, misappro-
priation of revenue and serious mis-
conduct. His explanation was consi-
dered by the Departmental Committee
consisting of A.G.M. Administration
A.G.M. Traffic and the Traffic Superin-
tendent, Karol Bagh Depot., which has
been set up by the G.M. for examin-
ing cases of misconduct of employees
It is usual for this Committee to in-
vite representatives of the D.T.S. Wor-
kers Union as observers at the Com-
mittee's sittings. Whild the case of
Suresh Sharma was examined, and he
was heard in person by the Committee,
Driver Balak Ram, the Vice-President
nf the -Union, was present throughout
the discussions. It is reported that
Balak Ram was convinced of the cor-
rectness of the charges, but he desired
that Suresh Sharma may be given a
last warning. The Committee recom-
mended termination of service with
effect from 28th November, 1932.

[Mr. DepuTY-SPEAKER in the Chair.]

Suresh Sharma appealed against this
recommendation of the Committee,
but the D.R.T.A. decided to reject the
appeal and terminated his service. This
in short, is the history of this parti-
cular individual, .and I leave it to the
House to judge whether this particular
individual was shown all the c¢nnsi-
deration-—and in fact. even more ~onsi-
deration and extra consideration than
is due to an employee—or not. I Lave
nothing more to add.

I am sorry, as I said in the begin-
ning, for having troubled the I[fouse
with thig measure. We sincerely re-
gret the error in not having issued the
notification, and I "apologise to the
House for the error. I hope the mea-
;ulre will be passed without further
elay.
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Shri Nambiar: Arising out of the
answer given by the hon. Minister to
my queries, may I seek some clarifica-
tion? He gave the details of the pay
and allowances, the total wages bill
etc. of the staff. May I ask him whe-
ther the staff are working for eight
hours a day or more...

Shri Alagesan: Yes.

Shri Nambiar. Let me complete my
query: may I ask him whether a single
one of the employees has been pro-
vided a house in the city, or whether
anything in that direction is contem-
plated and whether any houses will
be constructed for any of this staff?
As we understand, the D.T.8. is going
to be perrnanent in Delhi, whether
these considerations are there, gnd I
want to know whether those drivers
who have to come to duty at flve in
the morning ete., are provided " with
sny bus service ur given a cycle or
any other facility to come because:
there is...

Mr, Depaty-Speaker: The hon. Mem-
ber is making another s

Shri Alagesan: He is making =&
supplementary speech on the Bill.

As far as the hours of work are
concerned. they are required to work
for nine hours with one hour rest.
Including this one hour of rest. they
are asked to work for nine hours.

The housing problem has been
brought in in this supplementary
sreech. They are all inhabltants of
this rity, nnd like other employees ~f
Gcvernment, they have to come by
bicyrle or other conveyance. I have
nothing more to add.

~ Mr. Deputy-Speaker:
18:

“That the Bill to amend the
Delhi Road Transport Authority
Act. 1950, as passed by the Coun-
cil of States, be taken into consi-

deration”.
The motion was adopted.

Mr. Deputy-Speaker: There are no-
amendments to the clauses.

Clauses 1 to 3. the Title and the Enact-
ing Formula were added to the BilL

Shrl Alagesan: 1 beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motian moved:
“That the Bill be passed.”

The question
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Shri B. S. Murthy (Eluru): I May I speak,

want one clarification.

Mr. Deputy-Speaker: What is the
.point. '

An Hon. Member: You may speak.

Shri B. S, Murthy: I am not speak-
ing. 1 am only putting a question,

May [ know whether the Minister
is aware that there are several of
these drivers and conductors ‘who
‘have been making requests that
some facilities should be provided to
them for their conveyance from
their respective residences to the
place where they must take out the
‘buses? May I know whether the
Minister will see that at least a spe-
-cial bus is provided to pick them up
.at four o'clock or five o'clock in the
morning so that their inconvenience
will be lessened?

Shrl Alagesan: I have to inform
that staff buses are provided to bring
‘the operating staff from their houses.
‘There are enough number of buses to
bring these employees.

Mr. Deputy-Speaker: The question

‘is

“That the Bill be passed.”
The motion was adopted.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: Now, there is
-an half-hour discussion.

An Hon. Member: We cannot be
-taking it for another ten minutes.

Mr. Deputy-Speaker: We will take
it up and disperse flve minutes ear-
‘lier. There is no harm.

Shri Vallatharas (Pudukkottai):
In the light of the statement.........

The Deputy Minister of Finance
{?3!;1 M. C. Shah): It was fixed for

Mr. Deputy-Speaker: Now we have
‘finished this. Am I to proceed then
with the Estate Duty B:ill? .

Siﬂll. Ranbir Singh (Rohtak): Yes,
-Sir.

Mr. Deputy-Speaker: If I take up
the FEstate Duty Bill, I will have to
close it at 12-45. We are at 12-35
now. If the hon. Minister has any
:r;c_‘ggvenlence. I will put it off to

Shri M. C. Shah: The Finance
‘Minister is going to reply. He is not
here. Anyhow. I am here. We may
-~ontinue.

Ch. Ranbir Singh:
Sir?

Mr. Deputy-Speaker: No. I will
ke up this haif-hour discussion.

‘There are barely ten minutes,

FAMINE AND DROUGHT CONDI-
TIONS IN MADRAS

Shri Vallatharas (Pudukkottai): In
the light of the statement of the Chief
Minister of Madras State in the
Madras gislative  Assembly in
March last that the famine condi-
tions and the suffering of the people
had assumed very serious dimensions
throughout the State that his Gov-
ernment could not cope with it and
that the national plan for the State
had been completely upset, 1 asked
question No. 1362 which was unswer-
ed on the floor of this House on the
16th April, 1953.

T had asked for information about
the conditions and the nature of the
famine and drought which made the
Chief Minister make that desperate
statement referred to above, and also
the measures particularly adopted or
proposed to be adopted for preventing
or mitigating the situation. The
answer given by the hon. Food Minis-
ter confined itself to_a mere and bare
statement of the districts and areas
affected by the famine. Thus this dis-
cussion arises.

It is an admitted fact that the areas
presently aflected are the 13 districts
of Tamil Nad. There are other areas
about which I am not referring. The
present malady has exclusively con-
centrated itself over the 13 districts
of Tamil Nad. of which Tiruchirap-
pally and Ramnad are the worst affec-
ted, and in Tiruchirappally my con-
stituency of Pudukkottai is the worst
affected. I made a detailed reference
to the development of the famine con-
ditions in my district in my speech
on the Finance Bill last month and 1
emphasised the desirability of the
urgent need for a revision of the
policy of the Ministry of Food and
Agriculture to attend to and concede
the immediate needs by permanent
facilities of water for drinking and
irrigation purposes for reclaiming once-
cultivated lands but since lying
fallow. to be provided with irrigation-
al facilities instead of devoting atten-
tion substantially to reclaim new lands
by mechanical cultivation.

The present famine ronditions are
not the creation of this year or the
previous vear. They had appeared a
decade before. gradually developed
without interruption and acquired
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serious dimensions in 1950 and 1951
a;:d1 l;Jlr‘a:‘;.re reached the crisis at the end
o 0 .

It is painful to observe that neither
the State Government nor the Central
Government nor the leading political
party in whose hands power is vested,
have paid sufficient attention, and the
little attention they had paid so far
has proved to be ineffective, misguid-
ed. outside the purpose and practi-
cally ended in waste of money and
official energy.

Ever since 1850, the State Minis-
ters, economic experts and highest
officers of the Centre had openly ad-
mitted the ever-growing menacing
conditions of famine, but their ex~

pressions and promises, have proved

to be empty words and time-serving
statements, Neither the Centre nor the
State have at least apglied themselves
earnestly to the problem since the
statement of the Madras Chief Minis~
ter in March last, The Revenue Minis-
ter had clearly admitted in March
itself that for six years threre was no
rain and to prevent mass mortality,
2000 gruel centre had to be opened in
consonance with the view expressed
by Dr. Shetty, the hon. Minister of
Finance, when he presented the Bud-
get in 1951, Now the present Finan-
ce Minister, Shri Subrahmanyam, had
on the 14th March said;

“We were in the grip of an un-
precedented famine and in the
assessment of the magnitude of
the disaster and the extent to
which necessary relief measures
would cut into our resources we
had erred on the wrong side. As
against an estimated outlay of
about six crores, we have alréady
spent ten crores on famine relief
1anu:l ex ”ndlture continues to be
neur i

Then came the Chief Minister state-
{nfnt in the Assembly a few days
ater.

y speech on the Finance Bill
in April last. 1 pleaded for deputing
a Minister of the Food and Agricul-
ture department to go to the spot
forthwith, study the things in person
and do the needful to avert or miti-
gate the existing conditions.

and Industry

In m

Now the Commerce
Minister had gone on a tour of the
Tamil Nad area last week, Thanks to
the Press, a good deal of information
about his tour and his feelings are
given. It was a grave disappointment
to me when I read the news from one
of his statements that he was visiting
the distressed areas in the South to
tulfil a tentative agreement he had
with one of the leaders of the Tamil

158 PSD
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Nad Congress party some four or five
months ago and that he would proba-
bly once agzin come in the middle of
June to cover the rest of the Tamil
Nad districts which he was not cover-
ing now. Let it be aside.

I will give a gist of his untterances

because they are very important and
related to this question, e hag sald
that he went to meet the pegple and
understand their difficulties. These
are his very words:
“l understand the Centre had
rendered substantial help to

Madras.”

He refutes that thé Central aid had
not been to the extént required by the
State, and that the ‘expenditure of ten
crores is a bogey raised by the State
Government to get more money from
the Centre. This latter portion is re-
pudiated by the hon, Minister. He
says, that the general opinion is that
Trichy district lncludlnf my constitu-
ency Pudukkottai division has been
neglected both by the Centre and the
State and that Pudukkottai division is
worst affected, that ten crores were
spent by the State but this amount
had not produced much impression,
and the condition of the people is still
one of suffering, but the officers were
doing extremely well, that the expen-
diture does not seem to have been of
much avail, that they have to see what
was the defect and what could be
done to improve things and what fur-
ther help the Central Government
could give, and that the territory is in
distress and thousands and thousands
of acres are lying barren or with
crops withering or withered; apd
drinking water is abgsolutely scarce.
Then he says that he will return to
the Centre and tell the Prime Minis-
ter and the Finance Minister what he
had seen and see what could be done
in this matter. He has also pleaded on
behalf of the Government, that
“famine is God-made and not man-
made, and do not get angry with the
Government."”

These are the extracts from his
statement. In the administrative and
executive side there is something fun-
damentally wrong resulting the
expenditure of ten crores of rupees
and which expenditure has not been
helpful to ease the situation, to any
extent. There is either a terrible
waste by investments in wrong places
where conditions are not bad or a
terribly wrong and foolish policy
pursued wherein the money has been
mulcted without any decretion. This
is a disastrous condition. So the
position has been made difficult. Not
only has there been not any improve-
ment in the last two years, but dur-
ing the last four months the Govern
ment have not done their duty,
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Now, after many people have died or
have suffered lingering deaths what is
the use of thinking- that we wil be
doing this thing or that thing in the
future. Now, some urgent work must
be done. The State Government has
not got money, it cannot cope with
the present circumstances: I must
straightway say—because there is no
mala fides in the State—I do notrush
to make that charge—the cgnditions
there warrant that the Government of
the Madras State deserves to be assum-
ed by the Centre and carried on by it
for a few 'months at least. I do not
attribute any failure on the part of
the' State Government. - As. a matter
of fact they are incapable for want of
finances. Ten crores have been spent,
At the same time I am able to endorse
my own previous statement that 1
made on the Finance Bill and the
statement- made by the present Minis-
ter who has toured that place that
they have noi left any trace or relief
for any of he people there.

Now 1 give my suggestions. . Local-
ly, in every district, with the M. Ps,
the M. L. As and the Collector, under
directions from a Minister of the Cen-
tral - Government, preferably the Com-
merce Minister or the Food Minister,
whoever ‘he mapy be, a Committee
must be formed, and in . consultation
with all of them, something urgent
must be done: I gave an example al-
ready that 1 was prepared to co-
operate with the Government and get
the work done by the people i.e., -
ging a channel from Cauvery to irri-
gate lands in Pudukkottai division and
Manapparai taluk. I met the hon,
Minister of Agriculture and pleaded
with him that we can even bear the
entire expenditure of that scheme if
really -the Central Government felt
the scarcity of money. We are pre-
pared to co-operate with them, In
every constituency, in every district,
people are prepared te come to co-
operate. I think the tour of the hon.
Minister of Commerce and Industry
should have given him-an idea of how
strong the feeling is that the Central
Government should take the respon-
sibility and do something. He hus
suggested in the course of his state-
ment that some permanent work must
be started so that permanent facilities
may be granted. In these circum-
sances, I sugges two concrete things.
One is, in my opinion, a Commitiee
consisting of the M.Ps and M.L.As in
every district, under the direct
guidance of the Central Minister should
consider what things should be done,
and where and if any place the co-
operation of the local people either in
money or in lagbour is available, that
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must be taken at once and irrigational
work must be started,

The second is rural agricultural em-
ployment. There is no use granting
money for removing silt in a tank or
for having some road constructed. Un-
employment must be relieved in a
manner in which not only the pur-
chasing power of the people may be
increased but at the same time some
benefit of permanent utility must te
created for the benefit of t people
there, Under these circumstances, I
submit that the Government may be
pleased to depute exclusively for this
purpose for some time, at least for
a month, a Minister of the Cabinet to
be in charge of this maiter and to see
that the situation is remedied, or else
I would preferably submit—without
any ill-will or friction—that the
Government of Madras should be as-
sumed by the Centre, for it is a ques-
tion that people may be dying. That
is my humble submission. I am very
serious in this matter. The hon.
Minister of Commerce and Industry
has said that he is a member of the
South,—and he is also a leading Jon-
ressman. He should advise the

rime Minister as well as the Finan-
ce Minister—who is g Famine Minjs-
ter—to come to the help of the South.

The Finapce Minister iz a Famine
Minister. He wantgs money not only
for these things, but also for the Five
Year -Plan. After many have died or
suffered untold miseries of a linger-
ing death, you cannot revive them
afterwards.. As Mr. Rajagopalachari
has said, the Five Year Plan has
broken down-so far as Madrag is con-
cerned. Its entire structure has fail-
ed, when the Ministers fold their
hands and cry aloud looking at the
Himalayas: "Oh Shiva, . come to our
help: what are you going to do.” So
please come to our rescue, or else you
will see 50 lakhs of people would face
a very serious situation and people
will say you are not doing anything
even though you have got the re-
sources.

Sbhri N. P. Damodaran . (Tellicher-
ry): May I know whether famine con-
ditions are now existing in the coastal
area of the Malabar district, espe-
cially among the fishing community
and whether the Government is aware
that the municipal councils of Telli-
cherry and Cannanore have by resolu-
tiong of the respective councils re-
quested the Government to go to the
help of the starving millions imme-
diately? Have Government received
any reports from the district autho-
rities or from the State Government ol
Madras about existence - of
famine conditions in Malabar? Are
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Government aware that the leadmg
Malayalam Daily Mathrubhumi has
been publishimg reports and writing
editorials to focus the attention of
the Government and the public on the
famine conditions existing in the
coastal areas of Malabar and request-
ing Government to go to the help of
the starving peop]e there?

Shri Namblar (Mayuram): May |
krmow whether Government have as-
certained the reason why the number
of gruel centres has been reduced
from 2,000 to 300 during the last few
months, though they are aware that
the scarcity conditions in the Madras
State have only deterlorated and the
situation is very bad.

1 nlsu want to know to what extent
the Five Year Plan is executed in the
State of Madras, particularly what ir-
rigation and” water ° conservation
measures are tdken to re-
lieve scracity conditions, and the
acute shortage of water which has
arisen on accounti of the failure of the
monsoon for the past five years in suc-
cession.

Shri B. S. Murthey (Eluru): When
last year the . hon. the Prime Minis-
ter visited Rayalaseema hg made some
promises. The Bhattacharya Com-
mittee had also gone there and sub-
mitted its report. But so far nothing
substantial has been done, . May [
know whether the Government is
serious about doing something by the
people of Rayalaseema, who are sub-
jected to untold miseries year after
year. .

The Minister of Agriculture (Dr.
P. S. Deshmukh): A major portion
of the speech of the hon. Member who
raised this discussion was devoted to,
I am constrained to say. the sphere
uf the State Government rather than
that of the Central Government. I
would like to reiterate that relief of
scarcity areas is primarily the res-
ponsibility of the State Governments
and it is very wrong to treat this
House as a sort of substitute for
the Madras A¥sembly. We at the
centre are concerned only with cer-
tain items of e:;pendlture Especially,
the Ministry of Food and Agriculture
can, if there is scarcity of food stocks,
rush food stocks there. We can also,
if it ic.an extreme case of urgency.
reduce the price of foodstuffs and
make it available to them. We can
also recommend to Finance Ministry
to give them 50 per cent. of gra-
tuitous relief. That might be done.
We might also supply them with food
stuffs when and if any cheap price
shops are to be opened.
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Now, so far as these things are
concerned, my hon. friend who spake
first had put in a question on the
16th April , and a fairly detailed
reply was given, It has been com-
plained that some of the gruel cen-
tres have been closed. My friend
hras just pointed this'out, May I say
that, although on humanitariin
éraunds we try to assist the State

overnments wherever it lg possible
and wherever it is our policy to do
so, we cannot after all—as has been

ted out by my hon. colieague the
inance Minister ' yesterday in the
other House—make exceptions in
many cased. It may be that in a par-
ticular State the circumltances are
very pressing, the scarcity is very
acute and something épecial has to
be done. All the same |
House will realise that we have 0
treat all the States on a basis of equa-
lity. And from that point of view I
can assure the House that the Centre
has done the utmost it could in the case
of Mldras

I cannot understand the somewhat
contradictory complaints. On the
one hand it is pointed out that the
Madras Government has been stating
and that the hon. the Cirief Minister
also has been lstating that this re-
lief is beyond their cagaclty. If this
fact is correct then the hon. Mem-
bers of the House must admit that
the Cabinet in Madras is thorough
ly apprised of the situation, they
know the gravity of the situation
and they are pressing this Govern-
ment for greater relief. On the
other hrand, more or less in the same
breath, we have a complainf that thc
Madras Government is callous, in-
competent, that it is not paying any
attention, that it should even be
taken over by this Parliament or by
the Centre. This sort of no confi-
dence to be moved in the Parliament,
I do not know how far it is correct
to do so or even to criticise the
Madras Government in such lan
guage.

I do not wish to weary the House
with any figures. I have got them
and ] am prepared to read ' them.
what we have done. what rellef- we
have been giving. My friend ' has
sald that although some money was
given from here and the Madras Gov-
ernment also spent money it was all
uselessly spent. Here also the Cen-
tre would not be the main arbiter ‘or
judge as to how far the money has
been well spent or not. I personally
think the fndividual opinion of an
hon. Member is certainly entitled to
respect, but all the same we cannot
negléct the well constituted ‘Govern-
ment of Madras and accept his alle-
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gation or his complaint. 1 do not
think. I can take much more time
because the Finance Minister is also
going to say something.

Shri B, 8. Murthy: Rayalaseema.

Mr. Deputy-Speaker: Are there any
deaths? The hon. Member said there
are so many deaths. Otherwise it
will go on record.

Dr. P. 8. Deshmukh: No, Sir. Ac-
cording to our information there is
not a single death, and I do not
think any situation would be allow-
ed to arise where there will be any
death. So from that point of view
I am in a position to reassure the
House that we as well as the Madras
Government will certainly see that
there is no starvation,

Mr. Deputy-Speaker: What are the
amounts spent? The House and
also the country at large would like
to know.

Dr. P, 8. Deshmukh: Of course, this
is based on the reply of 16th April
1§he Government of India have agreed
to meet 50 per cent. of expenditure
on gruel centres subject to a maxi-
mum of Rs, 48 lakhs., In this connec-
tion a grant of Rs. 47 lakhs has al-
ready been paid to the State Gov-
ernment. In addition, the Govern-
ment of India have sanctioned a loan
of Rs. two crores to Madras and have
purchased securities amounting to
Rs. 14739 crores to enable the State
Government ta finance both their
famine relief and capital expenditure
schemes.

1 would also like to point out thatl
In order to give relief to the scar-
cily affected people, the State Gov-
ernment have opened 3306 fair price
shops in the affected areas which are
serving a population of more than 74
lakhs of people. The State - Govern-
ment are running 5184 relief works
on which more than 3°'5 lakhs of
people are employed. Up to 15th
March, 1953 the State Government
have spent a sum of Rs. 326,01,078
on relief works, and have disbursed
Rs. 203,65.860 under AGL and LIL
Acts, Rs. 21,61,515 under subsistence
loans, Rs. 28,50.919 for deepening of
wells and Rs. 19.85.287 for pumping
installations. In addition the State
Gotvernment have spent Rs. 40.06,141
on gruel centres. Rs. 176,265 on fod-
der su?ply and have sanctioned an
expenditure of Rs. 4.22.493 for public
health measures and about Rs. 28
lakhs on drinking water supply.

The loan of Rs. two crores was
sanctinoned by the Ministry of Finan-
ce In. October, 18052. The grant of
Rs. .47 -lakhs was paid partly in Feb-

-k
cim
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ruary and partly in March, 1853.

ntre also purchased ‘securities
amounting, as I have already said, to
Rs. 14'3¢0 crores.

Mr. Deputy-Speaker: The hon.
Finagce Minister.

Shri B. 8. Murthy: Nothing about
Rayalaseema.

Mr. Deputy-Speaker: The hon.
Member need not take any particu-
lar point. The hon. Finance Minis-
ter.

The Minister of Finance (8hri C.
D. Deshmukh): I have had occasion
to explain the principles on which
Central assistance 1is extended to
States for the relief of famine or
scarcity. So far as the actual appri-
sal of the situation is congerned, ne-
cessarily, we must depend on re-
ports that we received, from State
Governments in the absence, at any
rate, of any statements to the con-
trary. It is only recently that such
statements, shall we say to the con-
trary, are being made. It will be
our duty now to put these observa-
tions to the Madras Government in
order to ascertain what their view is
in regard to the assessment of the
situation. We have also had the ad-
vantage of a personal visit to that
tract not necessarily for these pur-
poses but also for other purposes by
my hon. colleague. Now it may be
that in a few days time, after we
receive the views of the State Gov-
ernment, we shall be in 8 position
to form a view as to what the extent
of scarcity is. whether in the dis-
tricts from which the hon. Members
who have spoken have come or in
any other districts whether in the
south of the State or whether in the
north of the State. So far as the
north of the State is concerned. the
problem is somewhat different and I
shall come to it later.

Now. in regard to the actual re-
lief measures. I think it is very un-
just to insinuate that the Madras
State has been entirely supine in
this mattef. I do not think that
the fact their resources are some-
what strained would compel them to
contract these elementary obliga-
tions. Now to what extent relief
works have been wundertaken has
indicated by my hop. colleague.
Here again there may be differenca
of opinion as to the extent to which
such operations are required and
that is a matter in which we shall
have occasion to go especially when,
so far as 1 am concerned. I gel some
quantitative idea from my hon. col-
league in regard to the residual re-
lief work that was to be done. I am
persuaded to think that the addi-
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tional requirements of the siluation
would not be very large and that by
themselves, they would not pose u
very unwieldy financial problem.

1 M,

Now, so far as the north of the
State is concerned, as I said this
morning, I am of the view that the
immediate needs of the situation
have been met because that scarcity
has been with us for some time and
the only question that is left there-
fore is the long-term question of how
these recurrent famine and scarcities
are to be eliminated. That question
may arise in regard to the north of
the State, as for instance the Raya-
laseema_area. It may arise even in
the south. To what extent it arises
in either of these two territories, it
is not possible for me to say but I am
concecling that for the moment, there
is something that can be done which
would enable us to deal with this long-
term situation. As I had occasion to
indicate before, it can only be done
by- the Inclusion of the works
that appear necessary in  this
respect in the Plan and to the extent to
which they did not find a place in the
priorities of the Plan, by reconsidering
those priorities, if that is possible.
And that is where again the State
Government comes in. Because, un-
less the State Government indicates
to us that on a reconsidesation of the
problem, they are prepared to enter-
tain an alteration of any priorities,
it is not for the Centre. even if they
have the willitgness to meet the
wishes of the people, to make any
change. After all, when the Plan-
ning Commission determines the Plan,
it merely indicates the flgure. It is
not as if all the money is found by
the Centre. The Centre gives assis-
tance on a plauned basis to all the
States. So far as the Madras State
is concerned, the total measure of
assistance has already been indicated
to them. To the extent to which as-
sistance is not received from the Cen-
tre, it can only be substitution of
nne work for another, Therefore.
other resources have to be raised by
the State itself or the disposal of the
nssistance which they receive from
the Centre hss to be re-arranged. and
that money has to be laid on certain
other works. Therefore, it is not
within our power to say that we shall
now give you & loan only for this
purpose and not for any other, be-
cause, that would immediately create
a deadlock. Nor can we indicate to
them that a certain work should be
taken up if we are not prepared to
say that we shall find the finance for
it. Therefore. essentiall it is a
question of alteration ofy the priori-
ties in the Plan, and it is a matter for
the State Government and the Plan-
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ning Commission to settle. To the
extent to which such questions can be
settled, so far as I am concerned, I
should see no objection to agreeing
that whatever assistance is given
from the Centre shall be applied,
shall we say, to minor work (a) In
Rayalaseema instead of minor work
(b) somewhere else. This position
is generally true, but it has become
somewhat complicated this year on
account of the projected partition of
the State. That is a fact which hon,
Members must take into considera-
tion. After all, it is no use Members
of Rayalaseema .asking me what
exactly is intended to be done. By
whom? Because the whole ques-

Shri B, 8. Murthy: By the persons
concerned.

Shri C. D. Deshmukh: That is
where confusion arises. If the Cen-
tre is held responsible for almost
everything, tlren, we must devise a
unitary form of Constitution, It
cannot be done under the present
Constitution. We are prepared to
bear our own share of the responsi-
bility and we are prepared to give u
certain amount of quidance either
directly or through the Planning
Commission.

Shri B. S. Murthy: What will hap-
hen to the people if you deny your
responsibility and the Madras Gov-
ernment deny their responsibility?

Shri C. D. Deshmukh: It is not a
question of denying responsibility. I sav
it is a question of exercise of res-
ponsibility by the proper State au-
thority. So far as Madras is concern-
ed. there are new State authorities
which are about to emerge towards
the end of the year. Till they
emerge. it does not lie within the
power, as far as [ can see, of any
Government, either at the Centre, or
the present Madras State Govern-
ment. to say that the following new
works which are not included in the
Plan shall be started. That is a pro-
positicn which. I think. has only to
be stated.

§hrl Lakshmayya (Anantapur):
On a point of information. Sir. is
there any chance of the high level
canal of the Tungabhadra project
being included In the Five Year Plan.
in view of the promise made by the
hon. Prime Minister. particularly for
the benefit of the Rayalaseema and
other adjacent areas?

Shri C. D. Deshmukh:
know about that.

Shri B. S. Murthy: He did make
that promise. :

I do not
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Shri C. D. Deshmukh: I am only
concerned with what is mentioned in
the reﬁrt of the Planning Commis-
slon. e hon. Member has not
been listening to my arguments. It
is nat my case that anything is to be
denied or that anything is not to be
started. To me,—it means either to
the Finance Ministry or the Planning
Commission—it does not make very
much of a difference. Here, I am
speaking after making an examina-
tion of what the lanning Com-
mission's feelings in this matter
would be. If it appears to them., and
if it is considered by them, that the
elimination of famine and scarcity
conditions has become a far more
urgent and immediate issue. then I
think they will certainly be very glad
to agree that certain works be sub-
stituted for something else. Whether
suchk a substitution is possible,
it is mot for me to say, and
I am not saying that these works can
be substituted onl¥ 'in the same field.
viz. irrigation. It may be that room
can be found for additional irriga-
tion works by contracting something
else. such as education. or may be
transport, or tarring of roads. or any
thing else. As I say, it is for the
new State Governments that are
about to emerge to first find out what
their share of the Plan is and what
the needs of the situation are in re-
gard to this problem, which has
somehow become a far more imme-
diate and urgent problem. namely.
the possible elimination of the re-
currence of these scarcities. There-
fore, if hon. Members will have a
little patience. then I think that they
will give a fair chance to the new
Governments that will be coming in.
and the matter can then be consider-
ed in a cool and dispassionate man-
ner. But it does not indicate any
kind of apathy towards the suffering
of the people. As I have alrerdv
postulated, so far as the immediate
requirements of the situation are
concerned. if there is any residual
action to be taken. it will be our
duty. that is to say, of the Central
Government and the Madras Govern-
ment. to sit together and find a way
out. So far as long-term solutions
are concerned. there is nothing verv
much that can be done till the new
Governments are in the saddle.

Shri N. P. Damodaran: 1 put a
question this morning about famine
conditions in Malabar. It has not
been answered. ™

Dr. P. 8. Deshmukh: I have no in-
formation. We have not received
any reépresentation. At least so far
as 1 am ~nncerned. we have not seen
the municipal commitfee's representa-
tion. It necessarily concerns the
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State Government in the
tance. © o

Shri C. D. Deshmukh: Is it the same
question that was answered  in the
morning? .

Shri N. P. Damodaran: Yes.

Shri C. D. Deshmukh; I have un-
dertaken to find out if there is any
distress among the fishermen com-
munity in Malabar. I have under-
taken to find out-what the situation
is. . . .

Shri Nambiar: What happens to
the gruel centres which . have been
closed?' Is there an’y prosperity of
their being reopened? .

An Hom, Member:
their being reopened?

Shri Nambiar: I am sorry, Sir. 1
mean, is there any prospect or possi-
bility of their being re-opened?.

first ins-

Prosperily of

Mr. Deputy-Speaker:  Hon. Mem-
bers have heard the statement at
length. If the local Government

starts gruel centres, the Centre will
bear half the cost. That is what has
been stated. They should be satis-
fled with that. hy should they dis-
count the services of the loca!
hML:&s and ask these - questions
ere’ g ! ;

Shri Namblar: Are we not entitled
to ask? ... . -

Mr. Depuly-Speaker: No, no. 1 am
afraid hon. Members here are under
the impression that they are the custo-
dians of the whole of India. notwith~
standing the fact that in the various
States there are responsible Minis-
ters and M.L.As, who have been eler-
ted under adult suffrage as much as
we have been elected to Parliament.

Dr. P. §. Deshmukh: It is an en-
croachment on the rights of the
M.L.As. from Madras.

MESSAGES FROM THE COUNCIL
OF STATES

Secretary: Sir. I have to report
the following two messages recelved
from the Secretary of the Council of
States:

(1) “In accordance with the
rovisions of rule 125 of the
ules of Procedure and Conduct
of Business in the Councll of
States; I am directed to inform
the Hause of the People that the
Council of States, at its sitting
keld on. the 14th May. 1953.
agreed without any. amendment
to the . Air Corporations Bill
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1553, which was passed by the
House of the People at its sitting
held on the 8thr May, 1953."

(2) “in accordance with the
provisions of rule 125 of the Rules
{f Procedure and Conduct of
Business in the Council of
Statgs, I am directed to inform
the House of the People that the
Council of States, at its sitting
held on the 15th May, 1953,

.

agreed without any ‘mendment
to the Tea Bill, 1952, which was
passed by the House of the Peo-
ple at its sitting held on the
9th May, 1953."

Mr. Deputy-Speaker:

The House then adjourned sine die.
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The House
will now stand adjourned sine die.



